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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, DELHI
ORIGINAL APPLICATION NO. 221/2025

IN THE MATTER OF:

In the matter of Original Application No. 221/2025; news item titled
"Gurugram : 3™ Bandhwari fire in April spark concerns of foul play
appearing in the Hindustan times dated 22.04.2025"

REPLY ON BEHALF CENTRAL POLLUTION CONTROL BOARD i.e,
RESPONDENT NO. 3

1. That Hon’ble NGT vide its Order dated 07.05.2025 impleaded the Central
Pollution Control Board (hereinafter referred as CPCB) as Respondent no.
3 in the instant matter. Thereby, the reply is made in succeeding
paragraphs. A copy of Hon’ble NGT order is annexed herewith and marked

as Annexure 1.

B

SUMESH KUMAR Riknden The Water (Prevention and Control of Pollution) Act, 1974, The Air
AREA: DELHI x|

3. That, the original application has been registered suo motu on the basis of
the News Item titled "Gurugram: 3" Bandhwari fire in April spark
concerns of foul play ‘appearing in the Hindustan times dated

22.04.2025”. The news item relates to the third fire reported in April near
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Bandhwari landfill site in Gurugram. As per the news article, the latest
incident occurred on April 18", including two previous fires on April 5"
and April 11" in the same region. The news item further states that,
according to eyewitness, dry wood and kikar trees caught fire in a dense
stretch behind the landfill. As per the article, fire tenders could not reach
due to inaccessibility of the site by garbage dump of Municipal corporation
of Gurugram (MCG). As per the news item, the buildup of methane gas at
legacy waste is often a cause of such fires. It is mentioned that residents of
Bandhwari and Gwalpahari villages are now suffering from respiratory
problems and distress due to the repeated fire incidents as there were about
70 fire incidents in the area between March and June 2023 and the region
has become increasingly vulnerable to such occurrences during summer

months.

That, the Solid Waste Management Rules, 2016 has been notified by
Ministry of Environment, Forest & Climate Change with the objective of
ensuring safe & scientific solid waste management across the country. The
duties and responsibilities of wvarious authorities have been
comprehensively defined in the said rules. A copy of the Solid Waste
Management Rules, 2016 (hereinafter referred to as SWM Rules, 2016)

has been annexed as (Annexure II).

. That, as per Rule 11(1) (d) of the SWM Rules 2016, the Secretary, Urban

Development Department (UDD) of the respective State Government - in
this case Haryana State UDD is mandated to ensure implementation of

provisions of these rules by concerned local authorities of Gurugram and
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6. That, as per Rule 15 of the said Rules, the local authorities in this case
Gurugram and Faridabad are entrusted with the primary responsibility of
collection, Segregation, transportation, storage and treatment of municipal
solid waste, maintenance and operation of the solid waste processing sites

and dumpsites etc. in striet compliance with provisions of these Rules.

7. That, Rule 16 (1) (a) of the said Rules, mandete enforcement of the rules
through local bodies in their respective jurisdiction, lies with the concerned
State Pollution Control Board/Pollution Control Committee, which in this

case is Haryana State Pollution Control Board (HSPCB).

8. That, CPCB has developed “Guidelines for the Disposal of Legacy Waste”
(Old MSW) under the provision of Solid Waste Management Rules, 2016.

9. That, Directions under Section 5 of the Environment (Protection) Act,
1986, were issued by the CPCB to all the State Pollution Control Boards
and the Pollution Control Committees for the enforcement of provisions of
Solid Waste Management Rules, 2016 regarding the bio-mining of legacy
waste on dated 27.01.2021 & regarding fire incidents on MSW dumpsites
on dated 26.05.2022. A copy of directions is enclosed as Annexure — V.

10.That, in a similar matter of fire incident at Bandhwari dumpsite, CPCB
submitted a report in compliance to the directions of Hon’ble NGT order
dated 25.4.2024 in Original Application No 492/2024, based on the

inspection carried out at the site on June 25, 2024. The main findings of
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at Bandhwari dumpsite has not been completed and only 20% land had
been reclaimed . There were 06 fire incidents occurred during April to June
2024 due to high temperature & methane emission. The report
recommended that concerned local authorities should take necessary
action for enhancing capacity of Solid Waste Management and submit
action plan for completing biomining of legacy waste dumpsite. State UDD
should monitor the implementation of the action plan in a time bound
manner. HSPCB should ensure compliance of directions issued by CPCB

for fire prevention. A copy of the report is annexed as Annexure VL.

11.That, as per latest information available with CPCB (July, 2025) regarding
status of Solid Waste Management in Gurugram and Faridabad disposing
their waste at Bandhwari dumpsite, quantity of waste generated in
Faridabad is 1000 TPD , the processing capacity is 150 TPD , leaving a
gap of 850 TPD. Likewise , quantity of waste generated in Gurugram is
1200 TPD , waste processing capacity is 200 TPD leaving a gap of 1000
TPD. As a result of gap in waste generation vs processing in both
Gurugram and Faridabad, about 1850 TPD of untreated waste is

continued to be disposed at Bandhwari dumpsite on daily basis.

12.That, CPCB issued letter dated 17/06/2025 & email dated 31/7/2025 to
Haryana State Pollution Control Board (HSPCB) for providing a status
cum action taken report in compliance of the directions of the Hon'ble
Tribunal (Annexure-III). In response to the aforesaid communication,
HSPCB provided an Action Taken Report (ATR) letter dated 4.8.2025. A
copy of the ATR provided by HSPCB is enclosed as (Annexure-IV).
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13.That, as per action taken report (ATR) provided, HSPCB has been
conducting regular monthly inspections of the Bandhwari landfill site. In
cases where non-compliances have been observed, HSPCB has taken the

following actions against the Municipal Corporation, Gurugram : -

a. Environmental Compensation @ Rs. 10 lakhs per month has been
imposed on the Municipal Corporation Gurugram for non-compliance
with the Solid Waste Management Rules. A total amount of Rs. 6.20
Crore has been levied for the period from April - 2020 to May - 2025,
out of which Rs. 2.80 Crore has been deposited by MCG till date.

b. HSPCB has filed Prosecution cases against the Municipal Corporation
Gurugram under the provisions of the Air (Prevention and Control of
Pollution) Act, 1981, Water (Prevention and Control of Pollution) Act,
1974, and Environment (Protection) Act, 1986.

c. No fire incidents have been reported at the site after April, 2025. If any
noncompliance observed in future, necessary action shall be taken
against the Municipal Corporation Gurugram.

d. HSPCB issued a letter dated 4.8.2025 to Municipal Corporation
Gurugram and has sought, a compliance/action taken report. MCG has

provided the ATR vide letter dated 5.8.2025

14.That, HSPCB is required to monitor and ensure compliance of
the Directions issued by CPCB under Section 5 of E(P) Act, 1986 for bio
mining of legacy waste and fire incidents at MSW dumpsites. Furthermore,
HSPCB is also obligated to ensure effective enforcement of provisions of

the SWM Rules, 2016 by the concerned local authorities of Faridabad and

Gurugram.
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15.That, in light of the above submission, it is respectfully submitted that,
response from the Haryana State Pollution Control Board and
Gurugram & Faridabad Municipal Authorities may be important to
adjudicate the matter, since the implementation of the provisions of the
SWM Rules, 2016, including
infrastructure  development for collection, storage, segregation,
transportation, processing and disposal of municipal solid wastes and its
scientific operation is their collective mandated responsibility under the

SWM Rules, 2016.

16.That the answering respondent craves the leave of this Hon’ble Tribunal

for filing additional reply, if so directed, in future.

17.That, in light of the above submission, it is respectfully submitted that
this answering Respondent i.e. CPCB, shall abide by any order (s) or
direction(s) passed by this Hon’ble tribunal in the instant OA and render

justice.

De):
(Divya Sinha)
Scientist ‘F’

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, DELHI
ORIGINAL APPLICATION NO. 221/2025
IN THE MATTER OF:
In the matter of Original Application No. 221/2025; news item titled

"Gurugram : 3™ Bandhwari fire in April spark concerns of foul play ¢
appearing in the Hindustan times dated 22.04.2025"
AFFIDAVIT

I, Divya Sinha working as Scientist ‘F’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, do hereby solemnly affirm and

declare on oath and state as under:

1. That I, the deponent herein is well conversant with the facts and
circumstances of the present case on the basis of the information derived
from the official records, and hence, I am competent to verify, sign and
swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present
affidavit as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the
basis of the record maintained during ordinary course of business of CPCB
and available records and documents and the contents of the same are read
over and explained to me and are not repeated herein for the sake of

brevity.

B

/ .

&=gr RDEPONENTSinha
=@ ‘v / Scientist 'F"
Ay wreoroT k=T s
Central Pollution antrol Board
(waferw, 7 G4 vierary URad waTerd, A W)
‘Mo Environment, Forest & Climate Change, Gowt. of india)
R W, gl A T, Red-110082
>arivesh Bhawan, East Arjun Nagar, Delhl-110032

7
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VERIFICATION

11 SEP 2025

Verified at Delhi on this day of 2025 that the contents of the above
reply are correct and true on the basis of the records of the case as mentioned in

the day-to-day affairs of the CPCB. Nothing has been concealed therefrom or

mis- stated.

2]
DEPONENT

et == / Divya Sinha
¥s1f@ ‘77 [ Scientist
Fra wemor SiEsoT |5
Central Pollution Control Board
(ataww, 7 T wieraTg ARG HAT, T W)
‘Mo Environment, Forest & Climata Changs, Govt. of India)
R s, g s TR, Rei-110032

“arivesh Bhawan, East Arjun Nagar, Delhl-110032
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Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 221/2025

News Item titled "Gurugram: 3rd Bandhwari fire in April spark concerns of
foul play” appearing in The Hindustan Times dates 22.04.2025.

Date of hearing: 07.05.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-motu on the basis of the
news item titled "Gurugram: 3rd Bandhwari fire in April spark concerns of

foul play” appearing in The Hindustan Times dates 22.04.2025.

2. The news item relates to the third fire reported in April near the
Bandhwari landfill site in Gurugram, which is located within the
ecologically sensitive Aravalli Forest area. As per the news article, the latest
incident occurred on April 18, following two previous fires on April 5 and
April 11, all in or near the same region. The news item further states that,
according to eyewitnesses, dry wood and kikar trees caught fire in a dense
stretch behind the landfill. As per the article, fire engines could not reach
the site due to the access route being blocked by garbage dumped by the
Municipal Corporation of Gurugram (MCG). As per the news item, the
buildup of methane gas beneath legacy waste is often a cause of such fires.
The news item states that residents of Bandhwari and Gwalpahari villages
are now suffering from respiratory problems and distress due to the
repeated fire incidents. Further, as per the locals cited in the article, there
were as many as 70 fire incidents in the area between March and June
2023, and the region has become increasingly vulnerable to such

occurrences during the summer months.
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3. The above news item indicates violation of the provisions of the
Environment (Protection) Act, 1986, Forest Conservation Act, 1980 and

Punjab Land Preservation Act, 1900.

4. The news item raises substantial issues relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

S. The power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

0. Hence, we implead following as respondents in this matter:

(i) Municipal Corporation, Gurugram, Through its

Commissioner, Plot No. C-1, Info. City, Sec-34, Gurugram

(i) Haryana State Pollution Control Board, Through its Member
Secretary, C-11, Sector-6, Panchkula, Haryana - 134109,
Haryana

(iiij Central Pollution Control Board (CPCB), Through its Member
Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-110032

(iv)  Ministry of Environment, Forest and Climate Change (MoEF) -
Regional Office, Chandigarh, Bays No. 24-25 Sector 31 A,
Dakshin Marg, Chandigarh — 160030

(v) District Magistrate, Gurugram, Office: First Floor, Mini

Secretariat, Gurugram

7. Issue notice to the above respondents for filing their response/reply

by way of affidavit at least one week before the next date of hearing.

8. List on 12.09.2025.

Prakash Shrivastava, CP

10
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May 07, 2025
Original Application No. 221/2025
AS..

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

11



Annexure-I1

AT Ho Elo TeA0-33004/99 REGD. NO. D. L.-33004/99

d ShT
CThe Gazette of India

EXTRAORDINARY
91T || —@ug 3—37-@ue (ii)
PART Il—Section 3—Sub-section (ii)

IfeRR | YRy
PUBLISHED BY AUTHORITY
|, 861] 2 faoelt, FERaT, AU 8, 2016/ 19, 1938
No. 861] NEW DELHI, FRIDAY, APRIL 8, 2016/CHAITRA 19, 1938

TG, A AR STy TR JATeg

Fferg==T
7% f&==tY, 8 wd=r, 2016

FT.3M. 1357(A).—= 19 ATTSE Taga 7w, 2015 FT TET ARG TR & TAE, 99 A7 JAarg
Tiaad HATAT il AT=AT |, AALA.451 (1) TR 3 57, 2015 & A ® TSI 919 11, -3, 37
gT (i) ® St A &t wrtod e o, e sae ywtiEa g arer g9t saeat ' T o
Aferee (FEe 37 gArerd) | 2000 T ATEFHT Fd g0 IFT ATELAAT & FIT 39 ATTC e 77w,
2015 % ST F TG | 1S ol 6l SAate) hl T § T3 AT AT GATT AT 67 )

ITH TSI %00 STAFT ST & A 3 7, 2015 FT ITee #7718 4,

Frytha safa F dae s a0 et 92 grea grafEy gt feoaforat 7 e 9 gy 99 E =
T A= BT T o

Tt (&2eor) Afdftaaw, 1986 (1986 =T 29) Fr 4y 3, 6 3T 25 FTT Y& afwdl T T3

T g AR T 3 AT (Y4 &l garer) e, 2000, 39 arat & e afdema wea g e &
AR & Tger AT 7T g A1 R ST T o TRt T 2, T IRt S A9TESel T e A 6
foro fRferfea e aamd 2 st

1. "fereg AT o -
(1) == fRmt =7 wfereq am o aferee ye5am e, 2016 2
(2) & TSI § T THTE 6T AT & Tged g |

1750 Gl/2016 @
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2 THE GAZETTE OF qﬂgTRAORDINARY [PART I1—SEC. 3(ii)]

2. 9N gFT- ¥ o v agdl e R, ot g % o, awa F Agrireee Y et
AT GIT AT ST ST 9Ted, Aterg e &t afega sfenfie T, awdT I % @i 9=,
AT, AT o, dEEE H7 gAY, TAT T, @O At S, T T Fead a3l &
TIEAT, THI-HET T FHHET; TS LR GIT TAT AT 0, a1 a9 Uidgras qged & eIl 67
Fefar =i IRar ot saforse gataer (w3 ataf=am, 1986 & «1efie stont & srT 0 9=Et 3 e
A €, % forama sy i, et arforsas s Gl oft aer st 2 st sttt = e
-
3. qfaTaTd- (1) == A=t |, 5t 9 o "a9 & s stea 7 21,- (1) “Frasidl FEE R T
Atefrsr T FErermear & Siferw wared 1 gem Sahg fFreea dadtoa w8 et i afitm g;
2. “FErgeidt STERW” ¥ wiiST F AW § S ward w7 g Sehw e sadta #w
[ERIEERIERIE IR T
3. "grfgeRr" & FomlReta, o wgur AEEer a1 ar wguer ey afuta gy R sgiEe % s=res
AT STELT TATHIA TTTEHTOT AT 3 ATTOSE F THER0T 31¥ fAaer 3 Seacardy et s srferreor =iv
<& TE ST A g
4.  ‘Sifaw €7 F quuiea qufre” & wrg U FraHs quRl At wa g BE gaw sita grT a3way
feerre Aferarr & et e ST aar 2;

5. ‘s A & U= whrar afswa & S s & 9o s 9 #7339 & o
eI AT G FTate TaTe HT SSTSHT ATHEA T AT aaTaT 2

6. "HiewmH" T FrE =RE AT FOAT AT g S R TR aie Sraer F adiw e arforoaes
ERGIES

7. “wemadt afRE@=w” & tar fAww wf2a ates afia @ Sed 5 ShE 7 afas fr denfi awar
FTAT BT ATTICE TEHERLIT TAT I AT F AT AT AT T6IT SITUIT TH S AT
seEReer AT e waeft qieer F forg saaEted T 8=+ sfae aqgetem s,

8. 'ATE wTAT # Srqfdree Saurew" & AT g &Y T8+ siaviq sead 100 .. gfafes & 3w & afes
AITE AR FXd 2 AT TAH Feal T TR & (9T ET IUHAL, ST TEh1e & [AAmm a1
Freafammet, o dfers e, grEmamE, geat, arvsas: wTaErEl, el S €9,
TeegHT o7 g aEwT T AfdEa wad | g;

9. "Su-fafg" & varhiw A, ST g S AfSg =T A 2TSAtorT g, A9 AtdwTRar arer A
H = T &7 9Tl Z v F wEftad wd B gegrsEs a9 e & o, attegfEa fams =
AT 2;

10. “SETOMT TR & AT % AT ST ST AT gTeT TT TR org <t &1 st 2;
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11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

ST SAafArse” T weATiRed, FTS FET AR T FATAATFT ATHAT T BIERT AL-SATATHAVIT,
T-TAAH, - ST, T-TREFeAT 3 qafore «feda g fSeer 1500 fFar sy aia
.3, & ~aw FrR T |7,

“HPIEERT” & ST TaTe T GEASHET ATHed siaatord i uF U i ghmr afm g;

“SHRITT” & THT ATFT 1 FF ATNAT & ST FE AT FA F 0 77 A wwmar wfgwd F o wrd
o forg ATt =1 o war A o wiEET Far g Av w2

“Hg THERTO” T TTHAE @i SETEET Y st ghraret § sfraten Suet wr wiaentid w
T Irg, AT, AT A0 LA 6 (70 Fodt GTAAT 6 T | AT FSAT 6 &1 6 =7 § 1500 FFr FAr
T arferd e o arer $2-5 AawHoi o7 q7-qa=mita S saforse H7 3o @fesTq g;
"fafaT TR & ST ATFHFAUNT AT F TR T AGFTH FIA 6 [0 &A@ g qraara

FT TITIAT AT IUTEA & A 8 FHeveqq @@= TR qrt it JiasrE T afssq g arts
TEERT AT e # forw sraterse i1 7w qfvags 3T 92

“Maem” & qorer, aagt 1, araeft arg  Sguor a1 gt a1 9t F s w e F o
ALEAT 1 H 7o AfAfes i 9% THER0 F I qareeE S ATiIeE ST HithT Tl FET,
TR AT TART AT ¥ 7E T At g i e afne 2;

o IRE®enT AqfAree” & = TT T I HHIHE ATIACE] SIE Theh g0 Ue & TH, HteAret &
AT AT, FoT RS o wgfua atsar afy afea €

"SGR UG & FX, THHI, ATOrdes e, ®Eadi, gemg a7 T a7 T AT
TRERT | FE TF ST 36 AT HT HUT HAT A o Said ohel AramH i |,
FEHTSIT AT AT AATEHE, T2 ATATHI, AT(OSTH AT HEAWIT HFedad 7 TRE | aa 9 Ja9
g AT TRt wfaf2a s & 3 sraforse w1 wargor A of st

“gre agfarse” F Sa-fAefaer aafore s fAftwr 7ot 1 FEr-wvwe & fae smfore afite
T e aatorse o 2;

“Gour e § e Ty i F o fgiar i aree B AT S et F faem F
o orgdY wareiter e g7 ST Y A g afasa 2

"ReTRa SaTes RE” & THRT ITTET % S{ad F1 % Hd T TG0 A 5 F A% Ta4T &
form, GRSt SoaTat S weTRed, foA, F iT FiEes Tl sATie o R SeuTe F Scaariad
Af T 2;

“glaer” & T\T w1 T atva g SEE 2w safere way whrard st guEgeer =,
ST, HAZOT, TAHHT, TEHERLT, ITAT AT R e 3 sar 2;
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23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

"SR & = Rt qEn/ererEr su-fateEt & Rl F aqumes F forg sutatest F adie saforse
A AT ATTOTSE JEHERT F JATART A (Ao REEmr 9w a9 70 AT At g

g T 39 REE F IUTEg T AT g

TR T AT S AYTOTSEr T Fers, THFIr, AT A T, TR, 6T ST, HreA,
TET AT, T, TS, IALTS, TRAGH, THE T (et 7 wafirg aefy framerem «ff &

“Rfwr” & TaT sraferee AfSa g ST ST ATHeA, T:=H0T AT 315 T8 8, AT i qrE qor
qag! ATferat & Tt T g o1 M o7 2;

"AEHO" F o AUTHAT 9T AT AT T AT T F R F2A 6 707 36 AT H7
STATAT AT ZgA AT 1T ST ALFT TOHAT ATHIT T;

Tt £ gerg, e v ahe 9 dadfea g;

“Frenferas” & AT 37 AT g S 3 w9foree F ATeAw § AT 977 AreAw § mar g o sad
AT g2 AT eitera areaft 1 97 2;

"eT i R & At = et &y F O o e s Sgieeae e, T
AT, ST A9, ATIHT A5 AT T o (s ST 3T 79 o7 997 |/ A=t Wt
AT IAHT Tl AT 917 F TEHRT S, of 25

"grit AR giteT (qwseas)” & T gl afsd g et i SO 3 Auioree i T
e =71 MW 2 7 afv #ire o= afeac a1 =88 7 TRt % g0 YIieed e oAh AT ATHHIT ST
AYTISE T THERLOT AT [MIeT % 00 7 IR A7 a9 % 09 39 TS & (o0 e [ a1
o 2 7 afva aftae grr FaSa aafose 99 a1, A= 1E [Tamuadr a1 &g O
S e F1 TfEha AFTT=Td qFe? g Aferee & Af= doest § T, g av
AT A T AT 6T TereT

"sretfas fAe=fe<or I afdre” & FrE TET aatoree Afssa g S g sha g avaae ey
I § T 98t 3T St aear €

gt T y= E" T UET E AT Aftqcd ATAUT g ST UH S A9ieree F TgEaq & o qiae w1
TATHT & AT TATIOIT FaT g SEs daq &g Mo @i =g = geT =gF #1209+
Afeacd AT ATHFHIT AT E;

"IT TR GUGU" T TR S AT T SHF ICATE % BT (o6 Said =¥, THH, HATTT AT
Tl AT I AQEENT TAT AT 2 & A7 et 5Ug &g a1 ogdt ey e g Efbtase &t
A ATEATH | IR AT, ISTHT AT ZeTAT ATTIT 2

"THERCU" T FE AATIAF TOHAT (S T BIE AT FH [ T, [ FAhd T 90 IcATar §
afvaftd w2 % s % forw garfora st At 2;
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36.

37.

38.

39.

40.

41.

42.
43.

44.

45.

46.

47.

48.

"qARH" F AR ST AT H AT AFIHa 0 T@Tef IT IS T AU ITNGT T IcqTa i
o T =t Jreelt & =9 # qfataa w s Giear Afea g, e g7 3aat & gaer ST
TRATT AT gl AT ST T,

"qAfdeE" & St FEme wad @Y o aEsanrs, sefiet 2 TS 2 FEr IHT 2 WO
AETEIT AT ATTOTSR oAt T QAT AT 2,

"FEU A TG (ARITH)" T S AT(OCE, S ATReH, H6S, TGl AT FEHH Aq(9T6,
FARIATET TaTAT o 9 S ATTOSE T TETHRT Faed, [Fotet [T #{1% Tgaw GTeT [rehT AT T 6
T H AT aTE] ATTOICT TATST F ST S AT 2

"srafice S ufdee” T v S sfava VR S waforse wEwRwer giveTat, S qE=wr av
Afa e JEerer & forT o 98 2, |/ ITe sutorse & st off st 2;

"EreET AN § Fafoee 3T AUiate F Haw ST T Mue #iY oS, "qer 99 ar
A 9T &, ZaT & ITT g4l TETheahe, gid, A0 qRETe, Tl T gaer, Ty 1 gadT,
qATerReitE, Faswarelt, MAZTSH T IS, TIT AT TFUUFRET Ted TTavT AEITAT ToT AIET
TN o T HeATHF AT Aigd Twfeud qiaem § oy aw [Aftwr sratorse st ;

“ETEHT AYIAT” T 7917 0 70 s, =g e a7 qqi®a, ST, Feeid, saaciHd
offe AT FE AT THET AT F THeAHT FA7 Aufere afewa g

"I T =7 Rt § SUTag AT af i g;

"Sifor SeTRur" & TEERLO AT fAuer giedr v ety % anr qfvegs % forg wor wereor fBar ar
THHATE AT AT T FAZUT 6 T9ATT 1 AT FHT AEATAT Hg0F ATHIA 2;

“QIFFCU” T S1E AT F AT qoreshi qoqiq Sfas Ao aafeee S @qia $i &7
FIITA rqferee srstfaes Ao sratore ST saea =morang auforse, §% o =worarg
AT G0 &A1Y foreas sraforg ff 2, i F21s o7 7IF 9 AfTd §;

“Br FUFAL” T 219 AT AGSIE T AT ATHAT 8 ST THh AT ST ATIEF0T A7 72w 2
T T v Afeaed & AT AT H ST ST AT, AT0SqT AT, TTEATH AT,
G 3T STTE AN TAT AT Tt = Auforg, T f7 aw%rs, gag et & gers 18 a1
“gerg FET T WtEa srafere & s e "eent S yaw S9 w0, witied, T,
T, A AT T T TR GraeT § THF HLAT ATHIT 2

“Rerfsreor” & St fAesror srafere #r S srrere v st sger ® afafaa AT afoa 2
T a8 T a7 A= TCe IcTo Tal HAT & AL Fo G, -Ferd [F=07 97 7 IT= +
o o 2;
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6 THE GAZETTE OF IYDIASEXTRAORDINARY [PART I1—SEC. 3(ii)]

49, “wrtfashar T Rt o, A9, 9T O, U O, @SS, QTSN ST AT BT AT s T
AT YT=ae &, ATt 9 F [T 339 A1 w0 § T gH0ET Gl ST w1 S48 STIRT 6
T, T, HIGT, T TG AT ATOTF a6 6 [GFHT FLd IT Ieg, Teh €79 & AL I T ST
A § A SATh ATHIT ¢ o A Braral, T, AETEHT T97 UHT T =7 FHERT 98 S0
o a7 fafRfee g § g 9a 2, ot 2 & “amt e osst i IR SATRueE 'Y 9at #e
HATATT T T A TIIF (AT ST,

50. “sedfter Frg” T Tl ST AT 5T AT GIRT TIAFHT FIE o ATAFLOT g7 L F AT

qULST T ATTAT § ST 36 AT THERT AT F Tl AT TATAT AT GIHALT T2 S1E Aq196E
& e & o aagmhia |9ara g

51. "3l T H HUZ HAT H SMH ATIACE TToA FTA AT Giorg Fiaem AT Aqivg q6erao A7, a1
fraer gfae v aresrfe Tt a1 st & 927 9 § aftag iy 2;

52. "qfE@ga" | 319 AT AT A AT A7 ITATRT ATAF ITATRT AT ATTATT T TF BT & HL
w7 9 foft wartaeefta = g g Ofa | fBfore =7 7 afaRZa = aserfaa aegs ot
ST g, FHET FALT A FIOTT T HT U o {oIT Tage ArHa &

53. "I 7 fREt eruforse % ifaeh, @At v Sifask sterort a1 "ee § s £ atafza s,
Tehet 1o AT TTHAT AT ¢ e 9 Araae A7t aaar i #7 F7aT 2,

54, "IUIEAT HHE" T S AT U, TREE THER 3T A9e Sard Fr Iqersy F A e a1
AT AT T IToq F2ed | AqAqtorse SAfAa a2 war=iia [ s w2 7 afvg B siffa g

55. “Ff¥ FFE AT T FgAl FT TIN Fd g0 FFIee H quidaiad wed 6 Ja Aehwr ghwar
Af o

56. “srafArse SfA=r” & ¥ =aeh siaeta afeafera &, T T9T T STt 92 yead =afe A =aiReat w1
THE AT TAH AETHT TET TAT I AGTH T SITIAT0 AT 2, ST 316 AT Ieq i &, AT
3.

Qy

57. “srafdree it wHSGAT T THT YrAtHHar w7 AT g e aqe S et #w1 yagge [are,
Frdl, TOSTIN, [T, T T 3w Fvem o2 5o 335 B smr =iz e e
TqATTerE AT 1T -0 | fR0e F =Aaq a7qr w7 6T 20,

58. “qufrg AT qEAT T TAT ARE AT ATHAT FT T ATIIT & ST AT(AT IEH F &d T
ITASHT TAT TAAH ART ST ATTNY F AL AT T gF TAAHDT hl AT ATSH{eawT stora
Fe % forw &gy A1 39 weAataat & wreaw ¥ fwy % o afeay, Reat, ywereor qor afors
FroeT qiaema & saferg &7 3z | f=rE 7 q g0,

(2) =aH wEh T o=al &I 9&T & o qiATud GEi AT 49T g, TG ST T3 6w (JYE) Ateea
1986, ST (Sguer e ofiw =) afaf=e, 1974 s (yguvr Famer i ) sua afgmas
1977 a7 arg (ST Famer S A=) stfemae, 1981 & 9Arua g, % o2 g0 SIr "arerd Arefaaay
HE
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[T 11—Tvs 3(ii) ] WW%W 7

4, FFAST IAHATA b Fdeq. TAF AT Icq=hdT,-

(F)  ITH T IO HU U AT F TEEET A A9 TIE AqTETE qeiq Ja A wor, i
s @i e ahEweng aaferes & fiF serr-ae et 8 wetia F9m #w a97-a97 1@
T TR0 T Hael AT ATAGAAT & ATAE TAF T 70 AqTrET T AT AT FA aTedi AT
AIFETS HUZFHATAT T HIUT,

@) T T U T aufiee 9 Ul 9T FEeaET St i g9 Soaret & fRatarat av sie
TATTHAT IRT IUAsY FTE T AT & AT T IERTRAT gy 797 Rafora ugera e arnft # oo
AT AT ASTTaa [Aeaher sqterse & forw aqmy v e § 39 ST,

(M) HATT SR fereEE Aioree Ry qursh w9 & Aqwd g UAT § AeTid FOM, S FHAT T e grav e,
Y I8 FATT ST e aaferse 7w, 2016 F AqER MIe™ Fam; {7

(@) AT IRET T IO FY SATT AT ¥ I2ATH AT T 09 &7 IRE § IoF =7 F A7
FRT AT THT THF T2 A [ g Rgerngam sae e s,

(2)  FE ATTTE FTAT IHH FIT AT ATTAE HT ToAl, X ATASIH TATAL, qATAT AT JTAterdi o
T, T STTUAT 31T o TS,

(3) =+t eruforse SeoeeRat TR SUTeRAT B T AT FRA ST S AT(CT TG F forw T Herat
#ir sutaterat #§ fafafase BT so;

(4)  FE =FT ABW T F FH T 7 A9 w9 Raw @ e fwe wr gieg G B G
AAATT AT T T UF AT ARRAT F ATYFH FT UAT Flg AT AT GHIUE AT A2l HIT | AT
T AT TH AT HT ATASE S T2 AT o TARERL 0 SqGeqT FHT AT TIFHd AT Fl
AT T GIRT ATHIET ATTECE T AT T AT AT HAZIT ATHEHT Hl AU,

(5) U W TAhAT SO FTARATT 3 ST IeqwT AT STk Grer A9 w2 (FReaistaer) wiet,
ATFITSE T FATAT ITLFOT ST TAT ATAF T ATTCE HSTT =0T AT A7 AT A2 H ST,

(6)  =A FEHEl F ATGHRE g A AE F UF a9 | AT THT AETH FeATT AT I T ST
TTterEReor i AeiEr § == et | o fAfga st grr auferse #r ' w gus w9, g oo
ATTTE T AAT-AT ITAT A HUAZ FLA H HETAAT A AR A T ATiea sraferss 3sm arat
AAAT WITAFT THAFDT T HIOAT AT FOT| AT-ATFHHONT ATFITCT FT STET TF ST G TRET F 367
TETIAT, ITATA 3T FUES Fleh ATAT ATATHATALT o TR0 I FBhar Srosm o sraferse w=qmea
TTTEERE0T GTRT TT THGT9Td ATToree S el AT ATHHT [ (3T ST,

(7) =4 el & afggfa g f arE § uF 99 F @57 5,000 39 He F AfdF A5 arer a9t T
T HHET 31T HEATT ST ST st AR § 24 At #§ 77 fAfga s g aaferse =t &@a ™
BT I FAT, I 0 70 sraforee i AeRT-21en T qrt § U FEA H HETAT FHEAT AT TA=mD] H 0 Fa=T
AT FEN ST ATHAVTT AT AT T T T9 ZIT TRAT & &% G, ITATRA A Fqee Fh
TAAT ITATHATT F FART e B Srom o saforse s arideor grer a9 Hefera st
TUEHATAL AT ATHHLOT T F1T (AT T,

8) == =t ¥ aftgia g & aE ¥ uw v F siww @it gree #w were e arfdenr i
AW H 39 WA § 797 @igq A= grer A9forse 7 #d 92 920 HAT, TIF 0 T AqF9CT FHl AT-
AT ITAT § U FA | AGIIAAT HIAT TAT TAAHVT AT HT ATIEFT ATTCE ISTH ATAT A=A STreFd
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8 THE GAZETTE O%XTRAORDINARY [PART I1—SEC. 3(ii)]

TAAFDT BT AT AT | ST-Aaw7ofig quferee 7 Jgi 96 G99 R IRE & 87 q9riad
ITATRA ST FIIEE Feeh AT TIATHAT A & TR0 e G o o sraforse wort st
77 fRafera sraforse wRrgaatar ar srterwor i faa srom)

5. T, a9 3 STy TRAAT HATAT F Fded.- (1) THE, a9 AT FAag Taad G 390 §
=4 =T & e i "Aidtedd & 0 St gRm g a6, 936w, a9 6 F9dry 9 add Gy
T ALTAAT F AL Fexd AT AT AT TS R, oo feterie afgemey onfeer g S a7
Tqi=ra AT qATERIT i Uicw & G0 o T8l g vt

(1) or2<t A wamer

(2) arfior e waTerT

(3) THTHA TH TaTH HATAT

(4) F =TT

(5) FT TgUT A= A

(6) T =T TFUT AT TS/ RF=0r AT, TR T

(7) T o7 AL o orgdt AT e, =R g

(8) &1 TTST HZAHTII & ATHIV AT ForsTT, FHTHT FIT

(9) T eTg{T TATHIT T, FHTUHA FTT

(10) & STARTUET (HEH) 98T, THEHH FIT

(11) TwarEEfiefrars, frardar

(12) =1 foro faero=

2. TH Feald AL qIHfd &7 95F 39 HTHT & AT FT AL FIA AL [ATGATHRA HA 6 o0
TF 9 § FH § FH TS a7 g1 TG0, a9 3% Faarg aRad" §3re7 av @Sewsi i1, afs araems 2y,
TSI T FRIT| AT 7 T i a9 H ARL0T TohaT ST

6. a8 R 79T F FRe.- (1) T2 Ow T3 T AR aUT € AT AT F AL 6
Tryr At & oo ageeT wam, -

(F) BT AT TIYT FAAET FT GATA  forw =2t a7 e [ g o o sarEt O
HATAT AT AT ATHEHON FIT Faeq T 218 Aqferee Jaree qars=rat  Aarad &7 a9 § 56 § 50 U6
T ATATET TATAATRT HAT AT UTHE ITTT FHIA T qATg &,

(@) == Rt & aterEET f ae ¥ gz 9 5 fiaw quariRE F v o § 5 aafere yag
T T[T AT AT TS T AT, o sianta sraforse & ot & it of1 2;

(M Trd S A fores yege Afa AT Ter o2t Fear Aifd % Agrid 3 g4y F qay { T
T e o 1 FA FTA H TSI AT T ST AT HT ARG FIAT AT Irg, THL I,

(F) B AT TG FFeL H AT AT ST A7 TATEA A7 qo7 T4t A e Fw & =
TAAT AT TAL FAT;

() T AT o = qurg iRt s wfereror 39T 3T IR arear fAwtor AT o7
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[am 11-Evg 3(ii)] Ww%vw 9

(@) 9T HHTH AT AR BN GHL G 6 (10 3 AT Taed T2 0541, o7 A1 AT T
Tt it qee e Anraelt Rrgia a9r oS o =T 7T,

7. IaH AT, T SR S AT F Feded.- (1) Sav fenr et frefater & wreay &, -

(F) T FFEE % ITATL AHE | GgrIam ITAsd FHITIT, 3

(@)  FaEE wr Eree o gw w9 Suesy FET S SAvE AR g 3 W 4 d A 6 W 7 AA F
ATITT | TETAE IATHT 6 AT FFEE 5 T AT FT G4 gEAread gl

8. FIY FATAT, TRT TCHI & Hdeq :- T FATAT FH=T T F ATETT .-

(F)  Furee F fAafawto ue e F forg v A= draer i a=hemas T8 F:39;

(@)  FO M 9T FAEE F ITIR T TETET 39T,
(

M) AT TIERTAT AT It TS Uil G0 ScaTiad Horee i q7dT S 6 (o0 SATary,
AT F;

(F)  FHEE A IOET 10 TET T F G T FAE FITART F3d 9T FAE 6l qoaqT | TEE=E
IATHT o ITART & AIT 6 (7T FHT ARTEeTF FEid ST Fam)

9. e =T F .- foe Ao ST O % A1 | - (F) ST AUierse 97 Arenia sdforse
H TS U&7 FA qTel AT & Ieariad f&=a = forg e a1 wa Rafia wam;

(@) TH AT & Iq (S il GG I [Saeor AT G Sl S50 & (o0 ATar aarus|

10. A ;R ThHOfT SoIt ST T F T .- T AT TAFONT FSAT #T FATAT THAT T 5
AT -

(F) AT H FSAT T&T HLA aTel HIAT 6 [oT0 ATHLAAT GOl ol AT S0, ST

(@) UH ATTASE & FoAT G&T Hded ATl HAAT o (0 AT qieaqr AT T T&TT HI

1. TSET AR 89 OSF &1 ¥ g0 A & s g~ & wde.-

(1) T a1 99 T A4 | gt=g, a7 a2t we o A gome F arr ar e o
AT Rt o aers & Areaw & Mwatertea gt wa

(F) = A0 & qEAT A0S JE@EgT F H H ATASE AT ATAT 6 AW TGAT, T AT 99 AT
qUTT TE1 digd TOGTRAT % A § T[T I 79 5T 47 % &0 57 Afd e 3@ Avfose qaeT
O AT FEAT S 29 At i aterEEr i ae § vw v ft sty F faw gl S gere @i
T 3 araforse g T ofiw aedirg srgdy w=gar Afa & qwew R

(@) B ATIACE TG F HHG H ST A AL OIS T FLd G0 IHATT § S AT A6 T
AR T AT FTA TAT T AT AT S ATIACE Teel T § AT ST 3T THE0 T 56
AT F THIT T FAFT T & (0 3 Aqqiore F S doest F aufoee § FHl, .37,
TAAH, TLAT AT AFHATH ITART T T a7TT;

() TrsT AT S TOATAAT H FST FAA ATAT T ATICE FAGHATAT AT TAAFOT SN/ AR TATF
HeFeT I ATTACE T FH Fided § TS T HGeAT01 ATHHT HT TR AT ST ST ATIACE T Torredt §
Aforse FAT ATl AT AFTTATF AAOTSe HUZHATA F THFHI & ¢ § faeqa aniasts fgia saesg
T,

(=) AT FATe Tt gy =9 Rt o IuEEt  Grareaas wy giRfeua wem;
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10 THE GAZETTE OF@I:‘? EXTRAORDINARY [PART I1—SEC. 3(ii)]

() ST F o FroEr fowmnT wr ag gRtaa wwa % forw [Ager 397 & 59 gt i grewe S |
AT JHERTI FIALT IT 9T % Th THg % (07 0T F=adl Lo % 987 g, ST I7 HH 57 97
H TCUF 9TgY T HTEeT WA H 31H AATICE THEROT AT I ey w2 #3 % o y&gre g;
(@ 29 At & forw yeemr #7 Agem givemd i w3 F forg v aw % siew iy A &
TS ITIFT W AT TZATT AT Areled AT FIAT A Iee AT T =T o qfafady a7 a9 vg
TTH ATSTAT TS AT o ATeAT | T/ 0 AT ST (R STANT ol JISIAT) H T FHAT;

(B) ST A A T F ergdy Ao o i 7g et e % oo fAzer sAm & 200 @ afew
AETE AT A7 5,000 7 W2 & ATeF SR 6 A€ areAl T FISFT AT ATIOITST, HIEATF AT AT -
ArETT ahEe % fore e aremT # 39 st F g, @, e ywewer F o uw et
wer e o stmar 2;

;) 9T =t S, SRS 9T, SRRE e 6 (Gnhl Hl =4l a7 & ie F Fo G Hl
FH | FH 5 Tqerd wAte AT 9 Tt AT T T F forg arefard #7;

(F) AW ARETEY e 97 et giegr & 50 &, |/, (3r wfgw) fr @ F aeata ae e ogd #iw
T F Y 6 ATAT ST TATEqHT AT T TIAT R GH a0 A7 UH STt JHF 6
Ffcas Taed HT A= FLAT,

(1) B AT(ACE F TIET § M S FHET 6 FHar AT a7 Sq 9 A(q F TR U
TIEE AT THHHLIT shl SHTEIT HLAT,

(@) T 95U A A F qre e Fa 5 2 qiafed 7 wfgw F S vt TEHERr diY [aee
gl % forg awe St afeg=a Fr; 7

(3) AT FAT ATAT 3T ATTACE o SATATRAT 6 TSR el § Teh ATSAT 4[F FLAT |
12. o= aoRe ar e seee ar STgF F Fdeq.- 7ot Fufa, [er afmege a1 e wafe
ST,

F) = At & afggEer o ave § vE aw F ftaw s ot fEm B F s wthe F P
e F AT orer § =0T et &6 319 atorss Te6eheor a7 Haer giegrar S @« w2 % o

o9 11 % @< () F A9 STIFT 1A 6l TgaT9 TFT A& Hl GhH T,

(@) AT F JIAFRIU, THERLU, STA AT FH9e 92 U [GHEr § 67 57 o« 99 § UF 9%
AT AT o AT T QAT TR T S Ao a1 TRreaTierhT Tomed & e a1 w2 At
F e e Trog o1y e 3w afe & A aerwel wh SUATIeHE ST AT |

13. OS99 TS 4 § YT 99 AT AT e fFremr F o g F Fwdew.- (1) ST 8 H
oo St == et F st o 2 o oer afdee e o ® €, o i ' T 8 § I 9= Aar g
T 9T o ST |=a o Fced agl g Sl 1757 1 /9 Uo7 207 H g e % Tay af=a # 2 |

14. FT IO REA0 9 & Fdeq.- Fea g Tgu =0 7re —

(F) = Il F FAEAT & O ST TG HEA et #7 wguer s qtadt & a9y a6
T A T At gren fafed waeat 1 o w3,

@) T S sratorse yEEwer S e giaerat f aea e, a3t g, sty R w
fore 7 Rt s,
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[9m [1—=vg 3(ii) ] BILG| w%&w 11

(1) B AT THERTO IALTAT AT ITATE ATttt & o A watawofi amet S atem=t w1
IATAA TR AT S ST HHT AT AUTET BT, ST AAAT HAT;

(=) 3 araferee ST qleremar a1 IT= Sttt & o fAfEa watawefr st % wrateaay w7y aw
HF0 F 7 UF 918 5T Igu0r F==r set/sguer sy afafagt & qreaw § q@ieaarn 7 396 g
HiTe R0 T ATHET FT Hoheld AT,

(T.) BT ATTACE F THERIW, THAHI ST ITATL o (0 THAT T ATATERT 6 TANT 9T 5T TG0 ==
FIST AT TGO =07 AR F T=qral F7 [adrd FA7 7 G /g % A=< 394 (o0 [Heqrad 71,
I ATHee fAfga e,

(@) T M g 3 It F wiead T F s I50 [EEr At ar yguer e qmtaat ©
HTEAH & AT FHYAT,

() ST TFUO AT St A At & areq Rret F @ 07 =1 At F wEieaad o7 arus {RHe
FATE FTAT AL IH TATAL, AT AT AT TRATT FHATAT T TEIT FLAT FAT 78 A0E e aaferame o §
T TET ST,

()  wfafed 5 27 § ATST 3 AT(ACE FT TIGT Fad AT JragmaAi & Ao Ay % forg aforse
TEERLU #iY fAaerT giagrt i argdr @are 7 Gy da, arisas ar BREr g i geet
R T TTAE T F aTel a6 A ol a9T0 T 6 o7 qRTeeTs Hgidi ®il TR wAT;

(@) == [IE F G w7 aqared w7 o 3 sratorse % orgdt vt R F 'wy e %
T ToERe T ST AT & Tl TeEl T qHT-aHT T ANe T [HEid TR FIET; i

() AT F ATISAT FAAT T2 AT T HH 5T &A1 hl ANEAT T&TH FLAT |

15.  wTE e, iR SFRomT WRE i I G=Eal a9 9g8 SE F wdeq i Saeraa.- (1)
AT HaT 3 9= -

(F) =T AT AT TS T ATEEAT 6 TG H Bg AT 6 AIAL 31 AT THGT T T AT AT
TOAITA 3 ATHATL B ATTAAE TG TTSTAT AL FLAT AT IEHT T T 57 LA AT HHT T[T TITEA ZIT
TS HqLHTT T HH 7T TTHT GIT TTEFT ATHHLOT & I ATHISd FT,

(@) Ao STt TAT AATTATE AT, AT, TEINTT AT AT T AT TE qigd a9t =22 &
TFFT STE AT FT FIE-FTE 6 HAZ Fl qGEAT FAT| 9 "SIt qaet, 92 arforroras g, qia,
ArETe TRET Tt 7 araferse w7 wrger yaer g AT Rt s afwfEa e e s A ;

(M) FET A ATAT/AATATI AT TUZHATAT o TIISAT T AT TG FLA it TOITAT AT F2AT
#HI¥ GIE-5T ST ATETSE FUg FE qiZd 316 ATICT F TaT § Tk AHEET T R 91 forg ==
TSR A ATAT S AT HUZUHATA o T[0T & (T Teh TOTAT AT L AT,

() T FEAAT THE T Hl HL T, TS T ITASH FIAT ST TGIT FL-HT TR ATCE HIZ
Tl Aled 31 AT THGT H T 20T hl TcHTg <A1,

() == A=t & aftr=ET fit amE § tF ag & Jae =7 FFEt F suadi wF gartate wed gu IutatdEt
FATAT 3 qHT T HIATAIT GATLAT AT,
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12 THE GAZETTE OFEQXTRAORDINARY [PART I1—SEC. 3(ii)]

(&) IoFvEFT F, ST qE qauHt S, q9g-a97 a7 BT w5 $w s v wiisa st F areaw ¥
BTH AT I il | HIF T HIE FAT;

(B) ATTTE ITqARATAT Hl (A=9T IAT T F2T Fehe T HATT S121aT FRTS, ITAT A¥ Sraat, TT TGTAT 5 1,
22T G, Bl & Teereh, YO¥ ATfe AT 9EF g qrasies €1, et quiorse fEeEt w A S ar g § |
Heh AT IAHT (MU T FHL TAT =T WIAT % A9 @R 7 T ATATE FT ATTACE FT A=A Fe AT
T T3 T sraferse v Tt e g wfdepa sratorse g9e aret a1 wrfded satorse Seewat wr |
%

(ST) Rt AT GeTs Fe o7 qaTeq € % AT SR aEet e AT Ao $STeT e
T AT ATh AT AT IIFd qqforse 9o el &fiT A9forse §9g F97 aref qqioree & &
TAAHUTT FTHRIAT T AT AT qeoh T IATET & ST & AT AT a1 g § F0r, i, o,
oftarT, FAET AT SIF T T 0 qA=woN AT T TAG FIA 5 (o0 AT FAT ATAT AT [AATD]
FT AT AR 34 FOAT; T e sraforse F wereor & fou R gv @1 & gfea g, S @ = %
Sforse 3 WeTLwr % fory whe T | qiRd E & s sratorss % sewer F forw s v & qfuw g,

(F) I TEFERT AATIeE F T AqTorse [Heraor Hgh T ST FIAT T AT Ieqsha A il (Aol

T 36wy aiEEen araterset g aftesen aratorse e gfaer & s+ qeiea Roem & oo ==
F T | UHT AT hT SITIAT THET 9787 IT AR § 7 & F Al STUIAT o TF g ol ST S19 hariies

SRS AT IHh AT o FoIT 37 ST #1739 el # =ave] TREwen s saforse yrea 2 % 997 Afgg=a grm;
(=) afvEenT safore e qiaer o 7o TiEdhers Autore F7 i S {7 9iEgT qEie
FHAT AT ST T TG00 =707 FrE/rguor Aoy srfafa g fAder e s

(2) Tt 3 TETE FHATHAT T (Faer 37 FoF Tt 6 T6Te T SUET U o el H 7 FAATE FAT Ivg AT T
WETIO ¥ AT T (AT gy st sraforse sRgahd a1 s(fSeheor it |/i;

(3) ATTETeE AT ATAT AT AT HUAZFHATAL Tl 16 ATTITCE T FHT TIAEAT T,

(3) fe-afafa g 9% Tt | AfesEt, A, FAl, qH, T TAT AT TSl FToe F A JUg
FIAT T Fqreeaas oafaq gRtaa #3 F O aem & 3T 2= 9% 37 aRl F A@-119 Ghesisd
FTES ToATe AT S FHIFTor weie it TTaT i T8 T,

(%) STHEEAT & ", AToSa® hamaTT d7 e fRafa 9w A7 #7a gu af9s an afeus faaar an
TqoATg § 27 1< AT, EI, T T ST-ferdt Y ThTe F AT HT T2k 7 F TUg FAT,

(V1) HEF AT AHRIE F T AT TAdgl AT & HHTAT T TG I ST ATHAT H 37 AT HT T FAZ HLeA
F forg afvags At giagsaT saagrd 98t 2, AT 7 § WS F34 & (o7 Arsgriad wror seeor i
AT AT TH T |64Ug 0 T Aq(E T T AT Faem s [ grer 7o07 Ryaia At
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T T ST S AGFETS F ofvere qaT FAwqmor & forw woredt v J9 sArgvo=r forwmr i i s
TSATAT § 9T AT STuaT)

= 2 Tiafad & Afe it Feamioa fuar aral 18 AT THERT T e e % deae
I ForTe T a6 ST J¥10 T@T STTOAT| SHAT AL STE A6 THERLOT a7 feqreor giaem
FA & % HaZ AT STOATI TRT ST FT 0T ST ATFEFOT G HATAT 57 Tg007 fqg=1r
TS & THS | JTHAT &% qIHAT AT4Te 9% F-har ST

Sg-Ffrat aufoe 7 Aoem aag-a9g 97 797 Fataq Sa-ffeatta auforg yeg= [,
2016 % arqame T s aREweRs Aaferst #1 YEd qu-qaT 97 TATHANEST TREwenT
AT =T ATTAY (VLT 3T HA-0T0F F=eq) =29, 2016 F Aqare har sroam S-araforgi v
T THI-HHT T TATHLNTET S-q197g (Tererd) a9, 2016 F e Hhar S|
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(xi)

(i)

(ii)

(iii)

(iv)

(v)

(vi)
(vii)

(i)

(ii)

(iii)

(iv)

ATTOTCE LT KT T F 2T AT S ATATARTA AT TTh i h ATTETAT 6 aF AT Tl 7@ % o
T W TAA I SIE AT o forw sreoms sereor gt exvfoa i srosfh)

TTEHT A0 1 9 giagmit ¥ e % forg amee -

I IO T ¥ AR-AART AT A1 R0 AT & AN AT ATgAl i e e, AFEHT
SATRAT TAT ATATIT TLAT 6 TAT Tl el & (1T I ST TLATST AT SO

FATEAT AT A= AT T T T AT T 6 (0 T8 /AARF G5 316 a7 T a9 1%
STTURMT qT(h AT oA & FHT0T G FHN Dl IS & THT ST T5

I 907 e 9T A 9907 F U A0 S At sy i aidiedt w2 o atony Ader
qiaeT, afseorg w@d & oy Fraias giagr Jom guw qided TSR Jfed ITEh A 7o
@ F T AT waer g qEgT 7 T=TeE AOi A, TEERr 7 e # dar-star
TET

I T T T ATT A AT AT 3T HIAT ] ATOH 6 [oIT gHFieT, A GLAT ITERT AT a7
T, S off srferd g, S e B St |

YIS AT AT FALTaAr (ATSHTA: FHAR 6 o0 i=/T2T it ragmar) SEr Tarharar 7
TEST I T2 TATAAL, ST T & T0F 60 F1q 8, F 70 STawrer qae”q T w1 I&aedr gl

i WTOT ST 9T FHITHAT TG Y = Figd AT a9 B S

afiags arger i qrfEeT T TEE AT s F O qrerer R S =7 TR ST /A ST
orree TATRTEe ATt &0 2T F2 o oI 6T ST

S ATyt S S wor gof 1 X I § F & fafadet ¥ forg weve-

ATTY FT IF A ITH A & (70 I AL 7T I AT AT AT LT FEIFL BT TN LT
TU qqeAT 9YAl # Hgd AT SO | fere aut arer 5y, gt A wFFedl B TAN Tl AT ST
THAT, H ThfeTs IUTT AIATT SO |

AT T ThTe AT T AT w1 4a9 & ofd # &7 7 70 10 I W21, abma aaa 3 Faror areeft
 IT 9T JF @& QAT A0 T qF R FET AT @A AT ST @iy o srators
TEERLT IAGTT TG T FT & S0

AR 3 6 A 2 & TF S 9207 T2 I HIAEA 20 9t 6 {1 3 % o st
AT o avfiwr % arr 40-65 &Y #Er g w1 weaadt aravwr fEwr G s g g
T o THATAT T T TTAT o FIg1d Fl (G19d w6 forw It=a e arferat 1 fFmtor fRar smoam)
T T T F QA Bl S 6 TATT 96 AT AT ATLET Bl FAqH F & [0 ATqT AT
s e StTom st sraeer Meafortea fEfReer & Aaqam 2R, @i -

(F)  efaw sre § 1x107 Fi/FEe § T F I Ui qigd 60 F¥t i e g v

oTTTera Frgt & <6 daregs fugr &t 72 g
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.

(@)  AaTrgE e & ad F Faw 15 Tt f uw A v gri

(M) AT T % FT Tider ureat At gig § graar T 67 qUEd F B9 w & o
45 Tt #fY v aFeafa® 9w g

TguuT fAaTer & AMdE.- G 90 TETAA § TG FHETAT F AR 6 B H AAfrEd T

ﬁ;q Gﬂ'@l’, ?’T?TT_C[-

(i)

(ii)

(iii)

(iv)

(i)

(ii)

THA ST ATl T ZH T | [Soired A WiHa BT 1w & qagt S agmE, 9 99 &9 |

At g1 STu 3f7 3 Aafore st § e, qagr S agra § W T gn Heres ot

TH FIA AT TqG! A 6 TGU H HA TAT AR AT Feent erfaat § g= % forg ot Toe 5o
TATE AT o [T &1 TEer AT S

AT AT &7 F AR T QA I -0 AT OTet T |t o=t sfone
TEEROT qEgTA & satorg eryer fAtEra autorg a1 wawars gt (S9 F e, sh,
uTferer, S8, w9fere 9=, YT IeATE ST FieATers) F TG ATl ATNE AT A F T wqE
AT IO TFAT K o7 =[aaw Areae fEafmeer, us |y @ sEags gem s 1.5 et /e o g
TAA ATAT TAATEAA (TAedTE) Sorar-aesm a1 Sar-fRiates areaw a7 9% a9qes g a=o
T (et s onfera Mg & 90 |t 3 F¥ E0ft a7 THHT qrrear ure 1107 &i/aHe
H ATEF Tl g ST AU T ATIHAR &L, [(H AT TIAT & (Fa TN I¥ ITAH FE T8
TRt sroraT onTfara Ft o STaeies aed & A4 & F7 F 57 &7 Hied = R

TRt & HUEw S e a@fgd T weew F oo wraeme o Srdsr o ente T,
ATL=-1l # Ay A9 A1 T F79 F qe=q [EAEhd AT START § AT S0 A9T0T T
At ared # o w7 foar srom Gl off g § e i ger arareser ® G T8t
TR sTom

I T H  FEA AT A H AT AT, 6T, q&, Hie T arerd # Jae FI AR
AT il SATUIAT| ST T 6 [ATAd qT 16 AT & q17 WA g & qe |, qoeq |
ST T He TS STTERT FIT oTterd foraT S

S AT Al % fog Ads.-

T s wreor orer iy wTiOT e | 9, A9 ° iR ST [UrET F AT A U R S
T Ieg WA § "2 & forg Rare § w@t Srosm s s2or w0 ¥ aier % 50 Hew F waw
S AT T AY | AT Tl AT ATH, AT AL AA-T4 A1 6 S A e €9 F
Hiex T ST e ag gt g @9 5 - S, S €8T & afds @giod 7 20

et oft e (T oo @i R wfa) & oo afyr awor et § o s 9 iy 99 %
STANT 9T AT I[OEAT I AT HIA 6 q18 (G THAT S[TUAn| Jided SIS & o bse
AT 2q efertad fafeser @y g0, o9iq -
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F.4. dmfiex asT®  10500:2012, H@=w 2.2
(2003-09) siwfw @ar (R,
froa A FEa
(1) (2) (3)
(1) | @ 0.01
(2) | FErEE 0.01
(3) | i (Cré* ¥ =7 ) 0.05
(4) | 0.05
(6) | HEAEE 0.05
(6) | AT 0.05
7y | 0.001
(8 | f
(9) | ATEeE, UAHR F ETH 45.0
(10) | drw= (pH) 6.5-8.5
(11) | @=r 0.3
(12) | F= FErar (Frueiverns ¥ =7 #) 300.0
(13) | FiT=S 250
(14) | Pt 5 500
(15) | Serfers A (HeU=seu= & =7 #) 0.001
(16) | ST 5.0
(17) | 7%= (TH3A, F =7 §) 200
7.  gRadt arg e f arfied ¥ fog aede. -

T AT T I GG FT FH T, TG DN ATETAT T T e, AT I A0 I a8

U IATE TS AFET(d I TATT 6 o0 T8 ST AT qigd S q207 39 FF507 Jorredt geara
T ST G 207§ A R G@T o T T, e F4 6 q1 ATEed gorterdt § SEr
T o 9T 97 = foRa sroem
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(ii)

(iii)

(iv)

9.

gy wor Tt U¥ e aret {99 S w1 g, e Sewes /e (Tague) F 25 siaea 7
ATAF ! 2N

Tt s weor Tt w7 SUger gEgT & ST S 99Or 9 F ITART AGEEAT % ATHTE AT a1 e
it AT 41 A Soares # AT ST s, g 9w S 6 Ser (F6m) foJr s
A MY AT § AT dayg w9 F [Erh % oo a8t Srer sroIm afe s IuART A i e T
21 ar At epre T st & St

I T T T AT T8 AT Tt 9 qurEt & [t w1 & [idiedd S ot aiaedt
T T[UTAT AT S5 [T et oo (907 1€ grar &2 d Areehi % e gl

g o w9 o)X dgluer F fog aede- A e F e Aetatea @RE F oaga

FAETTAH AL FATAT STTOAT, AT -

(%)

(=)

()
(¥1)
(=)

(%)

(=)
()
(%)
(2)

AT T ¥ oRfFd q@rer aegaTEr urdl, S g@ AT qedtdd arad & it 8, Fv
AT ST,

T UH TSI & g7 o 3eent stz 30 &HT § ATea Tl 7 211 A oI, I A0 &9 % *A% g
T A A,

FITAT AT H AT TOF Jlaz 6 G127 GA-T10F (9l § TATH 1 Aq7a1 g,

g % orovas # w9 F & o aate geed § qreraer AT S,

T yguer fAEEer At A yguer e qtafadi F oawwel ¥ W 9w e P HfiETr o+
AT A7 ga & ot o s

T 9T S I TETEd] <€ & g AEE. — (1) 9 990 2 A Gh-04 3@ w0 § FH
TEE AT 10 AT SATUIAT ST SehTierd Hiiedl a7 @ AT Hererad F 0 g, 790 -

I SN Iq 0 AGEAT AT TATEAT 1 TATT TGAT, AR Hed TgAT AT qaH ST 92 Al
AUEA AT AT THIT o THATT & LT g A Tge Tl UHAT;

ATHATTATL (RATEH HAZIT TUTAT 01 AL F7AT,

AT T H 3T T AT -5 1 Al H2AT;

HTAHT & ATET G FI0T S HUZIT TOTAT T ATAT 3 TATAT HIATI

UEE A9 AT FEI-TH AiAIEL F a8 98 T2 A T ST % ITAN I G99 T&T AT 74T TR

0 ST & X § Ag gETAd FT 6 18 gf O AT o @ w0 3dse |7 S oEr
FEraoor, AATEE AT % aqarad | g ofT gar fFuwar gt i 1€ 2

.

TEET &A1 F o RAy YTt §g WWEE - TEIET U 99 A9 Y ogl § T ATl ey

T T e A7 IgU = F 9T F aqHreT § 309 A F d@taw e & o B f T/
T-fafory agfaaT ATRTE SO AATiershT TR SaHeawm o Ses AT F STANET a1 *
T TEERewT gEgry w1 HOT| T-SaAamaung TH=H TET GIHEET FT A0SO AT SITOT @i

35



[9m [1—=vg 3(ii) ] W AT : IR 25

Teg TTAHIT & (7T ATATEE €F & TS AT AT AT T-SaAqwmT o AT FHT ITANT, TS a1 a1
TETET U¥ SULTH ST T qETE FIA 6 forw A SIroe) qg ey S § aAty i v A § o @ Ay
F FHO 2F Y AR AT A9TE F forT ST T 977 0 qatory FwT et FEr S5 § S5 99or e §
IERIESIRUIT
A, QO HAAT AT A4S 3 TG FEAT - S AT F AAGT 20 PIgie A1 4971 T F A g
IqT U 37 ITIFT F & SN2 FohT T0 9207 SFAT T TITIAT % a1 S8 ATqawd Aq19ee 981 STt S 8,
Ig g7 FY QAT ST AU AR FeATeried fEemedi &t S F3 & 918 Fgieil @l Sl 970
(i) ST @A 3T AT THERTIT I ATTCE I FH FHIAT [o1eh I A0 AT =T 1 A1+ (i)
& ATHATY AT=HTET H AGTIACET T TGT STTUAT|
(i) I FTST AT F UL AT ATHA/ITAN H T I o6 (70T S Aqf9ree Ara<or 41 [
T | HATHT ST ATTICT AL | AT=FI G AT ST
(i) = (i) F ATAR ATARFT IUTAT (STATE AT AT G TR AT H) 6 HG0d -5
T et &1 enterd 3 % org Fie-ai aia A Ferdor i § Ar=are|
(iv) T w2 aF T AT H FHH FA o0 STLFT F5 O TSI

ag I
[P 16(1), (), (3.),16(4) 3]
B AT ¥ T AT MG F qAF
®. GIT & HEH.- AN THERLO FEAGTA § S ATHAVNT ATIAE F THERLT g TIRengi § 7

U % ®F H HO(ET T ZIT| H9ee S4 F g aTel TGO & AhA & 3297 F FeAfated #1 9+
oA STt ererie

(F) T U GEAT AT (A ATNE FT AN % THEH § T3 =T T@@ra 641 ST i@t a6
A 2, AT AU &5 T gAT 2T AT2U| AT VAT AR Go § T 1w gr ar s
oTrere 37 e giegr 9% Tg= are dichas Tl § e T aqar S a2 w1 TR w
¥ AT F T AT AT ITAY FLAT ST AT

(@) e, Wit Sawi, T % @A) A AN & S 6l arhT w1 7 63T & o0 Aaeqs qEagn=an
TLAT ST

(M) EEF T AHSTSH AT TELETT F WIS |, ATTNT HAqUTET T a8 ¥ QAT SATUIT AT A9 v seqme
TEERLIT T AT AFATAT S T ST f (Qem § Arra Fi &t sqgqear it Srusty, S §957
& BTH-3Ta gl ST 9% T TEHERT TohaT ST,

() TEHERIO AT § THHAT 03§ THar-0 Aaierei w0 Fafaa arge 97 ger foar Srur o7 e
T THET TEL B TRAT SO T A AT, SR fharet & wrea| & 9SSt -
THAHHI AT g ATASE el T T 6 ST & e /9= § a7 foma 99301 i aEius
ICITEHA, Hg-TEHERIT o ToIT AT SATUAT| G F207 SIAT H hae THT THRATA 6 AGTOL TS ST0
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(=)

€))

(%)

(=)

AITATE 1LY % A1 AT A5 IUeee FHXTAT ATUAT| THT AT FSTET AT 319 et g, 50 a3t

HIET, Tt T rear o 107 JH/EEE § FH 21, FT G917 SITuar| A & 1 7 2 giaerd ae
T 3% e AT Aaar 9819 T GUZ FHLA 6 (o0 TEAT AT TLF AT 7 =T AT

afasft g soreT it Mated =7 7 widedd f TR THEROr §457 A argdt d4a 97 T A
#¥ gar it fom # s i waer i € Fatea =7 @ S i s

TH T T F forg @re w95 § Mares w aRErter T sosm

Afaw IoIT" GTE, THA-HHT 97 Ategd 3 [ e  sasta fAfAfey gt F agee
2T

GTe T HUAT AqIAN AT F g @8 quaan & ou Hetatag et s @
ST, AT -

Rfex 3w @re (TwdEr 2009) | BERE W IRF @@
(Tw=I 2013)
(1) () (3)
it (frm/fm) 10.00 10.00
Fetaaw (ferm/f) 5.00 5.00
it (/) 50.00 50.00
e (/) 300.00 300.00
GIGINERIED Y 100.00 100.00
et (Frer/ ) 0.15 0.15
et (Frm/fmm) 50.00 50.00
seat (Fer/fmm) 1000.00 1000.00
/0 ST <20 20:1 & Fw
frot (pH) 6.5-7.5 (1:5 =) arfreraw 6.7
THT, T HT Tfqerd, Afgwad 15.0-25.0 25.0
oIV T (ITH/EHT3) <1.0 1.6 7 %7
FA ST e, AT GIT 12.0 7.9
wfderd, =AaH
FA AT (TF & &7 §), 91T 0.8 0.4
FIT STderd, ~IAas
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FA HIEhe (T2A75 F &7 #) 0.4 10.4

ATY FIT TTqerd, =qAaw

F TIFTHT (Fo3W F & H), 0.4

AT FIRT Tfaerd, =qAaq

T TEL gL T T qTh

| Faq it srquterfa

FIT AL FH T w9 90% T, 4.0 | F9 ¥ F#W 90% AT,
At aEuE wa & R | 4.0 fnf ardue med @

“ BIR STEAT AR
TaTEHed (STUHTA-1 % &9 F), 4.0 8.2

T Fq

*JULIH AT ool HHTAT T AT AT e (AW IATR) FTOITANT @ wEAl 6 forw wgr A

SITUATT| T, SERT START G FEAT RT ST & T 7=t o6 forw v S =ehar 21

g. afda et & forg ame. - onfea Pt % fvew & fetofag st w1 9o B

STTOATT, ST
F.4. TS w1 (Froer =1 a8 )
AT agt | arEsiqe dax | R foem
S

(1) (2) (3) (4) (5)

1. efea am, R/, atdsraw 100 600 200

2. |Fefm Fm (SR),  fnnse, 2100 2100 2100
EIEETE]

3. | o= (ph) 7T 5.5 % 9.0 5.5 9.0 5.5 & 9.0

4. | AHIAFA AR (U9 F €7 H) 50 50 --
/e, wifermaw

5. | T Feere ArzenH (TF % &7 H) 100 - -
/et ateeras
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6. St TETEE A /T (270 . 30 350 100
< 3 fae) arferhaw (Fmm/etT)

7. | TEmafEE dAtwe g, /T, 250 -- --
EIBEnE

8. |wdtw (TuH F w7 #), /=, 0.2 0.2 0.2
EIBEnE

9. |9mT (umstt ® w7 #), fEwwH, 0.01 0.01 -
EIBEnE

10. | #HF=r (F&r F =w H), R/, 0.1 1.0 -
Afesha

1. | F=fomm @S F = #), /A, 2.0 1.0 -
Afesha

12. |31 ®EIH (9T & =7 H), 2.0 2.0 --
/e, artereras

13. |@m@r (frg F =7 F), e, 3.0 3.0 -
EIBEnL

14, | S=ar ((S=ua % &7 #), o/, 5.0 15 -
EIBEnL

15. | e (umems & =9 #), fon/e, 3.0 3.0 -
EIBEnL

16. | ATEATsE (HUa F &7 H), O/, 0.2 2.0 0.2
EIBEnL

17. | Fase (Hue & &7 #), /T, 1000 1000 600
EIBEnL

18. | wREE (TR % &7 #), /e, 2.0 15 -
Afesha

19. | FAifers A1fReR (fet=s Au= F =9 1.0 5.0 -
®), forn/efy, erféreraw

e © AT qdael STa-fAarat & ontara erasht w1 9 q69=, 9870 9 a1 Rt £ 7w G
FLA AT A 0T H Iuered (AT St 7 7= uw e =9 T ea gy S |

T TEHTOr F 7 : 219 Aqforee envem/Ader giee § aemahi/arT SR & g arer s o
fAeafertea ATt #7 Ao T ST, s
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HAQUE IS AR
(1) (2) (3)
AT 50 frarm/TTes AT &1 A5 A1 5 % Aaq A ¢
LS Ll 50 fRarm/uaues AT &1 A5 A1 5 % Aaq A g
T2 200 fm/ramgd | FEE F A S8 A F AT A Y
GIE S 100 frr/oug3 | FR T A AL A F AT AAE
50 fre/usre3 AEF F7 A S fHa AT T 2
T AT FraT 20 forrm/oATg3 HTTT 7 A AT =5 AHqT A H
TATH 4 /AT AT 7 A AT 5 F AT A H
TR (A2 F ST F o | 400 fam/umugs | T T AT A8 5 T AT AT 7
T 3% THEH2)
T ST fRET S R 0.1 Tasft AEF FT a4 6-8 = & TH7 | gl FIAT
Fg/rad Fo U quqegar | A & o
o FEqear 9=r gq 17 HEtea
TAYHTT Feq & fRomfadernt 1 gaef |
Hr+aa+37 A" 0.05 THsii/uauR3 | wree #1 a4 30 fee =i 8 = F fi+= wil
T qAT o U FmT | 2
TSit 3T 9 A 0.05 Tsi/muws | 7 w5 ot 30 e o 8 = F i wa
T qAT o U FmT | 2
Tas g+ 0.5 Tesfi/uaugd | wree & w30 fee #iiw 8 = % fiw FE
=3
m_'_m{*_w_'_m_‘_a_‘_ ﬁwﬁquad
I+ A=
e : THT AT H o AU T 1% A= a6 9 6 T2 21

(F)  SULIE IcASH HATAT T ITH FTd 6 {00 FedT60r 37 % A1 Iugh T % fesred v 1y

TN T ITHTOT FHEATAT AT TAEHITIG FohT S0

(@)  wefiga B S arer safery iy et FEn SerETers F Ay EraieE 9T | ented At

T ST
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FANALTE TATIREH 6 TEHIHTOT AT & a1 6 G7 FHdg &7 F FAT HAT IO

Tfe wedtseor T § AT argEt i FiEdr aHa-a9T 9 AATHNET TRE AT Aoy (e,
AT AT HAT- d=aq) 7w, 2008 & Famfafde Sfwmrt & e g 91 78 | *°

TENF-2 | 299 F €9 § had UASIAl, UAUAUAUH, I, STagTd, FHia«r, Tauasi,
Hruestt, AETUE S ST S8 A9 Go® S8 H7 g1 =T R srom

o wvaw wedtswar-a= # o+t gy =8 yww & e i s & B saoaq o= |§
950" &. % IAAH qTIWIA T I FA % forw & 2 () Fhe & afees & Bdtw sqera Swaw #§ i

eS0T 4T (I3 FF6<) UH ATIHT, AT T07 3 ey % gy afi=nfea o srosr arfe
FATAT 3T TAZET TTET § T ST FHrad () T Fr 3% & w9 77 S 796 AT ToaqelT 9% I

Il F FAhete ATeAr T T TG Fea 1T TG00 (HA=07 F1S g7 qHI-HAT 92 Ay Anradft gt

TET -|
[Fasr 15 (7), 16(1)(m), 21(3) 4]

3 AIFAL F T/ AEFn/mgT i Rvem & fog
3T IqfAre yarger fAawT F siqefa Tifdse aie F@ & R sm@es

30
()
(=)
TR FeaT Auforee ofted, WETor Y Araer gfae Fr S srowm)
(=)
()  AGTE T H A2 Foheg o 7% T ATIF TE g
(=)
TZ qohl
(1)
AT & a9 & 5% & FF 2T
(#)
F ATy T ST
GEE:
....................... Ed
a3 9=
ST TG T e /aguer e et
HEET,

H/ZH 319 AT F TEHERLT, TAAH, e A Foere % fore 2 safore A, 2016 F st

TS T UaeaT Ardad Fedr o/F7d 2l

1.

ITRAGT F TATAF  FRT I FATE
[REIRTEIEETuCI )

TATATE T TAT
LAY &.
e .
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HARA &l I

31

-

3 | e At ST qEAw

(TEHERTOT/eTg AT e gegr & J=med &
oo st warie e ar st g

ITTAFT ATGFT)

4 | FHEgT i Tt FA A = & o st
TTERTT (FOaT e =)

5. | = wem A At dorw

TATAT ATHHLIT F F 1 FLL
gRSET ® fAeer s erfee

vi.

6. | 39 Aqfre FT THEHU/TAH/AET

Tfafae THERRT Aatore &if F1 /=
F) qAElHT B ST 9Tl qqrere Ay
AT

) otara o STy aTer srafere i /e
M) AT B § AT Soar
qatere i AT

JHERNd AT F  forw I
FTAFH (ITATE ITTT)

MTem & ™U #F-95d (3R o9
FY)

F) fRerers &t @

g) fRerrere = forT otrerr Sentaer
TITEONT IOl % HErr &Y [EEr
¥ fore foro e aTer sUT

I § FELT FHHET il AT 6 1T
o ST Ao 3T

I AT TEHERLOT/ AR/ <Te/
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e gfaer d9f =i (@ G
§T0)
7. | 3r& Fafrg w1 Aaem

AT TIAl Y "

wtafas faere st arer sraforg v amr
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0O. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3 June, 2015 in the Gazette of India, part 11, Section3, sub- section (i) of the same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3 June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as
respect things done or omitted to be done before such supersession, the Central Government hereby makes the following
rules for management of Solid Waste, namely:-
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1. Short title and commencement.-
@ These rules may be called the Solid Waste Management Rules, 2016.
2 They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar Genera and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions <1) In these rules, unless the context otherwise requires,- (1) “aerobic composting” means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. “anaerobic digestion" means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. "authorisation" means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. *“biodegradable waste " means any organic material that can be degraded by micro-organisms into simpler
stable compounds;

5. "bio-methanation" means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. “brand owner” means aperson or company who sells any commodity under aregistered brand label.

7. “buffer zone” means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports complexes having an average
waste generation rate exceeding 100kg per day;

9. "byelaws' means regulatory framework notified by loca body, census town and notified area townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “censustown” means an urban area as defined by the Registrar General and Census Commissioner of Indig;

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting" means a controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do ajob for service providing authority;

14. “co-processing” means use of non-biodegradable and non recyclable solid waste having calorific vaue
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuelsin industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. "disposal" means the final and safe disposal of post processed residual solid waste and inert street sweepings
and silt from surface drains on land as specified in Schedule | to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;
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18.

10.

20.

21.

22.

23.

24.
25.

26.

27.

28.

29.

30.

31

32.

33.

35.

36.

37.

"door to door collection” means collection of solid waste from the door step of households, shops,
commercial establishments, offices, institutional or any other non residential premises and includes collection
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments, large residential, commercial or institutional complex or premises;.

“dry waste” means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

“dump sites’” means aland utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

“extended producer responsibility” (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

"fine" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form" means a F8orm appended to these rules;

“handling” includes al activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid wastes,

“inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains;

“incineration” means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures,

“informal waste collector” includesindividuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

"leachate" means the liquid that seeps through solid waste or other medium and has extracts of dissolved or
suspended material from it;

" local body” for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad, municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territoriesin India;

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any of
them to facilitate segregation, sorting and recovery of recyclables from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up for its processing or
disposal;

“non-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility" means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection" means collecting, lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing” means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products,

"recycling" means the process of transforming segregated non-biodegradable solid waste into new materia or
product or as raw material for producing new products which may or may not be similar to the original
products;

“redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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"refused derived fuel"(RDF) means fuel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste ;

“residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

"ganitary land filling " means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

“sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

" Schedule" means the Schedule appended to these rules;

"secondary storage' means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

" segregation” means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

“service provider” means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

"solid waste" means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
areaunder the local authorities and other entities mentioned in rule 2;

“sorting” means separating various components and categories of recyclables such as paper, plastic, card-
boards, metal, glass, etc., from mixed waste as may be appropriate to facilitate recycling;

“stabilising” means the biological decomposition of biodegradable wastes to a stable state where it generates
no leachate or offensive odours and isfit for application to farm land ,soil erosion control and soil remediation;

“street vendor” means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
place and includes hawker, peddier, squatter and al other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly;

“tipping fee” means afee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposa of
residual solid waste at the landfill;

“transfer station” means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

"transportation” means conveyance of solid waste, either treated, partly treated or untreated from alocation to
ancther lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

“treatment” means the method, technique or process designed to modify physical, chemica or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

“user fee’” means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

"vermi composting” means the process of conversion of bio-degradable waste into compost using earth
worms;

“waste generator” means and includes every person or group of persons, every residential premises and non
residential establishmentsincluding Indian Railways, defense establishments, which generate solid waste;

“waste hierarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the |east;

58. “waste picker” means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2 Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act, 1981 shall have the same meaning as assigned to them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall,-

(@ segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
or waste collectors as per the direction or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local authorities
and shall place the samein the bin meant for dry waste or non- bio-degradable waste;

(© store separately construction and demolition waste, as and when generated, in his own premises and shall
dispose off as per the Construction and Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises and
dispose of as per the directions of the local body from time to time.

2 No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spaces
outside his premises or in the drain or water bodies.

3 All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.
4 No person shall organise an event or gathering of more than one hundred persons at any unlicensed place

without intimating the local body, at least three working days in advance and such person or the organiser of such event
shal ensure segregation of waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(5) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and
shall deposit such waste at waste storage depot or container or vehicle as notified by the local body.

(6) All resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers or the authorised recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sgm area shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

(8) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste at source as prescribed in these rules, facilitate collection of segregated
waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste collectors or agency as directed by the local
body.

5. Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment, Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shdll constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the rank of Joint Secretary or Advisor from the following namely,-
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1) Ministry of Urban Devel opment

2) Ministry of Rural Development

3) Ministry of Chemicalsand Fertilizers

4) Ministry of Agriculture

5) Central Pollution Control Board

6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation

8) Rura Devel opment Departments from two State Governments by rotation

9) Three Urban Loca bodies by rotation

10) Two census towns by rotation
11) FICCI, CII
12) Two subject experts

2. This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments and Union territory Administrationsto,-

€) take periodic review of the measures taken by the states and local bodies for improving solid waste management
practices and execution of solid waste management projects funded by the Ministry and external agencies at least oncein
ayear and give advice on taking corrective measures,

(b) formulate national policy and strategy on solid waste management including policy on waste to energy in
consultation with stakeholders within six months from the date of notification of these rules;

(© facilitate States and Union Territories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e undertake training and capacity building of local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Department of
Fertilisers through appropriate mechanisms shal -

@ provide market devel opment assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisersin the ratio of 3 to 4 bags: 6 to 7 bags by

the fertiliser companies to the extent compost is made availablefor marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate
mechanisms shall -

€) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;
(b) propagate utlisation of compost on farm land;
(© set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa-a-vis chemical
fertilizers while applying compost to farmland.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

(@ decide tariff or charges for the power generated from the waste to energy plants based on solid waste.

(b) compulsory purchase power generated from such waste to energy plants by distribution company.

10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy

Sources through appropriate mechanisms shall,-
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(@ facilitate infrastructure creation for waste to energy plants; and
(b) provide appropriate subsidy or incentives for such waste to energy plants.
11. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

€) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year from the date of notification of these
rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(© state policies and strategies should acknowledge the primary role played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectorsin the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

H ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

@) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

()] facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

(K) arrange for capacity building of loca bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

() notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be, the Deputy Commissioner shall, -

€) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Devel opment Department within one year from the date of notification of theserules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Devel opment.

13. Duties of the Secretary-in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory shall have the same duties as the Secretary—in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14. Dutiesof Central Pollution Control Board.-The Central Pollution Control Board shall, -
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(@ co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for implementation
of these rules and adherence to the prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of al solid waste
processing and disposal facilities;

(© review environmental standards and norms prescribed for solid waste processing facilities or treatment
technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least once in a year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them;

(e review the proposals of State Pollution Control Boards or Paollution Control Committees on use of any new
technologies for processing, recycling and treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

H monitor through State Pollution Control Boards or Pollution Control Committees the implementation of these
rules by local bodies;

(9) prepare an annual report on implementation of these rules on the basis of reports received from State Pollution
Control Boards and Committees and submit to the Ministry of Environment, Forest and Climate Change and the report
shall aso be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activity from the outer boundary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

() publish guidelines, from time to time, on environmental aspects of processing and disposal of solid waste to
enable local bodiesto comply with the provisions of these rules; and

@) provide guidance to States or Union territories on inter-state movement of waste.

15. Duties and responsibilities of local authorities and village Panchayats of census towns and urban

agglomer ations.- The local authorities and Panchayats shall -

€) prepare a solid waste management plan as per state policy and strategy on solid waste management within six
months from the date of notification of state policy and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the State Government or Union territory
Administration;

(b) arrange for door to door collection of segregated solid waste from all households including slums and informal
settlements, commercial, institutional and other non residential premises. From multi-storage buildings, large
commercia complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(© establish a system to recognise organisations of waste pickers or informal waste collectors and promote and
establish a system for integration of these authorised waste-pickers and waste collectorsto facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door to door collection of waste;

(e frame bye-laws incorporating the provisions of these rules within one year from the date of notification of these
rules and ensure timely implementation;

® prescribe from time to time user fee as deemed appropriate and collect the fee from the waste generators on its
own or through authorised agency;

(9) direct waste generators not to litter i.e throw or dispose of any waste such as paper, water bottles, liquor bottles,
soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors to separate recyclables from the waste and
provide easy access to waste pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities; Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those for storage of other
wastes shall be printed black;
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(i) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in acity or town
in a manner that one centre is set up for the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

()] ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

(K) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

)] provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separatel y waste from sweeping of streets, lanes and by-lanes daily, or on aternate days or twice a week
depending on the density of population, commercial activity and local situation;

(0) set up covered secondary storage facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

(9)] collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible;

(a) transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

n transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(9 transport construction and demolition waste as per the provisions of the Construction and Demalition Waste
management Rules, 2016;

® involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in al parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

(V) facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a) bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of residual wastesin a manner prescribed under theserules;

x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
alocated only after meeting the requirement of necessary funds for solid waste management and other obligatory
functions of the local body as per these rules,

(y) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

2 submit application for renewa of authorisation at least sixty days before the expiry of the validity of
authorisation;
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(za) prepare and submit annual report in Form IV on or before the 30" April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31% May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposa facility;

(zd) ensure that the operator of a facility provides persona protection equipment including uniform, fluorescent
jacket, hand gloves, raincoats, appropriate foot wear and masksto all workers handling solid waste and the same are used
by the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame bye-laws and prescribe criteriafor levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(z9) create public awareness through information, education and communication campaign and educate the waste
generators on the following; namely:-

i) not to litter;
(i) mini mise generation of waste;
(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bio—degradable, non-biodegradable (recyclable and combustible),
sanitary waste and domestic hazardous wastes at source;

(v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii) storage of segregated waste at source in different bins;

(viil)  handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(z) alow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

() investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk)  inabsence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Dutiesof State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board
or Pollution Control Committee shall -

@ enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Devel opment Department;

(b) monitor environmental standards and adherence to conditions as specified under the Schedule | and Schedule |1
for waste processing and disposal sites;

(© examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the samein Form | from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, the requirement of consents under respective enactments and
views of other agencies like the State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
timeto give their views, if any;

(e issue authorisation within a period of sixty days in Form Il to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules | and 11 including other conditions, as may be necessary;

® synchronise the validity of said authorisation with the validity of the consents;

(9) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions sti pul ated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, asthe case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

(@) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an authorisation.

3 In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified.

4 The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules | and Il under these rules as and when deemed
appropriate but not less than oncein a year.

(5) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

(6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)

All manufacturers of disposable products such astin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

2 All such brand owners who sell or market their products in such packaging materia which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production.

3 Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materialsin their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

4 All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste to
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notification of these
rulesto replace at least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteriafor Dutiesregarding setting-up solid waste processing and treatment facility.- (1) The department
in- charge of the alocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Union territory
Administration.

2 The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.
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3 The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Control Committee.

4 The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

5) The operator of the facility shall be responsible for the safe and environmentally sound operations of the solid
waste processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board from time
to time and the Manua on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time:

(6) The operator of the solid waste processing and treatment facility shall submit annual report in Form Il each
year by 30™ April to the State Pollution Control Board or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas, the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

@ Construction of landfill on the hill shall be avoided. A transfer station at a suitable enclosed location shall be
setup to collect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilometers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for the inert and
residual waste.
(©) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction

to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs,
any other plastic or paper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at al tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the bye-laws to all tourists
visiting the hilly areas at the entry point in the town as well as through the hotels, guest houses or like where
they stay and by putting suitable hoardings at tourist destinations.

(e Local body may levy solid waste management charge from the tourist at the entry point to make the solid waste
management services sustainable.

) The department in- charge of the alocation of land assignment shall identify and allot suitable space on the hills
for setting up decentralised waste processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteriafor waste to energy process.- (1) Non recyclable waste having calorific value of 1500 K/cal/kg or more
shall not be disposed of on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel.

2 High calorific wastes shall be used for co-processing in cement or thermal power plants.
3 The local body or an operator of facility or an agency designated by them proposing to set up waste to energy

plant of more than five tones per day processing capacity shall submit an application in Form-1 to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for authorisation.

4 The State Pollution Control Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the same and grant permission within sixty days.

22 Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other concerned authorities, as the case may be, on their own, by directly or engaging agencies
within the time frame specified below:

Sl. No. Activity Timelimit from
the date of
notification of
rules

@ @ (©)

1. |identification of suitable sitesfor setting up solid waste processing facilities 1 year
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2. identification of suitable sites for setting up common regional sanitary landfill facilities 1 year
for suitable clusters of local authorities under 0.5 million population and for setting
up common regional sanitary landfill facilities or stand alone sanitary landfill facilities by|
all local authorities having a population of 0.5 million or more .

3. |procurement of suitable sites for setting up solid waste processing facility and sanitary 2 years
landfill facilities

4. |enforcing waste generators to practice segregation of bio degradable, recyclable, 2 years
combustible, sanitary waste domestic hazardous and inert solid wastes at source,

5. |Ensure door to door collection of segregated wasteand its transportationin 2 years
covered vehicles to processing or disposal facilities.

6. |ensure separate storage, collection and transportation of construction and demolition 2 years
wastes

7. |setting up solid waste processing facilities by all local bodies having 100000 or more 2 years
population

8. |Setting up solid waste processing facilities by local bodiesand census towng 3years
bel ow 100000 population.

9  |setting up common or stand alone sanitary landfills by or for all local bodies having 0.5
million or more population for the disposal of only such residua wastes from the 3 vears
processing facilities as well as untreatable inert wastes as permitted under the Rules y

10. [setting up common or regional sanitary landfills by all local bodies and census towng
under 0.5 million population for the disposal of permitted waste under the rules 3years

11. |bio-remediation or capping of old and abandoned dump sites Syears

23.

State Level Advisory Body. — (1) Every Department in-charge of loca bodies of the concerned State

Government or Union territory administration shall constitute a State Level Advisory Body within six months from the
date of notification of these rules comprising the following members, namely:-

Sl. No Designation Member
D @) ©)

1. Secretary, Department of Urban Development orLocal self | Chairperson, ex-
government department of the State officio

2. One representative of Panchayats or Rural development | Member, ex-officio
Department not below the rank of Joint Secretary to State
Government

3. one representative of Revenue Department of State Government Member,ex-officio

4. One representative from Ministry of Environment, Forest and | Member, ex-officio

Climate Change Government of India
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5. One representative from Ministry of Urban Development, | Member, ex-officio
Government of India

6. One representative from Ministry of Rurad Development, | Member, ex-officio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8. One representative from the State Pollution Control Board or | Member, ex-officio
Pollution Control Committee

9. One representative from Indian Ingtitute of Technology or National | Member,Ex-officio
Ingtitute of Technology

10. Chief town planner of the state Member

11. Three representatives from the local bodies by rotation Member

12. Two representatives from census towns or urban agglomerations | Member
by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler
or solid waste management

14. One representative from a body representing Industries at the State | Member
or Central level

15. one representative from waste recycling industry member
16. Two subject experts Member
17. Co-opt one representative each from agriculture department, and | Member

labour department of State Government.

2 The State Level Advisory Body shall meet at least onein every six months to review the matters related to
implementation of these rules, state policy and strategy on solid waste management and give advice to state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3 The copies of the review report shall be forwarded to the State Pollution Control Board or Pollution Control
Committee for necessary action.

24. Annual report.- (1) The operator of facility shall submit the annual report to the local body in Form-111 on or before
the 30" day of April every year.

2 The local body shall submit its annual report in Form-1V to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodiesin the state in case of all other local bodies of state on or before the 30" day of
June every year

3 Each State Pallution Control Board or Pollution Control Committee as the case may be, shall prepare and
submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urban Development on the
implementation of these rules and action taken against non complying local body by the 31%day of July of each year in
Form-V.

4 The Central Pollution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Devel opment
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31%day of August
each year.

(5) The annua report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-V1 and the local body shall review and
issue instructionsif any, to the in- charge of the facility.

SCHEDULEI
[seerule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]
Specificationsfor Sanitary Landfills
(A) Criteriafor site selection.-

) The department in the business dlocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(i) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

(iv) Landfill sites shal be set up as per the guidelines of the Ministry of Urban Devel opment, Government of India
and Central Pollution Control Board.

(V) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shal be large enough to last for at least 20-25 years and shall develop ‘landfill cells' in a phased
manner to avoid water 1ogging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department’ s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calamities.

(B) Criteriafor development of facilities at the sanitary landfills.-

(i) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(i) The approach and / internal roads shall be concreted or paved so as to avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(i) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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(iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection equipment and
other facilities as may be required shall be provided.

(V) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meet the prescribed standards.

© Criteriafor specificationsfor land filling operations and closure on completion of land filling.-

(i) Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high density of the
waste. In high rainfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

(i) Till the time waste processing facilities for composting or recycling or energy recovery are set up, the waste
shdl be sent to the sanitary landfill. The landfill cell shall be covered at the end of each working day with
minimum 10 cm of soil, inert debris or construction material ..

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

(iv) After completion of landfill, afina cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 10" cm/sec.

b) On top of the barrier sail layer, there shall be a drainage layer of 15 cm.

c) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant growth and to
minimise erosion.

(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations, the following provisions
shall be made, namely:-

) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runoff water.
Provisions for diversion of storm water discharge drains shall be made to minimise leachate generation and
prevent pollution of surface water and also for avoiding flooding and creation of marshy conditions.

(i) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or waste having contamination of hazardous materials (such as
aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or equivalent,
overlying 90 cm of soil (clay or amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec.
The highest level of water table shall be at |east two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permitted, otherwise shall be released into the sewerage line, after
meeting the standards specified in Schedule- 11.. In no case, |eachate shall be released into open environment.

(iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criteria for water quality monitoring.-

() Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
in record for future reference. The ground water quality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-monsoon period
to ensure that the ground water is not contaminated.

(i) Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking water quality shall apply for
monitoring purpose, namely :-
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S. No. Parameters IS 1_0500: 2_012, Edition 2.2(2003-09)
Desirable limit (mg/l except for pH)

(€ @ ©)
Arsenic 0.01
Cadmium 0.01
Chromium(as Cr®") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO; 45.0
pH 6.5-85
Iron 0.3
Total hardness (as CaCO,) 300.0
Chlorides 250
Dissolved solids 500
Phenolic  compounds  (as 0.001
CsHsOH)
Zinc 5.0
Sulphate (as SOy) 200

P Criteriafor ambient air quality monitoring.-
() Landfill gas control system including gas collection system shall be installed at landfill site to minimize odour,

prevent off-site migration of gases, to protect vegetation planted on the rehabilitated landfill surface. For
enhancing landfill gas recovery, use of geomembranes in cover systems along with gas collection wells should
be considered.

(i) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive
limit (LEL).

(iii) The landfill gasfrom the collection facility at alandfill site shall be utilized for either direct thermal applications
or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be alowed to
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation
or flaring is not possible.

(iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G. Criteriafor plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications, namely:-

(@ Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures shall be
planted;

(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This
condition shall apply till the landfill is stabilized;

(© Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plantation to be made in sufficient density to minimise soil erosion.
(e Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution

Control Boards or Pollution Control Committees.

H. Criteriafor post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term monitoring or care plan shall consist of the following, namely :-‘

@ Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(© Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

2 Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settlement

or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.

I.  Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for final disposal of solid waste by the local body with the approval of the concerned State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The non-biodegradable recyclable materials shall be stored and sent for recycling
periodically. The inert and non-biodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraintsin finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional landfillsin plain areas.

J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:

(i) Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping asin (ii) below.

(). Capping with solid waste cover or solid waste cover enhanced with geomembrane to enable collection
and flaring / utilisation of greenhouse gases.

(iii) Capping as in (i) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water.

(iv) Any other method suitable for reducing environmental impact to acceptable level.
SCHEDULE 11
[seerule 16 (1), (b), (€), 16 (4))
Standards of processing and treatment of solid waste

A. Standardsfor composting.- The waste processing facilities shall include composting as one of the technologies for
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open area, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;
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(© In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be worked out
for diversion of waste to the temporary processing site or temporary landfill sites which will be again
reprocessed when plant isin order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis and shall not
be allowed to pile at the site. Recyclables shall be routed through appropriate vendors. The non-recyclable high
calorific fractions to be segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to therma power plants. Only rejects from all processes shall be sent for sanitary landfill site(s).

(e The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or
compacted clay of 50 cm thick having permeability coefficient less than 107" cm/sec. The base shall be provided
with 1 to 2 per cent slope and circled by lined drains for collection of leachate or surface run-off;

® Ambient air quality monitoring shall be regularly carried out. Odurnuisance at down-wind direction on the
boundary of processing plant shall aso be checked regularly.

(9) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified from time
totime.

() In order to ensure safe application of compost, the following specifications for compost quality shall be met,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)

D @) ©)
Arsenic (mg/Kg) 10.00 10.00
Cadmium (mg/K g) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/KQg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
CIN ratio <20 Less than 20:1
pH 6.5-7.5 (2:5 solution) maximum 6.7
Moisture, percent by weight, 15.0-25.0 25.0
maximum
Bulk density (g/cm?) <10 Lessthan 1.6
Total Organic Carbon, per cent by 12.0 79
weight, minimum
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Total Nitrogen (as N), per cent by 0.8 04
weight, minimum
Total Phosphate (as P,0s) percent by 04 10.4
weight, minimum
Total Potassium (as K,0), percent by 04 -

weight, minimum

through 4.0 mm IS sieve

Colour Dark brown to black -
Odour Absence of foul Odor -
Particle size Minimum 90% material should pass

Minimum 90% material should pass
through 4.0 mm IS sieve

than

Conductivity (as dsm-1), not more

4.0

8.2

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B. Standardsfor treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-
Standards
( Mode of Disposal )
S.No | Parameter
Inland surface | b )i sawers |Land disposal
water
6 @ 3 @ ®)
1 Suspended solids, mg/l, max 100 600 200
2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100
3 pH value 551t09.0 55t09.0 551t09.0
4 Ammonical nitrogen (as N), mg/l, max. 50 50 -
5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -
6 qu;xc?ﬁ]n;;f;al oxygen demand (3 days at 27° C) 0 350 100
7 Chemica oxygen demand, mg/l, max. 250 - -
8 Arsenic (as As), mg/l, max 0.2 0.2 0.2
9 Mercury (as Hg), mg/l, max 0.01 0.01 -
10 Lead (as Pb), mg/l, max 0.1 1.0 -
11 Cadmium (as Cd), mg/l, max 20 1.0 -
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12 Total Chromium (as Cr), mg/l, max. 20 20 -
13 Copper (as Cu), mg/l, max. 30 3.0 -
14 Zinc (as Zn), mg/l, max. 5.0 15 -
15 Nickel (asNi), mg/l, max 3.0 3.0 -
16 Cyanide (as CN), mg/l, max. 0.2 20 0.2
17 Chloride (as Cl), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 20 15 -
19 Phenolic compounds (as CgHsOH) mg/l, max. 1.0 5.0 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the

quantity of dilution water available in the receiving water body shall be given due consideration.

C.

Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste

treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard
D @) (©)

Particulates 50 mg/Nm® Standard refers to half hourly average value

HCI 50 mg/Nm® Standard refersto half hourly average value

S02 200 mg/Nm?® Standard refersto half hourly average value

CO 100 mg/Nm?® Standard refersto half hourly average value

50 mg/Nm® Standard refersto daily average value

Total Organic Carbon 20 mg/Nm® Standard refersto half hourly average value

HF 4 mg/Nm?® Standard refersto half hourly average value

NOx (NO and NO2 expressed | 400 mg/Nm® Standard refersto half hourly average value

asNO2)

Total dioxins and furans 0.1 ng TEQ/Nm® Standard refers to 6-8 hours sampling. Please refer]
guidelines for 17 concerned congeners for toxid
equivalence values to arrive a total toxig
equivalence.

Cd + Th + their compounds 0.05 mg/Nm® Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Hg and its compounds 0.05 mg/Nm?® Standard refers to sampling time anywhere

between 30 minutes and 8 hours.
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Sb+As+Pb+Cr+Co+Cu| 05mgNm’ Standard refers to sampling time anywhere
+Mn+Ni+V +their between 30 minutes and 8 hours.
compounds

Note.- All values corrected to 11% oxygen on a dry basis.

Note:

@ Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits..

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(© Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008, as amended from time to time, the ash
shdll be sent to the hazardous waste treatment, storage and disposal fcaility.

(e Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

® The CO2 concentration in tail gas shall not be more than 7%.

(9) All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
lessthan 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

) Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM —1|
[seerule 15 (y) 16 (1) (c), 21(3) ]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

The Member Secretary,

State Pollution Control Board or Pollution Control Committee,

of........

Sir,

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,

recycling, treatment and disposal of solid waste.

1. Name of the local body/agency appointed by them/ operator of facility
2. Correspondence address

Telephone No.

Fax No. .email:
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Nodal Officer & designation(Officer authorised by the local body or
agency responsible for operation of processing/ treatment or disposal
facility)

Authorisation required for setting up and operation of the facility
(Please tick mark)

waste processing
recycling
treatment
disposal at landfill

Attach copies of the Documents

Site clearance (local body)

Proof of Environmental Clearance

Consent for establishment

Agreement between municipal authority and operating agency

Investment on the project and expected return

Processing/recycling/treatment of solid waste
(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled
Quantity of waste to be treated
Quantity of waste to be disposed into landfill
(if)Utilisation programme for waste processed (Product utilisation)
(iii)Methodol ogy for disposal (attach details)
Quantity of leachate
Treatment technology for leachate

(iv)Measures to be taken for prevention and control of environmental
pollution

(v)Measuresto be taken for safety of workers working in the plant

(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (to be attached)

Disposal of solid waste

Number of sitesidentified

Quantity of waste to be disposed per day

Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation

Methodology and operational details of landfilling

Measures taken to check environmental pollution

Any other information.

Date:

Place:

Signature:

Designation
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Form- 11
[seerule16 (1) (e) ]
Format for issue of authorisation
FileNo.:
Dated:

Authorisation No
To

Ref: Y our application number dt.

The State Pollution Control Board/Pollution Control Committee after examining the proposal hereby
authorises having administrative office at to set up
and operate waste processing/recycling/ treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules | and |1 under these rules.

The State Pollution Control Board/Pollution Control Committees of the UT may, at
any time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016will attract the penal provision of the
Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board/Pollution Control Committee of the UT
(Signature and designation)

Date:
Place:
Form—111
[seerule 19(6),24 (1) ]
Format of annual report to be submitted by the operator of facility to the local body
1 Name of the City/Town and State
2 Population
3 Areain sg. kilometers

4 Name & Address of the local body
Telephone No.
Fax No.

E-mail:

5 Name and address of operator of the facility

6 Name of officer in-charge of the facility
Phone No:
Fax No:

E-mail:
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Number of households in the city/town,
Number of non-residential premisesin the city

Number of election/ administrative wards in the city/town

Quantity of Solid waste

Estimated Quantity of solid waste generated in the local body area /tpd
per day in metric tones

Quantity of solid waste collected per day Itpd
Per capita waste collected per day /gm/day
Quantity of solid waste processed Itpd
Quantity of solid waste disposed at landfill Itpd
Status of Solid Waste Management (SWM) service

Segregation and storage of waste at source

Whether solid waste is stored at source in domestic/commercial/ YesNo
institutional bins If yes,

Percentage of households practice storage of waste at source in %
domestic bins

Percentage of non-residential premises practice storage of waste %

a source in commercial /ingtitutional bins

Percentage of households dispose of throw solid waste on the %
streets

Percentage of non-residential premises dispose of throw solid %
waste on the streets

Whether solid waste is stored at source in a segregated form Yes/No
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being Yes/No

done in the city/town

if yes

Number of wards covered in D2D collection of waste

No. of households covered

No. of non-residential premises including commercial
establishments ,hotels, restaurants  educational institutions/
offices etc covered
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Percentage of residential and non-residential premises covered in
door to door collection through :

Motorized vehicle
Containerized tricycle/handcart

Other device

%
%
%

If not, method of primary collection adopted

Sweeping of streets

Length of roads, streets, lanes, bye-lanes in the city that need to
be cleaned

Frequency of street sweepings and percentage of population
covered

Tools used

Manual sweeping

Mechanical sweeping

Whether long handle broom used by sanitation workers

Whether each sanitation worker is given handcart/tricycle for
collection of waste

Whether handcart / tricycle is containerized

Whether the collection tool synchronizes with collection/ waste
storage containers utilized

km
frequency |DailylAlternate TwiceOccasionally|
days a
week
% of
population
covered
%
%
Yes/No
Yes/No
Yes/No
Yes/No

Secondary Waste Storage facilities

No. and type of waste storage depots in the city/town
Open waste storage sites

Masonry bins

Cement concrete cylinder bins

Dhalao/covered rooms/space

Covered metal/plastic containers

Upto 1.1 m® bins

2to5m°®bins

Above 5m? containers

Bin-less city

No. Capacity in m®

Bin/ population ratio
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Ward wise details of waste storage depots (attach) :
Ward No:
Area
Population:
No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilitiesin cubic meters

Tota waste actually stored at the waste storage depots daily

Give frequency of collection of waste from the depots
Number of bins cleared

Frequency No. of bins

Daily

Alternate day

Twice aweek

Once aweek

Occasionally

\Whether storage depots have facility for storage of segregated
waste in green, blue and black bins

Yes/ No

(if yes, add details)
No. of green bins:
No. of blue bins:

No. of black bins:

Whether lifting of solid waste from storage depots is manual or
mechanical. Give percentage

(%) of Manual Lifting
of SOLID WASTE

%

(%) of Mechanical
lifting

%

If mechanical — specify the method used

front-end loaders/ Top loaders

Whether solid waste islifted from door to door and transported to
treatment plant directly in a segregated form

Yes/ No
(if yes, specify)
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Waste Transportation per day No. Trips made
Type and Number of vehicles used (pl tick or add) waste
transported
Animal cart ®
Tractors
Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/| oader
Frequency of transportation of waste Frequency (%) of waste transported
Daily
Alternate day
Twice aweek
Once a week
Occasionally
Quantity of waste transported each day Itpd
Percentage of total waste transported daily %
Waste Treatment Technol ogies used
Whether solid waste is processed Yes/No
If yes, Quantity of waste processed daily tpd

Land(s) available with the local body for waste processing (in
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technol ogies adopted
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Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Qty. of residual waste landfilled

vermi composting

Qty. raw material processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Bio-methanation

Qty. raw material processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residua
landfilled

waste

Waste to Energy technology

such as incineration, gasification, pyrolysis or any other
technology ( give detail)

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residua
landfilled

waste

Co-processing

Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No. of sanitary landfill sitesavailable with the local body

Area of each such sites available for waste disposal

Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from city/town kms
Distance from the nearest habitation kms
Distance from water body kms
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A 4
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or historical monument kms
Whether it fallsin flood prone area Yes/No
Whether it fallsin earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes/ No
Whether Lighting facility is available on site Yes/ No
Whether Weigh bridge facility available Yes/No
Vehicles and equipments used at landfill (specify) Bulldozer, Compacters etc. available
Manpower deployed at landfill site Y es/No (if yes, attach details)
Whether covering is done on daily basis Y es/No
If not, Frequency of covering the waste deposited at the landfill
Cover material used
Whether adequate covering material is available Y es/No
Provisionsfor gas venting provided Y es/No, (if yes, attach technical data sheet)
Provision for leachate collection Y es/No, (if yes, attach technical data sheet)
10 Whether an Action Plan has been prepared for improving solid [Yes/No
waste management practicesin the city (if Y es attach Action Plan details)
11 What separate provisions are made for : Attach details on Proposals,
Dairy related activities: Steps taken,
Slaughter houses waste : Yes/No
C& D waste (construction debris) : Y es/No
Y es/No
12 Details of Post Closure Plan Attach Plan
13 How many slums are identified and whether these are provided [Yes/ No
with Solid Waste Management facilities : (if Yes, attach details)
14 Give details of manpower deployed for collection including street

sweeping, secondary storage, transportation, processing and
disposal of waste
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15

Mention briefly, the difficulties being experienced by the local
body in complying with provisions of these rules

16

Mention briefly, if any innovative idea isimplemented to tackle a
problem related to solid waste, which could be replicated by other
local bodies.

Dated :

Place:

Form-1V
[seerules 15(za), 24(2)]

Format for annual report on solid waste management to be submitted by the local body

Signature of Operator

CALENDAR |DATE OF SUBMISSION OF REPORT:

YEAR:
1 Name of the City/Town and State
2 Population
3 Areain sg. kilometers
4 Name & Address of local body
Telephone No.
Fax No.
E-mail:
5 Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:
Fax No:
E-mail:
6 Number of householdsin the city/town
Number of non-residential premisesin the city
Number of election/ administrative wards in the city/town
7 Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste generated in the local body area per day in metric /tpd
tones
Quantity of solid waste collected per day Itpd
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Per capitawaste collected per day /gm/day
Quantity of solid waste processed Itpd
Quantity of solid waste disposed at dumpsite/ landfill Itpd
8 Status of Solid Waste Management service
Segregation and storage of waste at source
Whether SOLID WASTE is stored at source in domestic/commercial/ institutional YesNo
bins, If yes,
Percentage of households practice storage of waste at source in domestic bins %
Percentage of non-residential premises practice storage of waste a sourcein Y
commercial /ingtitutional bins 0
Percentage of households dispose or throw solid waste on the streets %
Percentage of non-residential premises dispose of throw solid waste on the streets %
Whether solid waste is stored at source in a segregated form, If yes, YesNo
Percentage of premises segregating the waste at source %
0

Door to Door Collection of solid waste
Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No
if yes
Number of wards covered in D2D collection of waste
No. of households covered
No. of non-residential premises including commercial establishments ,hotels,
restaurants educational institutions/ offices etc covered
Percentage of residential and non-residential premises covered in door to door
collection through :

Motorized vehicle %

Containerized tricycle/handcart %

Other device %
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to be cleaned km

93



[9m [1—=vg 3(ii) ] WW@%W 83

Frequency of street sweepings and percentage of  frequency Daily |Alternate [Twice |Occasionally
population covered days aweek
% of
population
covered
Tools used
Manual sweeping %
Mechanical sweeping %
'Whether long handle broom used by sanitation YesNo
workers
\Whether each sanitation worker is given Yes/No
handcart/tricycle for collection of waste
\Whether handcart / tricycle is containerized Yes/No
\Whether the collection tool synchronizes with
collection/ waste storage containers utilized Yes/No

Secondary Waste Storage facilities

No. and type of waste storage depotsin the No. Capacity inm®
city/town

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhaao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins

2to5m3hins

Above 5m3 containers

Bin-less city

Bin/ population ratio

Ward wise details of waste storage depots (attach) :
Ward No:

Area

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilitiesin
cubic meters

Total waste actually stored at the waste storage
depots daily
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of segregated waste in green, blue and black bins

Give frequency of collection of waste from the Frequency No. of bins
depots
Number of bins cleared
Daily
Alternate day
'Twice aweek
Once aweek
Occasionaly
Whether storage depots have facility for storage [Yes/ No

(if yes, add details)
No. of green bins:;
No. of blue bins:
No. of black bins:

\Whether lifting of solid waste from storage depots
is manual or mechanical. Give percentage

(%) of Manual Lifting of solid waste
(%) of Mechanical lifting

%
%

If mechanical — specify the method used

front-end loaders/ Top loaders

Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

\Whether solid waste is lifted from door to door and|Y es/ No
transported to treatment plant directly in a (if yes, specify)
segregated form yes, speaity,
\Waste transportation per day No. Trips made waste
Type and Number of vehicles used transported
Animal cart
Tractors
Non tipping Truck
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Frequency of transportation of waste Frequency (%) of waste transported
Daily
Alternate day
Twice aweek
Once aweek
Occasionaly

Quantity of waste transported each day tpd

Percentage of total waste transported daily %

\Waste Treatment Technol ogies used

\Whether solid waste is processed
'Yes/No

If yes, Quantity of waste processed daily tpd

\Whether treatment is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town
boundary

Details of technol ogies adopted

Composting ,

Qty. raw materia processed

Qty. fina product produced

Qty. sold

Quantity of residual waste landfilled

Vermi composting

Qty. raw materia processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Bio-methanation

Qty. raw materia processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled
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Refuse Derived Fuel

Qty. raw materia processed
Qty. final product produced
Qty. sold Quantity of residual waste landfilled

\Waste to Energy technology

such as incineration, gasification, pyrolysis or any
other technology ( give detail)

Qty. raw materia processed
Qty. final product produced
Qty. sold Quantity of residual waste landfilled

Co-processing

Qty. raw materia processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based
power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
loca body

IArea of each such sites available for waste disposal

IArea of land currently used for waste disposal

Distance of dumpsite/landfill facility from
city/town

kms
Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or kms
historical monument
Whether it fallsin flood prone area Yes/No
\Whether it fallsin earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
\Whether landfill siteis fenced Yes/No
\Whether Lighting facility is available on site Yes/ No
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\Whether Weigh bridge facility available

Yes/No

'Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No
(if yes, attach details)

\Whether covering is done on daily basis 'Y es/No
If not, Frequency of covering the waste deposited

at the landfill

Cover material used

\Whether adequate covering material isavailable |Yes/No
Provisionsfor gas venting provided 'Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No
(if yes, attach technical data sheet)

'Whether an Action Plan has been prepared for
improving solid waste management practicesin the
city

Yes/No
(if Y esattach Action Plan details)

10

\What separate provisions are made for :
Dairy related activities :

Slaughter houses waste :

C& D waste (construction debris) :

IAttach details on Proposals,Steps taken,
'Yes/No
Yes/No
Yes/No

11

Details of Post Closure Plan

Attach Plan

12

How many slums are identified and whether these
are provided with Solid Waste Management
facilities:

Yes/ No
(if Yes, attach details)

13

Give details of:

L ocal body’ s own manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal of
\waste

14

Give details of:

Contractor/ concessionaire’s manpower deployed
for collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

15

Mention briefly, the difficulties being experienced
by the local body in complying with provisions of
these rules
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16  [Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies

Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form -V
[seerule 24(3)]

Format of annual report to be submitted by the state pollution control board or pollution control committee
committeesto the central pollution control board

PART A
To,

The Chairman

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
DELHI- 110 0032

1. |Name of the State/Union territory

2. |Name & address of the State Pollution Control

3. |Number of loca bodies responsible for management of|:
solid waste in the State/Union territory under these rules

4. |No. of authorisation application Received

5. |A Summary Statement on progress made by local body:  [Please attach as Annexure-1
in respect of solid waste management

6. |A Summary Statement on progress made by local bodies:  [Please attach as Annexure-11
in  respect of waste collection, segregation,
transportation and disposal

7. |A summary statement on progress made by local bodies:  |Please attach as Annexure-111
in respect of implementation of Schedule Il
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Chairman or the Member Secretary
State Pollution Control Board/

Pollution Control Committee

Towns/cities

Total number of towng/cities

Total number of ULBs

Number of class| & class || cities'towns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny

SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected

treated

landfilled

PART B

Complianceto Schedulel of SW Rules (Number/names of towng/capacity)

Good practicesin cities/towns
House-to-house collection
Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

Composting 'V ermi-composting

Biogas

RDF/Pelletization

Processing facility operational:

. |Composting 'V ermi-composting

Biogas

RDF/Pelletization

Processing facility under installati on/planned:

Composting 'V ermi-composting

Biogas

RDF/Pelletisation
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Waste-to-Ener gy Plants: (Number/names of towns/capacity)

Sl. No. [Plant Location Status of operation Power generation (MW) |Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sitesidentified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/L andfills sites

Sl. No. Name of Ambient air Groundwater L eachate quality (Compost quality [VOCs
facilities

1.

2.

3.

Status of Action Plan prepared by Municipalities
Total number of municipalities:

Number of Action Plan submitted:

Form-VI
[seerule 25]
Accident Reporting
1. Date and time of accident
2. Sequence of events leading to accident
3. The waste involved in accident
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4, Assessment of the effects of the accidents on human health:
and the environment
5. Emergency measures taken
6. Steps taken to alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
Date: ............... SIgNALUNE: ...,
Place: ............... Designation: .........ccoeeeveinene.

[F. No. 18-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.

102



Annexure-III

109

103



31/07/2025

Fwd: Compliance of Hon'ble NGT, PB o:]erit .5.2025 in the matter of News Item
titled "Gurugram 3rd Bandhwari fire in April Spark concerns of foul play “appearing in

, 11:20 Fwd: Compliance of Hon'ble NGT, PB order dated 7.5.2025 in the matter of News Item titled "Gurugram 3rd Bandhwairri fire in ...

the Hindustan Times dated22.4.2025(0OAN0.221/2025)-reg

about:blank

Suniti Parashar < suniti.cpcb@gov.in >
Thu, 31 Jul 2025 10:29:13 AM +0530

To "hspcbms"<hspcbms@gmail.com>

Cc "hspcbrogrn"<hspcbrogrn@gmail.com>,"hspcbho"
<hspcbho@gmail.com>,"hspcbrogrs"<hspcbrogrs@gmail.com>,"SWM CPCB"
<swm.cpcb@gov.in>,"DIVYA SINHA"<divyasinha.cpcb@nic.in>

Sir,

This is in reference to CPCB letter dated 17.6.2025 on the above mentioned NGT order
wherein it was requested to provide the status cum action taken report by 30.6.2025 which
is still awaited .

It is therefore requested to provide the status cum action taken report at the earliest , as
the matter is listed on 12.9.2025 for hearing before Hon'ble NGT .

Regards,

Suniti Parashar
ScD
UPC-II Div, CPCB

============ Forwarded message ============

From: Suniti Parashar <suniti.cpcb@gov.in>

To: "hspcbsolidwaste" <hspcbsolidwaste@gmail.com>

Date: Thu, 19 Jun 2025 11:11:10 +0530

Subject: Fwd: Compliance of Hon'ble NGT, PB order dated 7.5.2025 in the matter of News
Item titled "Gurugram 3rd Bandhwari fire in April Spark concerns of foul play “appearing in
the Hindustan Times dated22.4.2025(0AN0.221/2025)-reg

============ Forwarded message ============

============ Forwarded message ============

From: Suniti Parashar <suniti.cpcb@gov.in>

To: "hspcbms"<hspcbms@gmail.com>, "hspcbho"<hspcbho@gmail.com>, "hghspcb"
<hghspcb@hspcb.org.in>, "hspcbrogrn"<hspcbrogrn@gmail.com>, "hspcbrogrs"
<hspcbrogrs@gmail.com>

Cc: "DIVYA SINHA"<divyasinha.cpcb@nic.in>, "AMIT KUMAR"<amitk22.cpcb@gov.in>,
"SWM CPCB"<swm.cpcb@gov.in>, "PRASOON GARGAVA"<prasoon.cpcb@nic.in>, "Avanish
Nath Tripathi"<atripathi.cpcb@gov.in>

Date: Thu, 19 Jun 2025 10:52:01 +0530

104


mailto:suniti.cpcb@gov.in
mailto:hspcbsolidwaste@gmail.com
mailto:suniti.cpcb@gov.in
mailto:hspcbms@gmail.com
mailto:hspcbho@gmail.com
mailto:hqhspcb@hspcb.org.in
mailto:hspcbrogrn@gmail.com
mailto:hspcbrogrs@gmail.com
mailto:divyasinha.cpcb@nic.in
mailto:amitk22.cpcb@gov.in
mailto:swm.cpcb@gov.in
mailto:prasoon.cpcb@nic.in
mailto:atripathi.cpcb@gov.in

31/07/2025, 11:20 Fwd: Compliance of Hon'ble NGT, PB order dated 7.5.2025 in the matter of News Item titled "Gurugram 3rd Bandhwari fire in ...

Subject: Compliance of Hon'ble NGT, PB e ted]7.5.2025 in the matter of News Item
titled "Gurugram 3rd Bandhwari fire in Aprfl Sp@rk cdncerns of foul play “appearing in the
Hindustan Times dated22.4.2025(0AN0.221/2025)-feg

=== =s=s=m===== Forwarded message =E==s=s=s=s=m=====

’f‘o\k International Year
of Cooperatives
A 2025

Cooperatives Build

‘;e’. a Better World

Ministry of Cooperation, Govt of India

Sir,
Please find enclosed herewith CPCB letter on above cited subject for providing status cum
ATR latest by 30th June 2025 as the matter is listed for hearing on 12.9.2025 .

Regards,
Suniti

ScD
UPC-II Div, CPCB Delhi

f‘o\k International Year
k 2025 of Cooperatives

Cooperatives Build

D)
‘;e’. a Better World

Ministry of Cooperation, Govt of India

4 Attachment(s)
CPCB Letter to HSPCB.pdf Status Report by CPCB in O. A...
880.4 KB 13.3 MB
NGT order 16.12.2024_compr... NGT order 7.5.2025.pdf
181.8 KB 100.4 KB

about:blank 'LQS
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Regional Office, Gurugram (N)

Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341
Email ID: - hspcbrogrn@gmail.com
No. HSPCB/GRN/2025/1510 Dated:-05.08.2025
To

The Director & Divisional Head, UPC-I|
Centra Pollution Control Board,
New Delhi

Subject:- Compliance of Hon’ble NGT, PB Order dated 07.05.2025 in the matter of
News Item titled “Gurugram 3rd Bandhwari fire in April Spark concerns of
foul play appearing in the Hindustan Times dated 22.04.2025 (OA No.
221/2025)- reg.

Ref:- Your good office letter No. CM-13011/78/2025-L AW-HQ-CPCB-HQ/2486
dated 17.06.2025.
Kindly refer to the subject noted above, it is submitted that HSPCB has been
conducting regular monthly inspections of the Bandhwari landfill site. In cases where non-
compliances have been observed, the HSPCB has taken the following actions against the

Municipal Corporation, Gurugram:-

1. Environmental Compensation @ Rs. 10 lakhs per month has been imposed on the
Municipal Corporation Gurugram for non-compliance with the Solid Waste
Management Rules. A total amount of Rs. 6.20 crore has been levied for the period
from April 2020 to May 2025, out of which Rs. 2.80 crore has been deposited by MCG
till date.

2. HSPCB has filed Prosecution cases against the Municipal Corporation Gurugram under
the provisions of the Air (Prevention and Control of Pollution) Act, 1981 & Water
(Prevention and Control of Pollution) Act, 1974, and Environment (Protection) Act,
1986.

It is pertinent to mention that the fire incident reported in April 2025 occurred
prior to the issuance of CAQM Direction No. 91 dated 03.06.2025. No fire incidents have been
reported at the site thereafter. However, if any non-compliance is observed in future, necessary
action shall be taken against the Municipal Corporation Gurugram as per the provisions of the
CAQM Act, 2021.
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In compliance with the CAQM Direction No. 91 issued vide File No. A-
110018/01/2021/CAQM/Vol-111/104 dated 03.06.2025 and as per the directions of Hon'ble
National Green Tribunal in OA No. 221/2025 titled “Gurugram 3rd Bandhwari fire in April
Spark concerns of foul play”, a letter was issued to the Executive Engineer (HQ), Municipal
Corporation Gurugram by HSPCB vide letter dated 04.08.2025, seeking a compliance/action
taken report. In response, MCG has submitted the Action Taken Report which is enclosed
herewith for your kind perusal and necessary action.

Submitted for your information and further necessary action, please

DA/AS above AKANS HA Digitally signed by

AKANSHA TANWAR
TANWAR ?(a);?;gIOZS.O&OS 14:02:05
Regional Officer,
Gurugram Region (N)
CC:-
A copy of above is forwarded to the Member Secretary, Haryana State Pollution
Control, Panchkula for kind information & further necessary action, please.
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Haryana State Pollution Control Board

Memo No. )C-SBM/MCG/2025/‘26),

HURTURING GURIULGRAM

Dated:-SlOS I )’O}r

Compliance of Hon'ble NGT, PB Order dated 07.05.2025 in the matter of News Item titled

“Gurugram ard Bandhwari fire in April Spark concerns of foul play appearing in the
Hindustan Times dated 22.04.2025 (0A No. 221/2025) - reg.

From
Commissioner
Municipal Corporation
Gurugram

To
The Regional Officer
Gurugram Region (N)

Subject :-

Ref:-

HSPCB/GRN/2025/1503 dated 04.08.2025

It is submitted that the Municipal Corporation Gurugram is complying with the Hon'ble

CAQM Guidelines, Direction No. 91, and is taking prompt action to extinguish any burning

incidents at the Bandhwari Solid Waste Plant. Additionally, all possible preventive measures

are being implemented to avoid the occurrence of such incidents, as detailed below:

Management of legacy waste at Sanitary Landfill Sites and Dumpsites prevention of fire incidents.

Direction

Sr. Reply

No.

1 Proper identification, There is a landfill site at Bandhwari in Municipal Corporation Gurugram having
categorization, demarcation | area of 29.5 acres. This site has been identified for the waste management of
and firerisk assessment | MC Gurugram and MC Faridabad. The total incoming daily waste at this site is
of all approx. 2200-2300 TPD. (MCG & MCF)

SLFs and  dumpsites
located in Delhi-NCR.
2 Extensive bio-mining / bio- | It is submitted that as per the last assessment report on legacy waste present

remediation to be carried
out in the
landfills/dumpsites to
liquidate the legacy waste
as per the targeted
timelines already

at Bandhwari landfill site; there is approx. 14.00 Lakh MT of legacy waste. MCG
allotted 3 different tenders for the bio-remediation of legacy waste of
Bandhwari and the details of allotment of tenders are as under:-

submitted to the Hon'ble || gy No. Name of | Quantum of Date of | Tentativ
Supreme Court. GNCTD agency RO allotmant e date
» and NCR State b completio
Governments to to be
processed n
1 M/s 062  Lakh | 22/02/2025 03/07/
= Geentech MT (6%) 2025
review the respective | | 2 M/sAdarsh | 132 Lakh | 22/02/2025 | 03/07/
time-bound action plans P MT (26%) ST

142
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for liquidating such legacy
solid waste.

Presently the work is executed by 2 agencies against 3 agreements. The agenciesl
are working at site and approx. 231315 MT of legacy waste has been processed
till now. The work was scheduled to be completed till 03.07.2025. However, t'he
same could not be completed due to performance issues on the part'of agencies
for which SCN have been issued to all the agencies and MCG is proceeding towards
re-allotment of

the work on risk & cost basis. Presently there is approx. 11.70 Lakh MT legacy
waste is lying at this site.

Mandatory installation
of CCTV

cameras at the SLF's and

dumpsites,
including appropriate
fencing arrangement
all along the boundary
of the SLFs
dumpsites.

and

It is submitted that whole the Land fill has been covered with CCTV Camera (29
Nos.). The CCTV are connected to the central servers of ICCC (GMDA) where the
work is being monitored by MCG. Additionally, 20 high mast lights have been
installed at site to illuminate the site during night operations. The land fill is
secured with 3 gated entrances and boundary wall.

Installation of
Methane Gas
Detectors at the SLFsand
dumpsites so that the

areas with high methane

4 nos. of portable methane gas detectors have been installed at landfill site
are being monitored regularly by MCG.

concentration are

identified and

preventive/corrective

measures

taken accordingly.

Temperature at | The temperature of windrows is being monitored through 2 portable infrared

windrows to be monitored

with a non- contact
infrared
thermometer and

records to be maintained
for noting major deviations
from the temperature
range of 35°C - 59°C.

thermometers.

Frequent patrolling to
guard against entry of
unauthorized persons at
the SLFs and dumpsites,
particularly during the night
hours.

MCG has deployed 4 nos. of supervisors to the site and frequent patrolling is
being done to prevent unauthorized entry.

b ‘



Periodic mock drills to be

conducted to prevent fire
accidents at SLEs
and  dumpsites,
including quarterly audits
for Fire Safety and
hazardous emissions.

MUNICIPAL
M () CORPORATION
A GURUGRAM

NPT R I MG GUSEGY RN

Periodic mock drills are been done time to time to aware staff as well as workers
of land fill sites.

Adequate fire-fighting
arrangements to be made
at all SLFs and dumpsites,
including hydrants, water

tankers and
earthmovers for  soil
spreading etc.

Excavators are deployed for step-cutting and compaction to close air gap at site to
prevent fire incidents. Additionally, 2 nos. of fire tenders have been deployed
24x7 at the landfill site so as to mitigate any fire incident. Furthermore, 26
handheld fire extinguishers & 50 fireball have been provided.

Adequate storage of
sand/chemical fire
extinguishing means
for immediate action,
whenever initiation of
fire is sensed, besides
dedicated fire tenders
(preferably with
chemical

extinguishing media)
and other fire safety
measures, specifically
during  the summer
season, which is more
prone  to SLF and
dumpsite fires.

2 nos. of fire tenders have been deployed 24x7 at the landfill site so as to
mitigate any fire incident. Furthermore, 26 handheld fire extinguishers

& 50 fireball have been provided.
Thermal sensor camera have also been installed at landfill to monitor )

fire. Fire tenders are available round the clock.

o)

10

Safety gear / Personal
Protection Equipment
(PPE) to be provided
to all workers at the
site and training
imparted periodically

to the workers
towards detection and
control of fire
including training on
safe handling of the
legacy waste etc.

PPE kits are provided by the agency of bio-remediation to their labour
working at Bandhwari. The same is checked periodically by officials of
MCG for necessary compliance. The labouris trained periodically for

safe handling of waste.

()
| A= g
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Management of fresh generation of MSW prevention of fire incidents through open burning of

MSW/Biomass etc.

Sr. | Direction Reply

No.

1. Ensure _ collection, [t is submitted that Municipal Corporation Gurugram engaged 4 agencies for
segregation, transportation zone wise Door to Door collection, transportation of MSW. Apart from this

. and | MCG engaged one agency for waste transportation from secondary collection

processing of MSW in points to Bandhwari site to ensure better management of MSW.
accordance with the

Solid Waste Management

Rules, 2016, notified by the
MoEFCC.

2 Improved and effective
surveillance mechanism at
locations vulnerable to
garbage burning,
particularly during the
night hours and in the winter
season.

Total 04 teams have been deputed in MCG for sanitation challan. These teams

conduct regular inspections with respect to any violation and accordingly
fines are being imposed upon violators.

—\

Total 04 Nos of sanitation challan teams have been deputed in MCG limits f
regular inspection of vulnerable Garbage Buring points.

3 Zero tolerance towards open
burning of MSW at vulnerable
points.  CSI  intermediate
dumps, collection centres or
during transit.

4 Regular Total 04 Nos of sanitation challan teams have been deputed in MCG area for
deployment/patrolling by regular inspection of vulnerable Garbage Buring points.
enforcement teams
towards prevention and
control of open

burning of MSW.

5 Augmenting the | It is submitted that horticulture waste generated from parks is disposed of
capacities of Urban Local | by converting into compost.
Bodies to process the
horticulture waste in parks,
gardens, green belts,
institutions,
roadside etc. throughout the
year and intensify collection
efforts during autumn season.

6 Public awareness
campaigns and  public

Regular campaign drives are conducted by MCG regarding public awareness
towards this and RWAs, various associations and

2
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MUNICIFAL
M CORPORATION

S GURUGRAM

NURTURING GURUGE AWM

| participation should be stakeholders have been included through [EC activities.
/ ensured through RWAs,

Industry Associations,

Shopkeepers' Associations, etc.
to prevent open

waste burning in municipal

area.
— . £ |
- ity building of
7 Regular capacity- MCG is conducting regular training 3'"‘1 Yvorl<sh?p5 tf}(:; I\cAaSpVE\lflty =
building programs sanitation staff and to enhance their skills in handling

should be incorporated for
sanitation staff to enhance
their skills and knowledge
in the

processing and handling of
municipal solid waste

. ing inci Bandhiuadialid
In future, the Municipal Corporation Gurugram (MCG) will ensure that no bugning incidents occur at the N

Waste Management Plant.

Municipal Corporation
Gurugram
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Inspection no. : 60590080
HROCMMSID : 24GUNO6515121

Haryana State Pollution Control Board
C-11, Sector-6, Panchkula
Ph - 0172-577870-73, Fax No. 2581201
E-mail-hspcbho@gmail.com,
Website : HSPCB.ORG.IN, HROCMMS.NIC.IN

No. :HSPCB/GUR/2024/I NS/60590080CPO004-06 Dated: 07/05/2024

Approval for Prosecution under Water (Prevention & Control of Pollution) Act, 1974 & , Air
(Prevention & Control of Pollution)Act, 1981

Whereas, Municipal Corporation, Gurugram, C 1, Info City, Sector 34, Gurgaon through its Commissioner
for Establishment and Operation of Common Municipal Solid Waste Management Facility, CMSWMF,
village Bandhwari District Gurugram is engaged in the operation of Common Municipal Solid Waste
Management Facility (CMSWMF)  which is polluting in nature.

Whereas, the above said unit was visited by the field officer of Gurgaon North(RO) of the Board on dated
04/03/2024 and found that unit has not installed the pollution control devices,

Whereas, the unit has been established and operating, without obtaining consent to establish, consent to
operate, under Water(Prevention and Control of Pollution) Act, 1974 & Air (Prevention and Control of
Pollution) Act, 1981.

Whereas, Gurgaon North of the Board has recommended vide his letter no.
HSPCB/GUR/2024/RO/INS/60590080CPR003 dated 27/03/2024 to accord the approval for filing the
prosecution case in the Special Environment Court under section 43, 44 & 45-A read with Section 47 of
Water (Prevention and Control of Pollution) Act, 1974 under section 37 and 39 read with Section 40 of Air
(Prevention and Control of Pollution) Act, 1981 through Sh. Aparnesh, Scientist-B the concerned Area
Incharge, against the above said unit and its Directors, Other Persons, responsible for its day to day
activities for the above said violations committed by the unit.

Whereas, the Board vide resolution No. 150.11(S) has authorized Concerned Regional Officer of the
Regional Offices of the Board to file prosecution cases against such units and their responsible persons
which violates the provisions of Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention &
Control of Pollution) Act, 1981 subject to the approval of the Chairman of the Board

Whereas, fact of the case and recommendation of Gurgaon North has been examined and it has been found
that the unit has committed the offence under section 43, 44 & 45-A read with Section 47 for violation of
section 24 and 25 of Water (Prevention and Control of Pollution) Act, 1974 under section 37 and 39 read
with Section 40 for violation of section 21 of Air (Prevention and Control of Pollution) Act, 1981 as

*** This is system generated document ***
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mentioned above.

120

Therefore, in view of above and in exercise of the powers delegated by the Board vide Board's resolution
No. 150.11 (S), I, P. Raghavendra Rao, Chairman, Haryana State Pollution Control Board being Competent
Authority, hereby accord the approval to Sh. Aparnesh Scientist-B, the concerned Area Incharge of
Gurgaon North of this Board, to file prosecution case on behalf of the Board in Special Environment Court,
Faridabad under section 43, 44 & 45-A read with Section 47 for violation of section 24 and 25 of Water
(Prevention and Control of Pollution) Act, 1974 under section 37 and 39 read with Section 40 for violation
of section 21 of Air (Prevention and Control of Pollution) Act, 1981 as mentioned above, against the above
said unit Municipal Corporation, Gurugram, C 1, Info City, Sector 34, Gurgaon through its Commissioner
for Establishment and Operation of Common Municipal Solid Waste Management Facility, CMSWMF
village Bandhwari District Gurugram and its following DirectorsOther Persons responsible for its day to day

Inspection no. : 60590080
HROCMMSID : 24GUNO6515121

activities:-
Type of owner Name Designation Office/ Residential Email Mobile No
Address
Other Municipal C-1, Info City,
Govt. Office Corporation, Sector 34, Gurgaon
Gurugram through its
Commissioner for
Establishment &
Operation of
Common Municipal
Solid Waste
Management
Facility
(CMSWMF) at
village Bandhwari
District Gurugram
Other Municipal Deputy Block B, Mini
Govt. Office Corporation, Commissioner Secretariat, First
Faridabad Office Floor, Sector-12,
Faridabad through
its Commissioner
for Establishment &
Operation of
Common Municipal
Solid Waste
Management
Facility
(CMSWMF) at
village Bandhwari
District Gurugram.
Other Sh. Ramesh Kumar | Executive Engineer | Municipal
Govt. Officer Bagdi Corporation,
Gurugram
Other Sh. Anand Singh Executive Engineer |-do-
Govt. Officer Rathi
Other Sh. Saurabh Nain | Executive Engineer |-do-
Govt. Officer (Sanitation)
Other Sh. Vivek Gill Executive Engineer |-do-
Govt. Officer
Other Sh. Pankaj Saini Executive Engineer |-do-
Govt. Officer
Other Sh. Hemant Kumar | Executive Engineer | -do-
Govt. Officer

*** This is system generated document ***
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Inspection no. : 60590080
HROCMMSID : 24GUNO6515121

Other Sh. Sunder Sheron | Executive Engineer |-do-

Govt. Officer

Other Sh. Satpal Kumar | Executive Engineer | -do-

Govt. Officer

Other Sh. Mandeep Singh | Executive Engineer |-do-

Govt. Officer

Other Sh. Vishal Garg Executive Engineer |-do-

Govt. Officer

Other Sh. Narender Suhag | Executive Engineer | -do-

Govt. Officer

Other Sh. Vikash Malik | Executive Engineer |-do-

Govt. Officer

Other Sh. Dharam Singh | Executive Engineer |-do-

Govt. Officer

Other Sh. Nijesh Kumar | Executive Engineer |-do-

Govt. Officer

Other Sh. Rgjiv Kumar Assistant Engineer | -do-

Govt. Officer

Other Sh. Amit Kumar Assistant Engineer | -do-

Govt. Officer

Other Sh. Visha Garg Assistant Engineer | -do-

Govt. Officer

Other Sh. Kuldeep Assistant Engineer | -do-

Govt. Officer

Other Sh. Kuldeep Kumar | Assistant Engineer | -do-

Govt. Officer

Other Sh. Kuldeep Singh | Assistant Engineer | -do-

Govt. Officer

Other Sh. Vicky Kumar | Assistant Engineer |-do-

Govt. Officer

Other Sh. Naim Hussain | Assistant Engineer | -do-

Govt. Officer

Other Sh.RK.Mongia |Assistant Engineer |-do-

Govt. Officer

Other Sh. Rakesh Joon Assistant Engineer | -do-

Govt. Officer

Other Sh. Prem Singh Assistant Engineer | -do-

Govt. Officer

Other Sh. Kuldeep Yadav | Assistant Engineer |-do-

Govt. Officer

Other M/sAKC
Developers
Limited, C-1, Flat
No. 1655, Nelson
MandelaMarg,
Vasant Kunj, New
Delhi, South West
Delhi-110070
through its
directors.

Director Nuzhat Irfan Promoter R/o 62, Peridot, 22-

Furniturewala (Additional A, Perry Cross
Director) Road, Bandra (W),

Mumbai,
Maharashtra-
400500

*** This is system generated document ***
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Inspection no. : 60590080
HROCMMSID : 24GUNO6515121

Director Nadeem Mohamed | Director -do-
Ashraf
Furniturewala
Director Amir Tohid Director -do-
Furtniturewala
Director Sh. Ravi Kathpalia | Director R/o D-935, New
Friends Colony,
Delhi-110065
Director Sh. Vipin Mitta Director R/o 8A, Nilgiri-Ill,
Sector-34, Noida,
UP-201301
Director Sh. Vipin Kumar Director R/o E-36, Sector-
Aggarwal 52, Noida UP-
201301
Other Sh. Bishnu Singh | Manager C-1, Flat No. 1655,
Manager Bisht Nelsonmandela
Marg, Vasant Kunj,
New Delhi, South
West, Delhi 110070
IN
Other M/s Ecogreen
Gurgaon Faridabad
Energy Pvt. Ltd,
160, Tatvam Villas,
Sector-48, sohna
Road, Gurugram
Director Mr. Wang Buihong | Director M/s Ecogreen
Gurgaon Faridabad
Energy Pvt. Ltd,
160, Tatvam Villas,
Sector-48, sohna
Road, Gurugram
Director Mr. Wang Director -do-
Wuzhong
Other Mr. Wei Executive -do-
Executive Chairman
Chairman
Other Mr. Liu Tian Managing Director -do-
Managing Director
Other Mr. Srinivasa -do-
Nagarjuna Reddy
Pulagam
Director Sh. Ankit Aggarwal | Director R-10/107, Raj
Nagar, Ghaziabad,
Uttar Pradesh-
201001.
Other Sh. Ravi Kumar Plant Head M/s Ecogreen
Plant Head Gurgaon Faridabad
Energy Pvt. Ltd,
160, Tatvam Villas,
Sector-48, sohna
Road, Gurugram.
Other Sh. Kuldeep Singh | Plant Manager -do-
Plant Manager

Dated Panchkula, the

03/05/2024

*** This is system generated document ***
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Inspection no. : 60590080
HROCMMSID : 24GUNO6515121

Endst. No. Dated: 07/05/2024
HSPCB/GUR/2024/I NS/60590080CPO004-06

A copy of the above is forwarded to the following for information and further necessary action:-

1. The Regional Officer, Haryana State Pollution Control Board, Gurgaon North, for information and
further necessary action w.r.t. hisletter no. HSPCB/GUR/2024/RO/INS/60590080CPR003 dated
27/03/2024 He is directed to ensure the compliance of comprehensive policy/procedure issued vide Head
Office letter dated 03.01.2019 for filing prosecution cases and will further ensure that the concerned officer
shall file prosecution case against the above said unit & its responsible personsin the Special Environment
Court, Faridabad after getting the same vetted and approved from Head Office.

2. Sh. Aparnesh, Scientist-B, Haryana State Pollution Control Board Gurugram North region for
immediate compliance and report. JATIND Evwtars

by JATINDERPAL

RPAL SINGH

Date: 2024.05.07

SINGH 143923 40530
JP Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman

*** This is system generated document ***
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Annexure-V
efDpgbT  &ta wawor R w@rE

CENTRAL POLLUTION CONTROL BOARD

F. No. B-11011/UPC-I/MSW(Direction)/2020-21 2 1 .01.2021

To, 1'5320 (528 ———

The Chairman,
All SPCBs/PCCs

Direction under Section 5 of the Environment (Protection) Act, 1986 for
enforcement of Provisions of Solid Waste Management (SWM) Rules,2016
regarding bio mining of legacy waste.

WHEREAS, the Central Government has notified the standards for discharge of
environmental pollutants from various categories of industries under the Environment
(Protection) Act, 1986 and the rules framed there under;

WHEREAS, the Ministry of Environment, Forest & Climate Change has notified Solid
Waste Management Rules, 2016, which inter-alia state procedures for Solid Waste

Management;

WHEREAS, under Rule 15(zj)) of SWM Rules, 2016 local authorities and village
Panchayats shall investigate and analyse all old open dumpsites and existing
operational dumpsites for their potential of bio-mining and bio-remediation and

whosesoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

WHEREAS, under Rule 16(a) of Solid Waste Management Rules, 2016, the State
Pollution Control Board or Pollution Control Committee shall enforce these rules in their
State through local bodies in their respective jurisdiction and review implementation of
these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development

Department;

WHEREAS, remediation of all Dumpsites has to be completed by April 7, 2021 as per
Rule 22 of SWM Rules,20186.

WHEREAS, in compliance of Hon'ble NGT Order dated 16.01.2019 in the matter of OA
no. 606/2018, CPCB published Guidelines for Disposal of Legacy waste;

WHEREAS, Hon'ble NGT has issued several Directives on the matter including the
following:

UGiETT, 99 UE wear UiEds 9aeE 9nd aeen

MIRISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT, OF INDIA

s

‘afE ga’ qEi e[ TR, f{Eet- 110032
Parivesh Bhawan, East Arjun Nagar Delhi-110032
ZTHT/ Tel : 43102030, 22305792, AFHIES/Website : www.cpcb.nic.in
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(i) In OA no. 519/2019, all Chief Secretaries, States/UTs to ensure completion of
remediation of dumpsites by October, 2020.

(ii) In OA no. 53/2020, CPCB to complete inventorization of dumpsites in the
Country.

(i) In OA no. 593/2017, CPCB to compile information related to Legacy Waste
Management and identify gaps thereof.

WHEREAS in compliance with above orders of Hon'ble NGT, several communications
dated 14.05.2020 ,28.07.20 & 31.07.2020 have been issued by CPCB to States/UTs to

provide requisite information on the matter.
WHEREAS complete information on the matter is yet to be received from all States/UTs.

WHEREAS, CPCB officials inspected dumpsites in various States where bioremediation
of legacy waste is being carried out and made the following observation:

i, Most of the ULBs engaged in the bio mining process of the legacy waste not
following CPCB Guidelines on disposal of legacy waste.

ii. Analysis of different screened fractions is not being carried out prior to
disposal/utilization.

iii. Poor quality of screen fractions and screened fractions not being lifted by the
users.

iv. Adequate plan for disposal of screened fractions at the dumpsites not prepared

and screened fractions accumulated on site.

V. No leachate treatment being carried out and stagnation of leachate noticed at the
dumpsites.

Vi Records/documents for the sale of the RDFs, inerts and other materials not
maintained.

Vii. Fresh Solid Waste continued to be dumped at these dumpsites.

WHEREAS, vide Order dated 21-8-2020 in the matter of OA no. 681/2018, Hon’ble NGT
directed CPCB to issue fresh Direction in this regard to all the State PCBs/ PCCs to
coordinate with concerned Local Authorities for further Action in the matter. Further, as
per the Hon'ble NGT’s Direction, at least one site is to be remediated and made a model

of compliance in each of the 122 Non-Attainment Cities;

Contd.
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NOW THEREFORE, in view of the above and in exercise of powers delegated to the
Chairman, Central Pollution Control Board (CPCB), under Section 5 of the Environment
(Protection) Act, 19886, the following directions are issued for compliance:

1. SPCBs/PCCs to provide complete list of Legacy Waste dumpsites in their States/UTs
as per format enclosed.

2. SPCB/PCCs to ensure that necessary action for biomining and bio-remediation of
these dumpsites is done by the concerned Local Authorities in compliance with
Provisions of SWM Rules,2016.

3. SPCBs/PCCs shall ensure that concerned Local Authorities engaged in the bio
mining process of legacy waste follow procedures as per CPCB Guidelines for
Disposal of Legacy Waste with specific compliance to the following points.

(i) Analysis of various screened fraction materials i.e. RDF, fin_e earth/bio earth etc.,
prior to its disposal/utilization.

(i) Preparation of plan for utilization/disposal of screened fractions

(i) Adequate provisions for leachate treatment,

(iv) Maintenance of records / documents for disposal/utilization of the RDFs or fine
earth and other materials.

4. SPCBs/PCCs shall ensure that the local bodies prepare time targeted Action Plan for
biomining /bio-remediation of these dumpsites in compliance with points listed above.
The timelines as specified in SWM Rules,2016 and Hon'ble NGT Directions on the
matter are to be adhered to for remediation of these sites.

5. SPCBs/PCCs to ensure that no fresh waste is disposed at these dumpsites and local
authorities make proper arrangement for management of fresh solid waste.

6. SPCBs to ensure that at least one legacy waste dumpsite is remediated in their
jurisdiction which can be considered as model for compliance for other legacy waste
dumpsites in Non-Attainment Cities (NAC).

SPCBs/PCCs are hereby directed to submit action taken report within 30_days from

receipt of these Directions.
sJ/ -

(Shiv Das Meena)
Chairman
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Copy to:

1. Joint Secretary (CP),

Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhavan, Jorbagh Road,
New Delhi-110003

\2/Uﬁ- IT Division, CPCB : For uploading on website pls

v (PrashaEt Gargava)

Member Secretary

: For necessary information pls
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INFORMATION FOR REMEDIATION OF LEGACY WASTE DUMPSITES

Name of
city

Dumpsite |Quantity of
Location |wasteat
dumpsite (T)

Is fresh
waste still
being
dumped at
the
dumpsite

dumped

Has
remediation
of Legacy
waste been
done
(Y/N/under
consideratio
n)

Has disposal
of Legacy
Waste been
planned in
accordance
with CPCB
Guidelines
(Y/N)

o —

Has
Leachate
Managemen
t System
been
provided
(Y/N)
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Annexure-VI

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 492/2024

In the matter of:

News item titled "NCR sees second landfill fire in 3 days, this time in Bandhwari" appearing in The

Times of India dates 24.04.2024

Quality Analysis.

Index
Sr. No. Particulars Page
No.
1. Status Report in compliance to Hon’ble NGT (PB) order dated 25.04.2024 in O. A
No. 492/2024, titled as News item titled “NCR sees second landfill fire in 3 days, this
time in Bandhwari” appearing in The Times of India dates 24.04.2024.
2. | Annexure —I A copy of Hon’ble NGT order dated 25.04.2024.
3. | Annexure — II A copy of Letter dated 21.06.2024 issued by CPCB to HSPCB
regarding joint inspection.
4. | Annexure — III A copy of city wise formats of biomining of legacy waste & control
of fire incidents at MSW dumpsite.
5. Annexure — IV A copy of direction dated 27.01.2021 issued by CPCB to all the
SPCBs/PCCs regarding Fire incidents at MSW Dumpsites.
6. Annexure — V A copy of direction dated 26.05.2022, issued by CPCB to all the
SPCBs/PCCs regarding Fire incidents at MSW Dumpsites.
7. | Annexure — VI A copy of Reminder-I dated 30.07.2021 issued by CPCB to all the
SPCBs/PCCs regarding Fire incidents at MSW Dumpsites.
8. | Annexure — VII A copy of test report dated 18.05.2024 regarding Ambient Air

Quk_

(Suniti Parashar)
Scientist ‘C’
Central Pollution Control Board

Date: 16.07.2024
Place: Delhi
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STATUS REPORT SUBMITTED (IN
COMPLIANCE TO HON’BLE NGT
ORDER DATED 25.04.2024 IN THE
MATTER OF NEWS ITEM TITLED
"NCR SEES SECOND LANDFILL
FIRE IN 3 DAYS, THIS TIME IN
BANDHWARI" APPEARING IN THE
TIMES OF INDIA DATES
24.04.2024.)

CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forest & Climate Change)
“Parivesh Bhawan”, East Arjun Nagar,
Delhi-110032

16.07.2024
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REPORT SUBMITTED IN COMPLIANCE TO HON’BLE NGT
ORDER DATED 25.04.2024 IN THE MATTER OF NEWS ITEM
TITLED "NCR SEES SECOND LANDFILL FIRE IN 3 DAYS, THIS
TIME IN BANDHWARI" APPEARING IN THE TIMES OF INDIA
DATES 24.04.2024.)

1.0. BACKGROUND

Hon’ble NGT vide order dated 25.04.2024 in the matter of news item
titled "NCR sees second landfill fire in 3 days, this time in Bandhwari"
appearing in the Times of India dates 24.04.2024.) directed in para 5
and 7 are reproduced below:

e Para 5 “Hence, we implead the following as respondents in
the matter:

(1). Haryana State Pollution Control Board through its Member
Secretary.

(2). RO, Ministry of Environment, Forest and Climate Change,
Chandigarh.

(3). District Magistrate, Gurugram.

(4). Commissioner, Municipal Corporation, Gurugram.

(5). Commission for Air Quality Management in National Capital
Region and Adjoining Areas through its Chairman.

(6). Central Pollution Control Board through its Member

Secretary”
o Para 7 “Let notice be issued to Respondents No. 2, 5 and 6
for filing the response at least one week before the next date
of hearing.”

A copy of Hon’ble NGT order is attached as Annexure-|
2.0. ACTION TAKEN BY CPCB
2.1 Guidelines and directions issued by CPCB
2.1.1 Guidelines for Disposal of Legacy Waste
CPCB has prepared "Guidelines for Disposal of Legacy Waste

(Old Municipal Solid Waste)", February 2019 under the
provision of Solid Waste Management Rules, 2016, as to

133



1.

2»

138

ensure that concerned Local Authorities engaged in the bio-
mining process of legacy waste follow procedures with specific
compliance to the following points;

a. Analysis of various screened fraction materials i.e. RDF, fine
earth/bio earth etc., prior to its disposal/utilization.

b. Preparation of plan for utilization/disposal of screened
fractions.

c. Adequate provisions for leachate treatment.

d. Maintenance of records / documents for disposal/utilization of
tie RDFs or fine earth and other materials.

2.1.2 Direction issued on Biomining

CPCB issued Directions under Section 5 of Environment
(Protection) Act, 1986 to all SPCB/ PCCs for bio-mining of
legacy waste on 27.1.2021. CPCB had also directed all states
to submit the action taken report within 30 days of issuance of
this direction. The following directions were issued for
compliance by States:

SPCBs/PCCs to provide complete list of Legacy Waste dumpsites in their
States/UTs as per format enclosed.

SPCBs/PCCs to ensure that necessary action for bio mining and
bioremediation of these dumpsites is done by the concerned Local Authorities
in compliance with Provisions of SWM Rules, 2016.

SPCBS/PCCs shall ensure that concerned Local Authorities engaged in the
bio mining process of legacy waste follow procedures as per CPCB
Guidelines for Disposal of Legacy Waste with specific compliance to the
following points;

i.  Analysis of various screened fraction materials i.e. RDF, fine
earth/bio earth etc., prior to its disposal/utilization.
ii. Preparation of plan for utilization/disposal of screened
fractions.
iili. Adequate provisions for leachate treatment.
iv. Maintenance of records / documents for disposal/utilization
of tie RDFs or fine earth and other materials.

SPCBs/PCCs shall ensure that the local bodies prepare time targeted
Action Plan for biomining /bio-remediation of these dumpsites in
compliance with points listed above. The timelines as specified in SWM
Rules,2016 and Hon’ble NGT Directions on the matter are to be adhered
to for remediation of these sites.

SPCBs/PCCs to ensure that no fresh waste is disposed at these
dumpsites and local authorites make proper arrangement for
management of fresh solid waste.

SPCBs to ensure that at least one legacy waste dumpsite is remediated in
their jurisdiction which can be considered as model for compliance for
other legacy Waste dump sites in Non-Attainment Cities (NAC).
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Copy of the direction on biomining of legacy waste is attached
as Annexure-IV.

2.1.3 Direction issued on management of Fire in Dumpsites:

CPCB issued following Directions under Section 5 of Environment (Protection)
Act, 1986 on 26.5.2022 to all SPCB/ PCCs for management of fire hazards in

dumpsites:

i Provide updated information w.r.t. Directions dated 27.1.2021 regarding

iv.

biomining issued to SPCBs/ PCCs. It is to be ensured that updated information

w.r.t. at least all metro cities is provided in accordance with NGT Directions

Direct State UDDs to conduct comprehensive risk assessment studies and

accordingly prepare detailed On-site Emergency Plan for each dumpsite located

in their jurisdiction address the following issues:

a. The onsite emergency plan to cover potential risks/ emergencies
due to fire, obnoxious/ flammable emissions, odour, vector borne
diseases, rodents, bird nuisance, seasonal affects i.e. summer/
winter/ monsoon (rainy seasons) and all other potential risks at the
dumpsites.

b. The onsite emergency plans to address the worst possible case
scenarios preferably using appropriate risk assessment softwares
covering any or all of the potential emergency issues/ scenarios
cited above

c. The on-site emergency management plan to cover likely affect
geographical area including population, flora and fauna in and
around the dumpsites

d. The on-site emergency plan to contain detailed remedial measures
both hardware and software based for mitigating various
emergency situations, which should finally be finally be available
with respective control rooms and on-site emergency notice boards

To direct District Collection or District Emergency Authority designated by the

State Government for integrating such (dumpsites) On-site Emergency Plans

with the existing Off-site District Disaster Management Plans in their respective

Districts, prepared by the Local Authorities in compliance with Rule 14 of the

Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

The State/ UT Authorities to prepare the on-site and off-site (or update off-site)

emergency management plans preferable through an expert agency on the

subject

The following interim measures to be implemented on priority till the time On-site/

Off-site Emergency Plans are prepared and implemented.

a. Disposal of waste: Fresh waste not to be disposed at the
dumpsite where bio-remediation is being undertaken. Organic
waste from slaughter house, fish market, etc not to be disposed of
in dumpsite. It is to be further ensured that industrial waste/E-
Waste/ lithium battery is not dumped at the site. Waste that is being
unloaded at the site should be examined visually for potential fire
sources; fire sources when located should be neutralized with
cover material immediately. Emergency tipping area to be provided
to set aside from the immediate working area where incoming
loads of material known to be on fire or suspected of being so can
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be deposited, inspected and dealt with. Adequate compacting of
waste to be done to minimize formation of air or methane pockets
which can lead to subsurface fire at site.

b. Monitoring at dumpsites: Methane Gas Detectors (on downwind
side to be installed at site so that area with high methane
concentration can be identified and preventive actions be
undertaken. Further temperature at windrows to be monitored with
non-contact infrared thermometer (as used for monitoring human
body temperature under COVID circumstances) and records be
maintained for any major deviations. The temperature is to be in
the range of 35°C to 59°C. Treated leachate / water to be sprayed
on the waste when rise in temperature is observed.

Copy of the direction regarding management of fire hazard in dumpsites is provided in
Annexure-V.

A reminder was issued to Haryana SPCB vide letter dated 30.07.2021 (Annexure-VI)
however compliance report has not been received from the Haryana State Pollution
Control Board.

2.2 Joint Inspection by CPCB & HSPCB

The Central Pollution Control Board (CPCB) issued letter dated June 21, 2024
(Annexure-ll) to Haryana State Pollution Control Board for joint inspection of the
Bandhwari dumpsite in Gurugram by CPCB and Haryana PCB officials to assess
compliance with environmental regulations, specifically concerning fire prevention and
landfill gas management Subsequently, following officials from CPCB and Haryana
PCB conducted joint inspection of the Bandhwari dumpsite on June 25, 2024 -.

1. [Mr. Madnesh Kumar Dubey , Scientist 'B’ , UPC-II, CPCB
2 |Mr. Amit Kumar , Scientist ‘B’ , UPC-II, CPCB
3 _|Mr. Nirmal Kumar, SEE, Regional officer, Gurugram, Haryana State PCB

Further, Haryana SPCB was requested to provide the relevant information regarding (i)
City wise details of Solid Waste Management in Gurugram and Faridabad (ii) Details of
the Bandhwari dumpsite including compliance of CPCB direction regarding biomining of
legacy waste & control of fire incidents at MSW dumpsite formats enclosed

at Annexure-lll.

2.2.1 Brief Facts about Bandhwari dumpsite:

The dumpsite in Bandhwari, Gurugram, is positioned at latitude 28.4037295 and

longitude 77.1682667. The dumpsite is operating since 13 years, having an initial waste
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volume of 44 Lakh Metric Tonnes (MT) with height of 41 meters and area of about 30
Acres. The present heightis 19 meters, with a total waste volume of 14 lakhs MT
approx . The Bandhwari dumpsite receives solid waste from both Gurugram and
Faridabad. Gurugram contributes an average of 1,008 tons per day (TPD) while
Faridabad contributes 770 TPD to the dumpsite. This combined input results in a

significant total of 1,778 TPD of solid waste being disposed of at the Bandhwari

dumpsite.

2.2.2.Biomining Status:

Biomining activities at this site began in Sept 2020. The site processes around 8000
tonnes per day (TPD) of waste using windrow formation for biomining The windrows are
turned every 4 to 5 days, with a stabilization period lasting 12 to 15 days. Total 43 No.
of trommels are used for processing of legacy waste having capacity of 500 TPD each
. Approximately 30 lakhs metric tonnes of legacy waste has been biomined till date. Out
of the seven biomining agencies engaged , three have completed their work. The other
four agencies currently operational are M/s Daya Charan Company, M/s Alfa Therm
Ltd., M/s Zigma Global Enviro, and M/s Bhumi Green Energy, with a proposed

completion time for biomining by December 2024.

Through biomining, only 20% of the land has been reclaimed so far and is currently
utilized for fresh waste management. Third-party audits are conducted to oversee

biomining activities, ensuring compliance with standards.

2.2.3 Waste Characterization:
The waste composition at biomining site of Bandhwari dumpsite includes 50% inert
materials (construction waste, wood, glass, etc.), 25% organic compostable matter, 15%

RDF (primarily plastics), and 5% each of C&D debris and other miscellaneous materials.

Leachate is collected in High Density Polyethylene (HDPE) lined ponds and transported
for treatment at the Gurugram Metropolitan Development Authority's 120 MLD capacity

of Sewage Treatment Plant (STP).

2.2.4. Fire Incidents

During the year 2024, Six fire incidents were reported during April to June 2024 (on
22/4/2024, 21/5/2024,29/5/2024, 01/06/2024, 04/06/2024 and
09/06/2024) were reported at Bandhwari dumpsite primarily due to high temperatures

and methane gas buildup due to anaerobic degradation of Waste
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2.2.5 Measures adopted to control fire at the dumpsite:

As informed by the concerned authorities, measures taken at Bandhwari site to check
fire incidents include deployment of fire tenders round the clock, excavation of area to
create gap between area under fire and turning of fire effected waste with continuously
sprinkling of water/leachate using pump . ...Monitoring of site by CCTV Camera There
are 27 no. of fire extinguishers available with the engaged agencies at the
dumpsite. Also periodic mock drills are conducted to prevent fire accidents. Last mock
drill was conducted on 11/2/2024.

There are 5 no. of ponds with HDPE liner have been made for safe collection of leachate
generated from Bandhwari dumpsite Treated leachate/water is being sprayed by using
pumps and HDPE pipes during elevated temperatures. There is no active landfill gas
control system however methane is being monitored with six portable handheld methane

detectors at site.

It is reiterated that CPCB had issued Directions dated 26.5.22 to all SPCBs/PCCs to
further direct all the state level authorities to take necessary action (as enumerated in

Section 2.1.3 ) to be taken to prevent fire at dumpsite

Ambient air quality monitoring is conducted at two locations around the dumpsite which
reflect compliance with National Ambient Air Quality Standards (NAAQS) for all
parameters except for PM10 and PM 2.5 (as per test report of March and April, 2024).
F. The test reports of ambient air quality monitored at the dumpsite are attached as
Annexure-VII.

The photographs taken by the visit team on June 25, 2024 are illustrated below :

" GPS Map

CS3F+HQ7, Gurugram, Haryana 122102, India

Latitude Longitude
28.40400396° 77.17416036°

Local 12:25:53 PM Altitude 307 meters
GMT 06:55:53 AM Tuescay, 25.06.2024
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Photo 1: Weight Bridge system for weighing fresh solid waste

Photo 2: Location of Fire

C53C+7V9, Fari

Latitude
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Longitude

77.17238816°

Photo 3: Biomining with the use of a trommel

2.2.6 Solid Waste Management Status in Gurugram and Faridabad:

As per information provided by Haryana SPCB the details are given below:

(a) Gurugram:

Gurugram, a city with a population of 24.21 lakh, disposes of its solid waste at
the Bandhwari dumpsite. The city is divided into 35 wards. On an average, 60
vehicles with a capacity of 15 metric tons (MT) each are deployed daily to collect
waste, making approximately two trips per day. This results in an average of
3,600 trips per month. The city operates five transfer stations or waste

segregation depots. There is no sanitary landfill in the City.

Gurugram generates an estimated 1,200 tons per day (TPD) of solid waste. which
is collected entirely. Out of this, 40% of the waste is segregated by bulk waste
generators and at material recovery facilities (MRFs). In terms of processing, 40
TPD is composted, 2 TPD undergoes biomethanation, and 150 TPD is processed
at MRFs (Total 192 TPD). Despite these efforts, an average of 1,008 TPD (84%
of the total waste generated) of solid waste is still disposed of at the dumpsite.
This indicates a significant gap in solid waste management, as 1,008 TPD
remains unprocessed, highlighting the need for improved waste processing

solutions.
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For fresh solid waste management, a concessionaire, M/s Ecogreen Energy Pvt.
Ltd., was appointed in August 2017 for integrated solid waste management for
Faridabad and Gurugram clusters, which included door-to-door waste collection,
transportation, processing, and disposal. However, due to non-performance, the
agreement was terminated on 14.06.2024 by the Municipal Corporation
Gurugram (MCG). Post-termination, MCG has engaged separate agencies for

waste collection and transportation as an interim arrangement until a new

concessionaire is appointed.

(b) Faridabad:

Faridabad, a city with a population of 22.10 lakh, disposes of its solid waste at

the Bandhwari dumpsite. The city does not have any sanitary landfill sites and

is divided into 40 wards. For waste collection, 35 vehicles are deployed, which

collectively make 65 trips per day, resulting in a total of 1,950 trips per month.

The city operates six transfer stations or waste segregation depots.
The City generates an estimated 1,000 tons per day (TPD) of solid waste which
is collected entirely. Of this waste, 44% is segregated. In terms of processing,
45 TPD is composted, 5 TPD undergoes biomethanation, and 180 TPD is
processed at material recovery facilities (MRFs) (Total 230 TPD). Despite these
efforts, 770 TPD (77% of the waste generated) of solid waste is still disposed of
at the dumpsite. This indicates a substantial gap in solid waste management,
as 770 TPD remains unprocessed, highlighting the need for enhanced waste

processing capabilities.

3.0 Observations

a) Due to significant gap in Solid waste generation and processing, dumping
of fresh solid waste still continues by Gurugram and Faridabad at Bandhwari

dumpsite.

b) Remediation of legacy waste at Bandhwari dumpsite is under process by 4
different agencies and proposed to be completed by December 2024.0ut of
44 lakh metric tonnes, 30 lakh metric tonnes of waste has been biomined till
date. The expected plan for completion of biomining is December,2024.

c) Ambient air quality is measured by third party laboratory & as per ambient air
quality report dated May 18, 2024, PM2.5, PM10, SO2, & NOx are within the
limit of NAAQS norms. However, in the month of March and April, PM10 and
PM2.5 shows exceedance in the limit prescribed by NAAQS norms.
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d) Six frequent fire incidents have been reported in 2024 (during April to June
2024 on 22/4/2024, 21/5/2024,29/5/2024, 01/06/2024, 04/06/2024 and
09/06/2024) due to high temperature & methane emission. Treated
leachate/water was sprayed during high temperatures.

e) Methane is being monitored with six portable handheld methane detectors
at site. However, there is no fixed methane detectors at appropriate location
for continuous monitoring of methane gas.

f) Temperature at windrows is not monitored at the dumpsite.

g) Leachate is collected in HDPE lined ponds and transported for treatment at
the Gurugram Metropolitan Development Authority's 120 MLD capacity
Sewage Treatment Plant (STP).

h) Onsite emergency plan is prepared at the site includes First Aid facility, PPE
kits, Training regarding fire and safety. Periodic mock drill conducted on
11/02/2024 and next drill is scheduled to be conducted in the end of July,
2024).

4.0 Conclusions

a) The concerned local authorities to take immediate steps for enhancing
capacity of solid waste management facilities including those utilized
for collection, segregation, transportation and processing of waste generated
in their jurisdiction, to stop dumping of fresh waste at the Bandhwari
dumpsite. This is in accordance with Rule 15 of SWM Rules which stipulate

the duties and responsibility of Local authorities

b) Bioremediation has not been completed and only 20% of land has been
reclaimed as on date. As per provision of SWM Rules,2016 bioremediation
was to be completed by April 07, 2021. Hon’ble NGT has issued several
directions to the concerned State Authorities for bioremediation of the
dumpsites stipulating timeframe. Directions dated January 27, 2021 have
also been issued by CPCB for bioremediating dumpsites. In view of above,
concerned local authorities are required to submit their action plan for
completing biomining of legacy waste dumpsites. The State Urban
Development Department to monitor the implementation in a time bound
manner. The HSPCBs to ensure implementation of action plan.

c) Air pollution control measures aimed at controling PM10 and PM2.5 such

as sprinkling of water /leachate for dust suppression, development of
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sanitary landfill site, fire prevention measures, development of green belts
around the dumpsite etc. should be implemented at Bandhwari dumpsite.

d) Continuous methane detectors at identified fire prone locations to be
installed & necessary fire preventive measures to be implemented at the
dumpsite. Directions dated 26.5.2022 have been issued by CPCB under E(P)
Act, 1986 to all SPCBs/PCCs for implementation of measures for prevention
of fire accidents at dumpsites. Major non-compliance observed including
continual disposal of fresh waste at the dumpsite, development of On-site &
offsite Emergency Action Plan conduction of risk assessment, integration of
the On-site Emergency Plans with the existing Off-site District Disaster
Management Plans in their Districts, installation of video cameras and
detection of high temperature zones during the inspection. Compliance of

the same is to be ensured by Haryana Pollution Control Board.

e) As per Rule 15 (Zi) of the SWM, Rules, 2016, Local authorities and village
panchayts of census towns and urban agglomerations shall allow only the
non usable, non- recyclable , non- biodegradable , non- combustible and non-
reactive inert waste and pre- processing rejects and residues from waste
processing facilities to go sanitary landfill and the sanitary landfill sites shall
,meet the specifications as given in Schedule 1 of SWM Rules, 2016.
However every efforts shall be made to recycle or reuse the rejects to achieve

the desired objective of Zero waste going to landfill.

f) CPCB is yet to receive compliance status of Directions dated 27.1,21 on
Bioremediation of dumpsites and Directions dated 26.6.22 for implementation
of measures for prevention & control of fire incidents at the dumpsites

Implementation from Haryana SPCB.

Suniti Parashar
Scientist ‘C’

Central Pollution Control Board
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 492/2024

News item titled "NCR sees second landfill fire in 3 days, this time in
Bandhwari" appearing in The Times of India dates 24.04.2024

Date of hearing: 25.04.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Rahul Khurana, Adv. forR-1,3 & 4

ORDER

1. This original application is registered suo motu on the basis of the
news item titled "NCR sees second landfill fire in 3 days, this time in

Bandhwari" appearing in ‘The Times of India’ dated 24.04.2024.

2. The news item relates to the massive fire which has erupted at
Bandhwari landfill in Gurugram. The news item discloses that the
combustion of methane gas and sparking may have caused the blaze and
that there is a higher concentration of gas at the landfill. It appears that
there was lack of precautionary measures to ensure that such incident
does not take place. The news item also discloses that this is the fourth
fire incident reported at Bandhwari landfill in April. Earlier also the
landfill had witnessed blazes on April 6, 7 and 17. The report mentions
that a thick haze has engulfed the villages around Bandhwari, especially
Mangar and such fire in landfill site is a threat to biodiversity and poses
health hazard to citizens of NCR. It also discloses that leftover, after
processing of the legacy waste, is indiscriminately dumped in

surrounding villages which is contaminating the soil.
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Annexure-lll

Format f isePetail
S.No. Iltems Details Details
Name of City Disposing Solid .
1 Waste at Bandhwari dumpsite Gurugram Faridabad
2 No. of sanitary Landfill sites in city
3 No. of Ward in City
No. of vehicle with capacity
4 deployed for collection of waste in
ward/city
5 No. of trips carried out
6 Total no. of trip carried out
7 No. of transfer station/waaste
seggregation depot
Population of City (Latest
8 available)
Estimated Quantity of solid waste
9 generated in City disposing SW to
Bandhawari dumsite. (TPD)
10 | Quantity of waste collected (TPD)
11 Quantity of waste segregated
(TPD)
. . . Any . . . Any
Composting | Biomethanation | WtE MRF other Composting | Biomethanation | WtE MRF other
12 Quantity of waste processed with (TPD) (TPD) (TPD) (TPD) PD (TPD) (TPD) (TPD) | (TPD) PD
method of processing (TPD) (TPD)
13 Quantity of SW disposed at
dumpsite (TPD)
Gap in SW Management
14 | (Generation Vs. Processed)

(TPD)
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Format for legacy waste biomining

Serial No.

Item

Details

1

General Information

City & Location ( Lat., Long) of Landfill

Map of Site

Name,Designation & Contact Details

of Nodal Officers for Biomining

Stage of Biomining (Planned/Being
Executed/Completed

Biomining starting date & quantity of legacy
waste biomined till date

Biomining Agency

Proposed completion time (Attach action Plan)

Only entry gate at site or exit gate is also there

Quantity of Waste accumulated at dumpsite
(TPD)

Age of Dumpsite

Has Contour Survey of site been Done (Y/N)

Length (Initial -M)

Width (Initial -M)

Height (Initial -M) & at present

mmo|O| W |>

Total Volume (Cub.Meter)

Characteristics of Waste

Inerts- Construction waste, wood glass etc
(%)

Compost — Organic (%) RDF- Plastic (%)

Any other material (%)

Leachate Characteristics (Provide details &
attach latest test report)

Leachate Collection & treatment method
(Provide details)

Baseline Survey

Ground Water Analysis

Soil Analysis

Quantity Of Waste Processed Per Day (TPD)

Process Flow sheet of Bio-Mining

Stabilization of waste

Type of biomining method Adopted (Tractor
tiller, Trenchmethod; Cone
Method;Windrow, Thin Layer
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Machinery used for Excavating dumpsite
(Tractor Tiller Etc)

Machinery Used for preparing Windrows (JCB
etc)

Are large objects removed prior to windrow
preparation

Are Windrows Turned Every 4-5 Days

Duration of Stabilization

Bio-culture Used

I @|Tmm| O

Is End Product Stabilized (No Heat / Gas
/leachate /Smell)

Is leachate Being Generated From

the waste

If Yes, methodology for leachate Management
Adopted

Processing Of Legacy Waste

Machinery Used For processing of legacy
waste

Screening

Trommel (Number & Capacity (TPD)

Size of screens used (Mostly used 150 mm. 80
to 100 mm, 24 to

50mm, 1216 mmand 4-6)

Vibrating Screen (No)

Electromagnet (For separating

ferrous metals)

Air Classifier (for separating light material from
heavy organic)

Disc/Star (No)

Handling

Loader (No.)

Conveyor (No.)

Fork Lift (No.)

Categories in which the waste is
segregated.(Compost/Recyclables/RDF/C&D/In
erts etc.)

Quantity of items which is being

generated in each category

Vi

Quantity of items being utilized of different
categories

Vii

Logbook & sale receipt of

different fractions.

(Bioearth/Recyclable/RDF/Other wastes) (With
Signature & stamp for one year
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Analysis results of fine earth

Frequency of testing of bio-earth

Measures for Prevention & management of
fire

>

No. of fires fire being reported at the site in
2024

Reason of frequent fire at Bandhwari (Provide
details)

Action taken for fire control in 2024

Methodology to tackle fires

m OO ©

Whether treated leachate/water is being
sprayed during high temperature.

Percentage land recovered so far & its
utilization details

Is third party audit of biomining being done

10

Ambient air quality monitoring

Landfill Gas control System

Methane gas measurement and mitigation
measures adopted

Use of Landfill Gas

Ambient Air quality monitoring in & around the
site along with GPS location (Attach latest
report)

Compliance with standards

11

Letter declaring MSW exigency in
Gurugram under SDMA Act, 2005

12

Detailed observations:

13

Recommendations:
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Format for compliance of CPCB direction reg. biomining of legacy waste & control of fire

185

incidents at MSW dumpsite

Serial No.

Item

Details

1

Whether CPCB direction dated
27.01.2021 reg. biomining of
legacy Waste complied

Action taken for
biomining/bioremediation of
Dumpsite in compliance with
provision of SWM Rules,
2016.(Provide details)

Whether CPCB guidelines for
disposal of legacy waste are being
followed.

Whether analysis of various
screened fraction (RDF, fine
earth/bioearth etc.done prior to its
disposal utilization.

Whether Plan prepared for
utilization/disposal of screened
fractions. (Provide details & attach
document).

Whether adequate provision for
leachate treatment provided.
(Provide details).

Whether record/documents
maintained for utilization/disposal
of screened fraction. (Attach
documents).

Whether time targeted action plan
prepared for
biomining/bioremediation (Attach
action Plan).

Whether proper arrangement for
management of fresh solid waste
made by local body.

Qunatity of fresh waste disposed
at site. (TPD)

Whether CPCB direction dated
26.05.2022 reg. fire incidents at
MSW dumpsite complied.

Whether comprehenssive risk
assessment studies conducted (if
yes, provide details).

Whether detailed On-site
Emergency Plan prepared.

(if yes, provide details & attach
document)
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Whether On-site Emergency Plans
integrarted with the existing Off-
site District Disaster Management
Plans in their respective Districts,
prepared by the Local Authorities
in compliance with Rule 14 of The
Manufacture, Storage and Import
of Hazardous Chemical Rules,
1989. (If yes, provide details &
attach document)

Whether on-site & off-site (or
update off-site) emergency
management plans preferably
through an expert agency on the
subject by State authority. (provide
details & attach document)

Interim measures implemented
before onsite/offsite emergency
implementation

Whether fresh waste disposal
stooped.

(Action taken to stop disposal of
fresh at site)

Whether Waste that is being
unloaded at the site be examined
visually for potential fire sources.

Whether Organic waste from
slaughter house, fish market etc.
and industrial waste & industrial
waste / E-waste / lithium battery is
still being dumped (Provide
details)

Whether emergency tipping area is
provided.

Whether adequate compacting of
waste is done to minimize
formation of air or methane
pockets which can lead to
subsurface fire at site.

Vi

Whether methane gas detector
has been installed & temperature
at windrow is being monitored.

Vii

Whether treated leachate/water is
being sprayed during high
temperature.

viii

Whether CCTV cameras have
been installed at the site.

Whether patrolling, mock drills,
and safety audits are being
conducted regularly.

Whether arrangement of fire
extinguishing has been provided.
(Provide Details)
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Xi

Whether arrangements for
adequate storage of sand /
chemical fire extinguishing medias
such as foam or powder at site
have been made to douse fire in
case a fire incident is reported.

Xii

Whether health and safety
measures for workers have been
provided. (Provide details)
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Annexure IV

T g wgeor fEEer are

F. No. B-11011/UPC-II/MSW(Direction)/2020-21 2 1 .01.2021

o

To, 1'5320 (528 ———

The Chairman,
All SPCBs/PCCs

Direction under Section 5 of the Environment (Protection) Act, 1986 for
enforcement of Provisions of Solid Waste Management (SWM) Rules,2016
regarding bio mining of legacy waste.

WHEREAS, the Central Government has notified the standards for discharge of
environmental pollutants from various categories of industries under the Environment

(Protection) Act, 1986 and the rules framed there under;

WHEREAS, the Ministry of Environment, Forest & Climate Change has notified Solid
Waste Management Rules, 2016, which inter-alia state procedures for Solid Waste

Management;

WHEREAS, under Rule 15(zj)) of SWM Rules, 2016 local authorities and village
Panchayats shall investigate and analyse all old open dumpsites and existing
operational dumpsites for their potential of bio-mining and bio-remediation and

whosesoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

WHEREAS, under Rule 16(a) of Solid Waste Management Rules, 2016, the State
Pollution Control Board or Pollution Control Committee shall enforce these rules in their
State through local bodies in their respective jurisdiction and review implementation of
these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development

Department;

WHEREAS, remediation of all Dumpsites has to be completed by April 7, 2021 as per
Rule 22 of SWM Rules,20186.

WHEREAS, in compliance of Hon'ble NGT Order dated 16.01.2019 in the matter of OA
no. 606/2018, CPCB published Guidelines for Disposal of Legacy waste;

WHEREAS, Hon'ble NGT has issued several Directives on the matter including the

CENTRAL POLLUTION CONTROL BOARD
qaiEToT, 39 Td Sedard ufrads " AT grahi
MIKISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT, OF INDIA

following:
- - Contd.
‘ofEs v’ qEl et R, fReef- 110032
Parivesh Bhawan, East Arjun Nagar Delhi-110032 192
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(i) In OA no. 519/2019, all Chief Secretaries, States/UTs to ensure completion of
remediation of dumpsites by October, 2020.

(ii) In OA no. 53/2020, CPCB to complete inventorization of dumpsites in the
Country.

(i) In OA no. 593/2017, CPCB to compile information related to Legacy Waste
Management and identify gaps thereof.

WHEREAS in compliance with above orders of Hon'ble NGT, several communications
dated 14.05.2020 ,28.07.20 & 31.07.2020 have been issued by CPCB to States/UTs to

provide requisite information on the matter.
WHEREAS complete information on the matter is yet to be received from all States/UTs.

WHEREAS, CPCB officials inspected dumpsites in various States where bioremediation
of legacy waste is being carried out and made the following observation:

i, Most of the ULBs engaged in the bio mining process of the legacy waste not
following CPCB Guidelines on disposal of legacy waste.

ii. Analysis of different screened fractions is not being carried out prior to
disposal/utilization.

iii. Poor quality of screen fractions and screened fractions not being lifted by the
users.

iv. Adequate plan for disposal of screened fractions at the dumpsites not prepared

and screened fractions accumulated on site.

V. No leachate treatment being carried out and stagnation of leachate noticed at the
dumpsites.

Vi Records/documents for the sale of the RDFs, inerts and other materials not
maintained.

Vii. Fresh Solid Waste continued to be dumped at these dumpsites.

WHEREAS, vide Order dated 21-8-2020 in the matter of OA no. 681/2018, Hon’ble NGT
directed CPCB to issue fresh Direction in this regard to all the State PCBs/ PCCs to
coordinate with concerned Local Authorities for further Action in the matter. Further, as
per the Hon'ble NGT’s Direction, at least one site is to be remediated and made a model

of compliance in each of the 122 Non-Attainment Cities;

Contd.
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NOW THEREFORE, in view of the above and in exercise of powers delegated to the
Chairman, Central Pollution Control Board (CPCB), under Section 5 of the Environment
(Protection) Act, 19886, the following directions are issued for compliance:

1. SPCBs/PCCs to provide complete list of Legacy Waste dumpsites in their States/UTs
as per format enclosed.

2. SPCB/PCCs to ensure that necessary action for biomining and bio-remediation of
these dumpsites is done by the concerned Local Authorities in compliance with
Provisions of SWM Rules,2016.

3. SPCBs/PCCs shall ensure that concerned Local Authorities engaged in the bio
mining process of legacy waste follow procedures as per CPCB Guidelines for
Disposal of Legacy Waste with specific compliance to the following points.

(i) Analysis of various screened fraction materials i.e. RDF, fin_e earth/bio earth etc.,
prior to its disposal/utilization.

(i) Preparation of plan for utilization/disposal of screened fractions

(i) Adequate provisions for leachate treatment,

(iv) Maintenance of records / documents for disposal/utilization of the RDFs or fine
earth and other materials.

4. SPCBs/PCCs shall ensure that the local bodies prepare time targeted Action Plan for
biomining /bio-remediation of these dumpsites in compliance with points listed above.
The timelines as specified in SWM Rules,2016 and Hon'ble NGT Directions on the
matter are to be adhered to for remediation of these sites.

5. SPCBs/PCCs to ensure that no fresh waste is disposed at these dumpsites and local
authorities make proper arrangement for management of fresh solid waste.

6. SPCBs to ensure that at least one legacy waste dumpsite is remediated in their
jurisdiction which can be considered as model for compliance for other legacy waste
dumpsites in Non-Attainment Cities (NAC).

SPCBs/PCCs are hereby directed to submit action taken report within 30_days from

receipt of these Directions.
sJ/ -

(Shiv Das Meena)
Chairman
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Copy to:

1. Joint Secretary (CP),

Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhavan, Jorbagh Road,
New Delhi-110003

\2/6ﬁ- IT Division, CPCB . For uploading on website pls

v (PrashaEt Gargava)

Member Secretary

: For necessary information pls

13%
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)
INFORMATION FOR REMEDIATION OF LEGACY WASTE DUMPSITES
Name of [Dumpsite |Quantityof [is fresh Has Has disposal |Has R
city Location |waste at waste still remediation of Legacy  [Leachate
dumpsite {T) {being of Legacy Waste been |[Managemen
dumped at [dumped waste been plannedin |t System
the done accordance |been
dumpsite (Y/N/under with CPCB  |provided
consideratio Guidelines  [(Y/N)
n) (Y/N)
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Annexure V

*
oo S 1

SN

o ENTRAL POLLUTION CONTROL BOARD
P TataTur, 3 UE werary Wit waer 9RA W

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

O CLEan®

-99/143/2021-UPC-II-HO-CPCB-HO May 26, 2022
To,

The Chairman
All SPCBs/ PCCs

Sub: Directions under Section 5 of Environment (Protection) Act, 1986 for
implementation of the Solid Waste Management Rules, 2016-regarding Fire
Incidents at MSW Dumpsites.

WHEREAS, the Ministry of Environment, Forest & Climate Change has notified Solid
Waste Management Rules on April 08, 2016 which inter-alia state procedures for Solid
Waste Management:

WHEREAS, in accordance with Rule 11(d) of the Rules, it is the duty of the State/UT
Urban Development Department to ensure implementation of provisions of these Rules by
all local authorities:

WHEREAS, in accordance with Rule 15(a) of the Solid Waste Management (SWM) Rules,
2016, the local authorities and Panchayats should prepare a solid waste management
plan as per state policy and strategy on solid waste management within six months from
the date of notification;

WHEREAS, in accordance with provision of Rule15(zd) of the SWM Rules, 2018, the local
authorities and Panchayats shall ensure that the operator of a facility provides personal
protection equipment including uniform, fluorescent jacket, hand gloves, raincoa's
appropriate foot wear and masks to all workers handling solid waste and the same arc

used by the workforce:

WHEREAS, in accordance with provision of Rule 16 (1a) of SWM Rules, 2016, the State
Pollution Control Board or Pollution Control Committee shall enforce these rules in their
State through local bodies and review implementation of these rules at least twice a year
in close coordination with concerned Directorate of Municipal Administration or Secretary-
in-charge of State Urban Development Department;

WHEREAS, MSW is being disposed of unscientifically in most cases which is one of the
major causes for public nuisance due to frequent fire incidents, foul odour, generation of
leachate and other adverse environmental impacts;

WHEREAS, waste disposed at dumpsites is prone to catching fire in view of inadequate
waste management practices adopted at these sites:

WHEREAS, several fire incidents have been reported recently at Ghazipur & Bhalsawa
dumpsites in Delhi, Manesar in Haryana and Ludhiana in Punjab;

‘uftdyr wam' gat e TR, fRewdt-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
> 2, ebsite : www.cpcb.nic.in
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WHEREAS, fire incidents at dumpsites may lead to severe adverse impact on
environment and related health hazards. People living in and around the dumpsites are
likely to be affected due to the frequent outbreaks of fire

WHEREAS, Hon’ble NGT in OA No. 286 of 2022, in reference to News item published in
The Indian Express dated 20" April, 2022, titled “7 Charred to death in fire near Ludhiana
dumpsite” issued the following Directions:

“GPCB to collect information about garbage dumpsites from all States/ UTs in respect of at
least Metro cities and issue statutory directions / guidelines for preventing such fires and
handling them effectively if they take place, specifying serious consequences of delay in
dealing with the issue, in violation of binding rules.”

WHEREAS, as per the information provided by SPCBs/PCCs there are 3,184 dumpsites
in the country, of which XXX are located in your State/UT;

WHEREAS, CPCB had issued Directions dated October 20, 2018 regarding fire at
Bhalsawa site to North Delhi Municipal Corporation in which specific measures to be taken
for prevention of fire at the dumpsites had been identified which amongst others included
using Construction & Demolition waste material to immediately check fire, stopping
dumping of fresh waste, installation of CCTV cameras, setting up of decentralized facilities
for biodegradable waste;

WHEREAS, as per Guidelines for Disposal of Legacy Waste (Old Municipal Solid Waste)
issued by CPCB, it is important to carry out comprehensive risk assessment and develop
onsite emergency plan which should be kept handy prior to commencement of dumpsite
bio-remediation & bio-mining;

WHEREAS, CPCB had issued following Directions dated January 27, 2021 to
SPCBs/PCCs regarding biomining of legacy waste

i,  SPCBs/PCCs to provide complete list of legacy waste dumpsite in their States
/UTs as per format enclosed

i, SPCBs/PCCs to ensure that necessary action for biomining and bio-
remediation of these dumpsites is done by the concerned Local authorities in
compliance with provisions of SWM Rules 2016

ii.  SPCBs/PCCs shall ensure that concerned Local authorities engaged in the
biomining process of legacy waste follow procedures as per CPCB Guidelines
for disposal of legacy waste with specific compliance to the following points:

a. Analysis of various screened fractions i.e. RDF, fine earth / bio earth
etc. prior to its disposal / utilization

h. Preparation of action plan for utilization / disposal of screened fractions

Adequate provisions for leachate treatment

d. Maintenance of records / documents for disposal / utilization of the
RDFs or fine earth and other material

0
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iv.  SPCBS shall ensure that the local bodies prepare time targeted Action Plan for
biomining / bio-remediation of these dumpsites in compliance with points listed
above. The timeline as specified in SWM Rules and Hon’ble NGT Directions
on the matter are to be adhered to for remediation of these sites

v. SPCBs/PCCs to ensure that no fresh waste is disposed at these dumpsites
and local authorities make proper arrangement for management of fresh solid
waste

vi.  SPCBs/PCSS to ensure that at least one legacy waste dumpsite is remediated
in their jurisdiction which can be considered as model for compliance for other
legacy waste dumpsites in Non-Attainment Cities

WHEREAS Hon’ble NGT in its Order dated April 22, 2022 in O.A No. 288/ 2022 regarding
News item published in the Times of India dated April 22, titled “Delhi: Another long-
drawn effort to douse fire at Ghazipur landfill’ has stated that dumpsite may be
considered as isolated and vulnerable site which require On-site and Off-site Fire and
other disaster management plans; AND

WHEREAS, CPCB made the following observations based on inspected various
dumpsites, where bioremediation of legacy waste is being carried out:
i, Fresh solid waste continued to be dumped at these dumpsites.
i Fire incidents have been reported at locations where fresh waste is being
dumped
i, Inaccessible slopes of garbage were observed
iV, No standard operating plan in place for prevention and management of
dumpsite fires
V. Cause of fire incident reported is excess release of Methane (CH4) gas due to
anaerobic decomposition of the bio-degradable organic waste, high
temperature and dry atmospheric conditions.

vi. Partial fencing with barbed wire provided at the boundary observed.
vii. Police patrolling the site not observed.
vii. No fire tender observed at site.

iX. Anti-Smog Gun have been installed which were not found in use: AND

NOW THEREFORE, in view of above and in exercise of powers vested under section 5 of
Environment (protection) Act, 1986 to the Chairman, Central Pollution Control Board
(CPCB) the following directions are issued for compliance:

i Provide updated information w.r.t Directions dated 27.1.21 regarding biomining
issued to SPCBs/PCCs. It is to be ensured that updated information w.rt at
least all Metro cities is provided in accordance with NGT Directions

i Direct State UDDs to conduct comprehensive risk assessment studies and
accordingly prepare detailed On-site Emergency Plan for each dumpsite
located in their jurisdiction addressing the following issues:

a. The onsite emergency plan to cover potential risks / emergencies due to
fire, obnoxious / flammable emissions, odour, vector borne diseases,
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rodents, bird nuisance, seasonal affects i.e. summer / winter / monsoon
(rainy season) and all other potential risks at the dumpsites.

b. The onsite emergency plans to address the worst possible case
scenarios preferably using appropriate risk assessment softwares
covering any or all of the potential emergency issues / scenarios cited
above.

c. The on-site emergency management plan to cover likely affected
geographical area including population, flora & fauna in and around the
dumpsites

d. The on-site emergency plan to contain detailed remedial measures both
hardware and software based for mitigating various emergency
situations, which should finally be available with respective control rooms
and on-site emergency notice boards.

To direct District Collector or District Emergency Authority designated by the
State Government for integrating such (dumpsites) On-site Emergency Plans
with the existing Off-site District Disaster Management Plans in their
respective Districts, prepared by the Local Authorities in compliance with Rule
14 of The Manufacture, Storage and Import of Hazardous Chemical Rules,
1989

The State / UT Authorities to prepare the on-site & off-site (or update off-site)
emergency management plans preferably through an expert agency on the
subject.

The following interim measures to be implemented on priority till the time On-
site/Off-site Emergency Plans are prepared and implemented.

a. Disposal of Waste: Fresh waste not to be disposed at the dumpsite
where bio-remediation is being undertaken. Organic waste from
slaughter house, fish market etc., industrial waste not to be disposed at
the dumpsite. It is to be further ensured that industrial waste / E-waste /
lithium battery is not dumped at the site. Waste that is being unloaded at
the site should be examined visually for potential fire sources fire
sources when located, should be neutralized with cover material
immediately. Emergency tipping area to be provided to set aside from
the immediate working area where incoming loads of material known to
be on fire or suspected of being so can be deposited, inspected and
dealt with.Adequate compacting of waste to be done to minimize
formation of air or methane pockets which can lead to subsurface fire at
site

b. Monitoring at dumpsites: Methane Gas Detectors (on downwind side)
to be installed at site so that area with high methane concentration can
be identified and preventive actions be undertaken. Further temperature
at windrows to be monitored with non-contact infrared thermometer (as
used for monitoring human body temperature under COVID
circumstances) and recordsbe maintained for any major deviations. The
temperature is to be in the range of 35°C to 59°C. Treated leachate /
water to be sprayed on the waste when rise in temperature is observed
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at the bioremediation site. Suitable mechanism to be in place.Installation
of CCTV cameras at the site and provision of fencing & frequent patrolling
to be donefor checking unauthorized entry at dumpsite

c. Arrangements for Fire Extinguishing: Arrangements for adequate
storage of sand / chemical fire extinguishing medias such as foam or
powder at site to be made to douse fire in case a fire incident is reported.
Usage of water for dousing fire to be avoided. Isolation and allowing rapid
natural burnout or smothering with soil to be done for dousing dumpsite
fires. Dedicated fire tenders (preferably chemical extinguishing media)
and adequate fire safety measures are to be deputed, specifically during
summer season when dumpsites fire is more likely to take place. All
mobile equipment or vehicles should be fitted with fire extinguisher and
spark arrester

d. Health &Safety of Workers: Fire protection measures and safety
equipment to be provided to all workers at the site and checked before
entry to the dumpsite. Workers to be trained for detection of fire and
necessary action to be taken in case of fire. Periodic training of workers
be conducted in Safe handling of Waste, PPE’s, Health & Safety issues
etc

e. Mock Drills & safety audits: Periodic mock drills to be conducted to
prevent fire accidents at dumpsites. Quarterly, Fire Safety and Hazardous
Emissions Audits to be conducted.

SPCBs/PCCs are hereby directed to submit action taken report within 15 days for Action
Point listed at (v) above. Action taken report for Points (i-iv) to be provided within thirty days
of receipt of these Directions

(Naresh Pal Gangwar)
Chairman

Copy to:

1. Additional Secretary (CP Division) : for information please
Ministry of Environment, Forests & Climate
Change,
Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi - 110003

2. DH-IT Division, CPCB : for uploading on website please

-— |\~

(Prashant Gargava)
Member Secretary

0/c
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. Annexure VI
g | Gala ygwer EHl he
CENTRAL POLLUTION CONTROL BOARD
feror, & e wierary aReds WAerd R S

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

F. No. B-11011/UPC-II/MSW/ (Direction)/2021-22 30.07.2021

Reminder-I
To,

The Chairmen,
SPCBs/PCCs
(As per List)

Sub:- Directions under Section 5 of the Environment (Protection ) Act 1986
for enforcement of provisions of Solid Waste Management (SWM)
Rules, 2016 regarding biomining of legacy waste.

Sir/Madam,

This has reference to CPCB's Direction of even no. dated 27.01.2021 on the
subject via which all SPCBs/PCCs were required to send the desired information in
prescribed format (copy enclosed) to CPCB within 30 days from the receipt of the
letter. However, no information has been received from your office till date.

In view of above, it is requested that compliance report on the matter be
communicated to CPCB by August 16, 2021. It is further requested that the soft
copy of the information be provided to CPCB at pwm.cpcb@gov.in in excel format
to facilitate compilation.

Yours faithfully,

(Divya Sinha)
Additional Director & I/c UPC-II

\C

¢ ~
gREer s’ et e R, fReel-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

?Wﬁf/ Tel : 43102030, 22305792, E\W‘Fﬂ?e;?f/Website : www.cpch.nic.in 1
682
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S.No.

State/UT

The Chairman

Andhra Pradesh Pollution Control Board

D.No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamvari
Street, Kasturibaipet, Vijayawada — 520 010

The Chairman

Bihar State Pollution Control Board,
Parivesh Bhawan, Plot No. NS-B/2 Paliputra Industrial Area,
Patliputra, Patna (Bihar) - 800 023

The Chairman

Chhattisgarh State Environment Conservation Board
Paryavas Bhavan, North Block Sector-19,

Naya Raipur(C.G.) 492002

The Chairman

Goa State Pollution Control Board

Nr. Pilerne Industrial Estate, Opp. Saligao Seminary,
Saligao - Bardez Goa - 403511

The Chairman

Gujarat Pollution Control Board
Paryavan Bhavan, Sector 10- A
Gandhinagar — 382 043

The Chairman =7 A
Haryana State Pollution Control Board
C-11, Sector-6. Panchkula-134109,
Haryana

The Chairman

Jammu & Kashmir Pollution Control Board
Shiekh-ul-Campus, behind Govt. Silk Factory,
Raj Bagh, Srinagar(J&K) - 190008

The Chairman

Jharkhand State Pollution Control Board
T.A Building, HEC, P.O. Dhurwa,

Ranchi — 834004

The Chairman

Karnataka State Pollution Control Board
Parisara Bhavan, 4th & 5th Floor, # 49, Church St.,
Bangalore-560 001

10.

The Chairman

Maharashtra Pollution Control Board

Kalpataru Point, 2nd — 4th Floor Opp. Cine Planet Cinema,
Nr. Sion Circle, Sion (E) Mumbai — 400 022

11;

The Chairman
Manipur Pollution Control Board
Lamphelpat, Near Imphal West D.C. Office,

188



Imphal - 795004

12.

The Chairman

Meghalaya Pollution Control Board
ARDEN, Lumbyngngad
Shillong — 793 014, Meghalaya

13.

The Chairman

Nagaland Pollution Control Board
Signal Point, Dimapur

Nagaland -797112

14.

The Chairman

Orissa Pollution Control Board
A-118, Nilakanta Nagar, Unit —VIII,
Bhubaneshwar — 751012.

15.

The Chairman

Punjab State Pollution Control Board
Vatavaran Bhawan, Nabha Road,
Patiala — 147 001, Panjab

16.

The Chairman

Rajasthan Pollution Control Board
A-4, Jalane Dungri Institutional Area,
Jaipur — 302 004, Rajasthan

17.

The Chairman

Sikkim State Pollution Control Board
Department of Forest, Environment &
Wildlife Management Government of Sikkim,
Deorali, Gangtok, -737102

18.

The Chairman
Tamil Nadu Pollution Control Board
76, Mount Salai, Guindy, Chennai-600032

19.

The Chairman

Tripura Pollution Control Board

Vigyan Bhawan Pandit Nehru Complex,
Gorkhabasti, PO: Kunjaban Agartala: 799006

20.

The Chairman
Uttar Paradesh Pollution Control Board
Building.No. TC-12V Vibhuti Khand,
Gomti Nagar Lucknow-226 010

21.

The Chairman

Uttarakhand Pollution Control Board
Gaura Devi Paryavaran Bhawan,46 B IT Park,
Sehstradhara Road,Dehradun -248001

22,

The Chairman

Andman & Niccobar Islands Pollution Control Committee

Department of Science & Technology,

188
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. TS TESTING LAHOKADORY PRIVATE LIMITED

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.)
(An I1SO 9001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

TC-11181

Report Code: AAQ-120324-22, Page — 1 of 2
TEST REPORT
Ambient Air Quality Analysis

Report Code: AAQ-120324-22 Report Date: 15/03/2024

Issued To: M/S. ALFA THERM LTD.
Site Address: BANDHWARI, TEHSIL & DISTRICT - GURUGRAM, HARYANA

SAMPLING & ANALYSIS DATA

Sample Description

Date of Sampling

Sample Drawn By
Sampling Location
Sampling Plan &Procedure

Average Flow Rate of SPM (m’/min.)

Average Flow Rate of Gases (Ipm)

Sampling Instrument Used

Ambient Temperature & Humidity

Ambient Air

11/03/2024 To 12/03/2024

ITS Representative

Near Control Room Area

18:5182 & CPCB Guidelines

1.13

0.2

Respirable Dust Sampler (PM,,) Fine Particulate
Samp1e1 (PM,5) With Gaseous Attachment
28°C & 63%

Weather Condition Clear
Sample Received On : 12/03/2024
Analysis Duration - 12/03/2024 To 15/03/2024
TEST RESULTS
Limits as per
S. No. Parameter Test Method Results | Units Environment
(Protection) Act.

1. | Particulate Matter (PM,q) IS:5182 Part-XXIII 198 | pg/m’ 100

2. Sulphur dioxide (as SO,) I1S:5182 Part-1I 24.6 ng /m’ 80

3. Nitrogen dioxide (as NO,) 1S:5182 Part-VI 47.2 pg /m’ 80

4. | Ammonia (as NH;) IS:5182 Part-XXV 240 | pg/m’ 400

5. | Lead (as Pb) 1S:5182 Part-XXII <0.1 | pg/m’ 1.0

6. | Ozone (as O;) 1S:5182 Part-IX 232 | pg/m’ 180

7. | Benzene ( as CgHg) 1S:5182 Part-XI 128 | pg/m’ 5.0

CHEC

BY

_Terms & Conditions :

1. Test reports are valid only for the samples tested i
: 3 Any complamts about the report should be com

in our Iaboratory 2. Samples will desfroyed as per quallty policy.
muhicated in wntmg within 7 days.



.. ITS TESTING LASORATORY PRIVATE LIMITED

Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U.P.)
\ (An ISO 9001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

Report Code: AAQ-120324-22, Page —1 of 2

8. Particulate Matter (PM, 5) 1S:5182 Part-XXIV 119 pg /m’ 60

9. | Carbon monoxide (as CO) 1S:5182 Part-X 1.52 | mg/m’ 4.0

10. | Benzo(a) Pyrine- Particulate 1S:5182 Part-XI 038 | ng/m’ 1.0
phase only

11. | Nickel (as Ni) APHA-AIR420 <1.0. | ng/m’ 20

12. | Arsenic (as As) APHA-AIR302 <1.0 | ng/m’ 6.0

Terms & Conditions : ”

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days S

4. Total liability or our laboratory is limited to invoiced amount.




. ITS TESTING LaBoABORY PRIVATE LIMITED

Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U. P.)

@ (AnISO 9001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory)

Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contaci@itslab.in
+91 9911659800, 9305780312, 09958849764

TC-11181

Report Code: AAQ-120324-21, Page — 1 of 2
TEST REPORT
Ambient Air Quality Analysis
Report Code: AAQ-120324-21 Report Date: 15/03/2024

Issued To: M/S. ALFA THERM LTD.
Site Address: BANDHWARI, TEHSIL & DISTRICT - GURUGRAM, HARYANA

SAMPLING & ANALYSIS DATA
Sample Description s Ambient Air
Date of Sampling s 11/03/2024 To 12/03/2024
Sample Drawn By 5 ITS Representative
Sampling Location 2 Near Weigh Bridge Area
Sampling Plan &Procedure : I8:5182 & CPCB Guidelines
Average Flow Rate of SPM (m3/min.) : 1.11
Average Flow Rate of Gases (Ipm) s 0.2
Sampling Instrument Used $ Respirable Dust Sampler (PM;,) Fine Particulate
Sampler (PM, 5) With Gaseous Attachment
Ambient Temperature & Humidity s 28°C & 63%
Weather Condition t Clear
Sample Received On : 12/03/2024
Analysis Duration g 12/03/2024 To 15/03/2024
TEST RESULTS
Limits as per
S. No. Parameter Test Method Results | Units Environment
(Protection) Act.
L. Particulate Matter (PM;,) IS:5182 Part-XXIII 206 pg /m’ 100
2. | Sulphur dioxide (as SO,) 1S:5182 Part-II 25.1 | pg/m’ 80
3. | Nitrogen dioxide (as NO,) 1S:5182 Part-VI 49.5 | pg/m’ 80
4. | Ammonia (as NH;) 1S:5182 Part-XXV 252 | pg/m’ 400
5. | Lead (as Pb) 1S:5182 Part-XXII <0.1 | pg/m’ 1.0
6. | Ozone (as O3) 1S:5182 Part-IX 239 | ug/m’ 180
F Benzene (as C4Hg) IS:5182 Part-XI 131 pg /m’ 5.0
CHEC BY

.Terms & Conditions :
1. Test reports are valid only for the samples tested in our| laboratory 2. Samples will destroyed as per quality policy.
3 Any complamts about the report shouldw be commumcated in'writing within 7 days.
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TESTING LAED

RY PRIVATE LIMITED

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P)
(An ISO 9001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

Report Code: AAQ-120324-21, Page — 1 of 2

8. | Particulate Matter (PM, 5) 1S:5182 Part-XXIV 124 | pg/m’ 60
9, Carbon monoxide (as CO) IS:5182 Part-X 1.68 | mg/m’ 4.0
10. | Benzo(a) Pyrine- Particulate 1S:5182 Part-XI 0.46 ng /m’ 1.0
phase only
11. | Nickel (as Ni) APHA-AIR420 <1.0 | ng/m’ 20
12. | Arsenic (as As) - APHA-AIR302 <1.0 | ng/m’ 6.0
CHECKED B

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Sam

ples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days. - .

4. Total liability or our laboratory is Iimitgd to invoiced amount.
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4N TS TESTING LaBGRES QRY PRIVATE LIMITED

% Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.)
(An ISO 9001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory) = AiioT
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
' +91 9911659800, 9305780312, 09958849764

ITS Laborstory

Report Code: AAQ-040424-01, Page — 1 of 2
TEST REPORT
Ambient Air Quality Analysis
Report Code: AAQ-040424-01 Report Date: 08/04/2024

Issued To: M/S. ALFA THERM LTD.
Site Address: BANDHWARI, TEHSIL & DISTRICT - GURUGRAM, HARYANA

SAMPLING & ANALYSIS DATA

Sample Description ; s Ambient Air
Date of Sampling s 02/04/2024 To 03/04/2024
Sample Drawn By 2 ITS Representative
Sampling Location : Near Weigh Bridge Area
Sampling Plan &Procedure $ 1S:5182 & CPCB Guidelines
Average Flow Rate of SPM (m’/min.) g 1.09
Average Flow Rate of Gases (Ipm) : 0.2
Sampling Instrument Used H Respirable Dust Sampler (PM;,) Fine Particulate
Sampler (PM,5) With Gaseous Attachment
Ambient Temperature & Humidity s 30°C & 51%
‘Weather Condition 2 Clear
Sample Received On : 04/04/2024
Analysis Duration ¢ 04/04/2024 To 08/04/2024
TEST RESULTS
Limits as per
S. No. Parameter Test Method Results | Units Environment
(Protection) Act.
1. Particulate Matter (PM;a) IS:5182 Part-XXIII 228 ng /m’ 100
2: Sulphur dioxide (as SO,) 1S:5182 Part-II 23:1 g /m’ 80
3. Nitrogen dioxide (as NO,) 1S:5182 Part-VI 52.6 pg /m’ 80
4. Ammonia (as NH;) IS:5182 Part-XXV 270 ug /m’ 400
5. | Lead (as Pb) 1S:5182 Part-XXII <0.1 | pg/m’ 1.0
6. | Ozone (as O3) 1S:5182 Part-IX 26.0 | pg/m’ 180
7. Benzene ( as C4Hg) _ 1S:5182 Part-XI 1.71 pg /m’ 5.0
CHEC

Terms & Conditions :

" 1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality pollcy
3. Any complalnts about the report should be communicated in writing wnthln 7 days ; -
4. Total Ilablllty or our laboratory is limited to invoiced amount.




. ITS TESTING LABORABORY PRIVATE LIMITED

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.)
(An I1SO 9001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

'%
8

Report Code: AAQ-040424-01, Page — 2 of 2

8. Particulate Matter (PM, 5) IS:5182 Part-XXIV 137 ng /mr 60

9. Carbon monoxide (as CO) 1S:5182 Part-X 1.59 mg/m’ 4.0

10. | Benzo(a) Pyrine- Particulate 1S:5182 Part-XI 0.52 ng /m’ 1.0
phase only

11. | Nickel (as Ni) APHA-AIR420 <1.0 | ng/m’ 20

12. | Arsenic (as As) APHA-AIR302 <1.0 | ng/m’ 6.0

CHEC

Terms & Conditions :

1. Test reports are valid only for the samples tested in our [aboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.
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4 ITS TESTING LABORIB Bk PRIVATE LIMITED

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.)
N (An ISO 9001: 2015, 1ISO 14001:2015 & ISO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itlrclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

TC-11181

Report Code: AAQ-040424-02, Page — 1 of 2
TEST REPORT
Ambient Air Quality Analysis
Report Code: AAQ-040424-02 Report Date: 08/04/2024

Issued To: M/S. ALFA THERM LTD.
Site Address: BANDHWARI, TEHSIL & DISTRICT - GURUGRAM, HARYANA

SAMPLING & ANALYSIS DATA

Sample Description s Ambient Air
Date of Sampling $ 02/04/2024 To 03/04/2024
Sample Drawn By : ITS Representative
Sampling Location s Near Office Area
Sampling Plan &Procedure : 1S:5182 & CPCB Guidelines
Average Flow Rate of SPM (m*/min.) 3 1.10
Average Flow Rate of Gases (Ipm) s 0.2
Sampling Instrument Used : Respirable Dust Sampler (PM;,) Fine Particulate
Sampler (PM,5) With Gaseous Attachment
Ambient Temperature & Humidity : 30°C & 51%
Weather Condition s Clear
Sample Received On 3 04/04/2024
Analysis Duration 2 04/04/2024 To 08/04/2024
TEST RESULTS
Limits as per
S. No. Parameter Test Method Results | Units Environment
(Protection) Act.
1. Particulate Matter (PM;g) 1S:5182 Part-XXIII 210 pg /m’ 100
2. Sulphur dioxide (as SO,) 1S:5182 Part-I1 24.5 ug /m’ 80
3. Nitrogen dioxide (as NO,) 1S:5182 Part-VI 51.0 ug /m’ 80
4. | Ammonia (as NH;) 1S:5182 Part-XXV 253 | pg/m’ 400
5. Lead (as Pb) 1S:5182 Part-XXII <0.1 pg /m’ 1.0
6. | Ozone (as O3) 1S:5182 Part-IX 25.7 | pg/m’ 180
7. Benzene ( as CgHp) 1S:5182 Part-XI 1.62 ug /m’ 5.0

CHEC B

Terms & Conditions :

" 1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality pollcy
3. Any complamts about the report should be communicated in writing wrthm 7 days :
4. Total |labl|lty or our laboratory is limited to inveiced amount.




Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.)
(An 1SO 9001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in

+91 9911659800, 9305780312, 09958849764

Report Code: AAQ-040424-02, Page — 2 of 2

8. Particulate Matter (PM,s5) 1S:5182 Part-XXIV 127 ug /m’ 60
9. | Carbon monoxide (as CO) 18:5182 Part-X 1.50 | mg/m’ 4.0
10. | Benzo(a) Pyrine- Particulate 1S:5182 Part-XI 045 | ng/m’ 1.0
phase only
11. | Nickel (as Ni) APHA-AIR420 <1.0 | ng/m’ 20
12. | Arsenic (as As) APHA-AIR302 <1.0 | ng/m’ 6.0
CHEC B

Terms & Conditions : ,
1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.
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